1 Oral Answers [ 16 JULY 1992 ] to Questions 2

RAJYA SABHA

Thursday, the 16th July, 1992/
25 m Asadha, 1914 (Saka).

The House met at eleven of the clock.
The Deputy Chairman inthe Chair.

ORAL ANSWERS TO
QUESTIONS
Enforcement of the Supreme Court
Judgement Regarding Provident Fund
in Beedi and Cigar Industries

*121. SHRIMOHAMMED AFZAL
alias MEEM AFZAL:}
DR. BAPU KALDATE:

Will the PRIME MINISER be pleased
to state:

(a) whether it is a fact that Gov-
ernment have failed to enforce the
Provident Fund Act in the Beedi and
Cigar industries where according' to a
rough estimate, about 40 lakh workers
are still awaiting implementation of the
Supreme Court judgement given 7 years
back as per the news-item captioned
‘Beedi, Cigar Industry: Government
failure on P. F. front, which appeared in
the 'Hindustan Times' dater the 19th
June, 1992:

(b) if so, the details in this regard,;
and

(c) what remedial steps Government
have taken or propose to take in the
matter?

THE DEPUTY MINISTER,
IN THE MINISTRY OF LABOUR
(SHRI PABAN SINGH GHATO.
WAR): (a) to (c) A statement is liad on
the Table of the House.

Statement

The provisions of the Employees
Provident Fund and Miscellaneous
Provisions Act, 1952 were extended to
the Beedi Industry with effect from 1-6-
1977. The majority of the Beedi
manufacturers did not, however, imp-
lement the Act and challenged  its

'The Question was actually asked on
the floor of the House by Shri
Mohammed Afzal alias Meen Afzal.

applicability in the Supreme Court. The
Suprem Court, in its judgement delivered
in September, 1985 upheld the
applicability of the EPF Act to the Beedi
industry. Consequent to the judgement of
the Supreme Court, necessary steps were
taken by the EPF authorities to secure
compliance under the EPF Act from the
Beedi industry.

Under the EPF & MP Act all est-
ablishments which are in existence for
more than 3 years and are employing
more than 20 workers are co-verable. As
per the latest figures available, about 12
lakhs beedi workers stand enrolled as
members of Provident Fund. The number
of PF subscribers in cigar industry at
present is 27,745.
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THE MINISTER OF STATE OF
THE MINISTRY OF COAL WITH
ADDITIONAL CHARGE OF THE
MINISER OF STATE OF THE MIN
ISTRY OF LABOUR (SHRI P. A.
SANGMA): Madam, referring to
the newspaper report, the honourable
Member has said that I have not seen
that report. I have very much seen the
report. Not only have I seen the report,
but also I have read it and a copy of it
is with me. So, I am aware of the
newspaper reports.

Madam, it is true that the total
number of beedi workers is estimated
at 44 lakhs and that is the estimated
number. Out of the 44 lakhs

[16 JULY 1992 ]

to Questions 6

of beedi workers, 24 lakh workers
have been issued with identity cards.
So, we know the whereabouts of the
24 lakh workers. To the rest we have
not been able to issue the identity
cards since they are working in their
homes and remote areas. I admit, we
have not been able to identify them
and bring them under the Provident
Fund Scheme. But at point arises
here. Since we have identfled 24
lakhs, then we should have been able
to cover all the 24 lakh workers un
der the Provident Fund Scheme. That
argument is very valid. But only 12
lakhs have been covered. Out of the
24 lakhs, seven lakhs workers belong
to thte Eastern Region of India, that is,
Bihar, West Bengal and Orissa. Ma
dam, in spite of the Supreme Court
judgment on the 25th September, 1985,
some people have gone to the Cal
cutta High Court, and there are as
many as 20 cases pending in the
Calcutta High Court with a stay order that
the Provident Fund Act provisions should
not be extended to them. Therefore, out
of 24 lakhs. 7 lakhs have already gone.
That means, 7 plus 12, 19 lakhs are
already covered. Under the Provident
Fund Act, it is is only in places where the
workers are 20 or more that the Provident
Fund Act can come into operation.
Secondly, those who are above 55 years
of age are not covered under the
Provident Fund. Most of the Bedi
workers are home workers— there are a
large number of them who are above 55
years of age. These are the reasons why
we are not able to cover the entire
number. But we are making every effort
to see that a large number of Beedi
workers are covered under the Provident
Fund Act.

1 [] Transliteration in Arabic Script.
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[ RAJYA SABHA ]

to Questions 8
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SHRI P. A. SANGMA: Thank you,
Madan, for reminding me. Madam, I
have already answered that question. Out
Of 44 lakh Beedi workers in our country,
it is only 1-70,000 who are working in a
factory where all the provisions of law
can be applied to them, and there is no
difficulty. But the maximum of them are
working at home as home workers.

SHRI P. A. SANGMA- Yes, 95 per
cent are home workers which includes
people above 55 years and below 18
years —children are also working, So, it
is not an easy job. Therefore, we are
trying our best, and progressively We are
doing that. At the time of the Supreme
Court judgment, that is on the 25th
September, 1985, the total number of
Beedi workers covered under the
Provident Fund was only 5 lakhs, slightly
less than 5 lakhs, four point or
something'. But from that time onwards,
we have now reahced 12 lakhs. That
means, we have added quite a number.
So, we are progressively going towards
that.
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"Under the EPF & MP Act all
establishments which are in evist-ence
for more than 3 years and MS
employing more than 20 worirere
are coverable."

T [] Transleteration in Arabic script.
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[RAJYA SABHA]

to Questions 12

leave this matter only to the State
Governments. So, recently we have
issued instruction that our Welfare
Commissioner will also no AT start
issuing identity cards. That 1i; the
progress we have made and we are
progressively moving towards that.

The second part of the question is
about applying the Act in case of home
workers where the number is 20 Op less
than 20. I am inclined to agree with the
hon. member. But there could be a way
found out to overcome the problem
because in the beedi industry, the
problem is not only to identify the
workers but also after having identified
the workers, to establish the relationship
between the employer and the employee,
because the real employer does not
directly deal with the home workers. He
gives work to a contractor and it is the
contractor who engages people at home.
Now if the relationship is between a
contractor and the home workers, then we
cannot overcome this problem of the
number, of 20 workers but once we are
able to establish the relationship between
the employer and the workers, I think this
problem can be overcome, and we are
trying for it.

DR. BAPU KALDATE: What about
the amount of provident fund that the
Government has collected? That is also a
part of my question.

SHRI P. A. SANGMA: The figure of
the entire amount is not available with
me. I was more concerned with the
amount between 1st of June, 1977 when
the Government decided to apply this Act
and the date of the Supreme Court's
ruling when the Supreme Court said, yes,
it is applicable. So, between the 1st of
June, 1977 and 25th September, 1985,
the amount that we have collected from
the workers is Rs. 10 crores. Others are
routine things.
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SHRI S. K. T. BAMACHANDRAN: 1
come from an area where beedi rolling is
a major occupation. My father also was a
beedi manufacturer 50 years ago. He is
no more. I know very much the piight of
the beedi workers. Madam, you know
that tobacco is how much injurious and
hazardous to health. It is injurious
whether it is smoked or chewed. In their
profession, the beedi workers are
constantly in touch with tobacco for the
whole day. Tobacco is injurious;
Because they are in constant touch with
tobacco, the health of the beedi workers
is very much affected. Besides, when
they are at work, most of their limbs are
not in use.

THE DEPUTY CHAIRMAN: Put
your question. Be brief.

SHRI S. K. T'. RAMACHANDRAN: I
am putting my question. When they are
at work, they use only their fingers and
the other limbs are not in use. Most of
them become victims of tuberculosis or
some other dangerous disease. Therefore,
my question to the hon. Minister is, whe-
ther the Government will take steps to
make the manufacturers, or employers,
responsible for a periodical medical
check-up for the beedi workers.

SHRI P. A. SANGMA: Madam, the
hon. Member's question does not relate
to the main question, but,..

SHRI S.K.T. RAMACHANDRAN: It
may not be related to the provident fund
part. But it relates to the welfare of the
beedi workers.

THE DEPUTY CHAIRMAN: He is
answering.

SHRI P. A. SANGMA: The main
question specifically relates to the
application of the Provident Fund Act
But the hon. Member wants to know
about the other welfare measures for the
beedi workers. The beedi workers are
working in a very bad condition. |
agree with  him.

[18 JULY 1992)

to Questions 14

Now, we have the Beedi Workers'
Welfare Fund. We have the Welfare
Commissioner. All kinds of welfare
activities are undertaken for the benefit
of the beedi workers. I do not have the
details of these. We do have a number of
schemes. For ex-auiple, we have a
scheme for education. We have a scheme
for health care. We have other schemes
which benefit the workers. Recently, we
have brought out a scheme of group
insurance. Under this, a worker will get
Rs. 3,000 in the case of a natural death,
Rs. 6,000 in the case of a death by
accident. The workers are not re-quired
to pay anything towards this group
insurance scheme.

SHRI S. K. T. RAMACHANDRAN:
My Question is...

THE DEPUTY CHAIRMAN: He is
answering:

SHRI P. A. SANGMA: I am volun-
tarily giving the information. We have 4
hospitals and 154 dispensaries for the
beedi workers. I do not have the full
information now. If the hon. Member
wants, I can supply it to him.

SHRI S. K. T. RAMACHANDRAN: I
wanted to know whether there was any
periodical medical check-up.

THE DEPUTY CHAIRMAN; He will
And out and let you know.

SHRI SARADA MOHANTY:
Madam, in Andhra Pradesh, most of the
people use cheroot. I would like to know
whether the cheroot workers are covered
by the provident fund scheme or not.

SHRI P. A. SANGMA: Madam, 1
have answered it.

THE DEPUTY CHAIRMAN: He has
answered this question. (Interruptions)
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--; -THE DEPUTY CHAIRMAN: You
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have already answered this question.

. SHRI MOTURU HANUMANTHA
RAO: Madam, may I know from the

. hon. Minister what is the percentage

- of manufacturers implementing this Act?
My information is that, even to

v,the extent it is implemented, after
retirement, they are harassed! They are
not paid the provident fund at all. So far
as Andhra Pradesh is con-

: eerned, may I know from the hon.
Minister how many workers are
identified and how many manufacturers
are implementing this Act?

THE DEPUTY CHAIRMAN":
I think he has answered that also.

SHRI P. A. SANGMA: I have already
answered that. The number of
establishments is not with me, but the
fact remains that out of 44 lakhs only 12
lakhs have been covered under the P.F.
Act and we are going progressively to
cover others also.

SHRI MOTURU HANUMANTHA
RAO: My question is that even where it
is covered they are not paying the dues to
the workers after their retirement They
are harassing them.

[RAJYA SABHA]

to Questions 16

THE DEPUTY CHAIRMAN; He has
already answered your question. Yes,
Mr. Muthu Mani.

SHRI S. MUTHU MANI: Madam, I
learn that interest On provident fund is
paid calculating the balance at the
beginning of every year. This causes
interest loss to the workers, as you know
interest is being paid on monthly
additions. Will the Government consider
payment of interest on monthly basis?
Secondly, will the interest rate now
being given be increased in view of the
inflation?

SHRI P. A. SANGMA; Again this is
not related to the main question.

SHRI PRAGADA KOTAIAH:
Madam Deputy Chairman, many of the
beedi workers are working in homes. Is
P.F. also applicable to the home-based
Beedi workers? Is there any proposal to
cover home-based workers in all other
sectors also? I have written to the Labour
Ministry to see that a similar legislation
is brought for the benefit of home-based
workers in different sectors along with
beedi workers.

SHRI AJIT P. K. JOGI: Especially
handloom.

SHRI P. A. SANGMA: 1
have said that out of 12 lakh workers
which have been covered under the
Provident Fund Act, 1,70,000 are the
regular factory workers. Therefore, the
remaining 10,30,000 workers are home-
based workers. This I have already
answered.

THE DEPUTY CHAIRMAN: Ques-
tion No. 122. (Interruptions). Mr.
Kotaiah, we have moved from beedi to
some other thing.

SHRI MOTURU HANUMANTHA
RAO: What is the Use of our putting the
questions? He has not been able to
answer...,

THE DEPUTY CHAIRMAN: If it is
not related to the original question, how
can he reply fo anything under
the sun? ' '
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Yes, Shrimati Satya Bahin. Next
Question.

Shortage of Medicines

*122. SHRIMATI SATYA BAHIN:{
SHRI RAJNI RANJAN SAHU:

Will the PRIME MINISTER be
pleased to state;

(u) whether Government's attention
has been drawn to a number of press
reports which appeared in June, 1992
about the shortage of medicines;

(b) if so, what is the reaction of Gov-
ernment thereto and what remedial steps
have been taken in this regard;

(c) whether it is a fact that producers
have deliberately stopped production as
(he sales turnover is very low despite the

fact that the products are price decontrol-
led:

(d) if so, the names of those products;

(e) whether it is also a fact that pro-
ducers of products based on; imported
bulk drugs have stopped production in
order to have higher price of bulk drugs
than the weighted average price;

(f) if so, the names of such products
where higher prices of bulk drugs have
been claimed; and

(g) what are the names of producers
who are importing bulk drugs from their
principals?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI CHINTA MO-
HAN): (a) to (g) A Statement is laid on

the Table of the House.
Statement
(a) Yes, Sir.
(b) The position of the reported shor-
tages has been analysed Most of
the

1tThe Question was actually asked on
the floor of the House by Shrimati Satya
. Baran.

shortages so reported are of specific
brands and of medicines having low turn-
over. In most such cases, equivalent
medtcinns are available in other brands.
Government watches and invariably
contacts producers of specific brands in
order to overcome shortages as and when
they are reported in any area of the
country.

in some cases such Vitamin C, there
were problems in regard to pricing of
bulk drugs and formulations which have
since been tackled and the situation
should normalise soon.

(¢c) No such instance has come to the
notice of the Government.

(d) Does not arise.

() No such instance of stoppage of
production has come to the notice of the
Government.

(f) Does not arise

(g) Companywise imports/origin of
imports are not monitored in this Dep-
artment.

SHRI CHINTA MOHAN: Madam,
what the hon. Member has said is not
correct. I have personally gone to
various druggists and enquired the
position.. At present,
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this 47 drugs are out of supply today,

Even out of these 47, 22 drugs are out of

price control and 25 are within the price
control. Case by case I have examined
these 47 drugs, and for the benefit of the

House I can place them on the TBble of

the House.

The manufacturers mentioned the
names, particularly of two drugs. One is
Dilantin. The same drug is available
under the name of Eptoin and now the
same quality is available in the market.
About the shortage of vitamin-C. we
have given the price revision
immediately and now this drug is also
easily available. Even to the CG-HS
Dispensary 1 have gone yesterday and,
checked up, and they are all available.
There is also another drug, by name
Lanoxin. Lanoxin is a cardiac stimulant.
It is a very important drug, and the
company has changed the name to
generic name, Digoxin. It is available in
the market. All the drugs are available
today—there is no
medicines—except a very few brand
names which are outdated and which are
not coming to the market and there is less
marketing.
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[RAJYA SABHA]
there are 40,000 drugs in India. Out of

shortage  of

to Questions 20
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SHRI CHINTA MOHAN: Madam,
what the hon. Member has said is not
correct. I myself am from Andhra
Pradesh, and polio vaccine is available.
The problem is that of maintaining the
correct temperature.

THE DEPUTY CHAIRMAN: No, she
did not say it is not available. She has
said that because of some polio vaccine
which was given to some children, they
got polio. Mlay-be the chain has
broken... (Interruptions) .. .It is not an
injection.

SHRI CHINTA MOHAN: Actually,
the problem is that the vaccine that is
available is not maintained at the correct
temperature. The vaccine has to be
maintained at the correct temperature.
When it goes to a Primary Health Centre,
if they cannot maintain the correct
temperature, the effect of the drug goes.
Even if the doctor gives the medicine, it
will not have any effect. Such cases are
there where infection of polio and all
these things have come up. Then she was
talking about import duty reduction.

THE DEPUTY CHAIRMAN: No
coordination between the Ministries.

SHRI CHTNTA MOHAN: About
coordination, we are constantly ir touch
with the Health Ministry. The Health
Ministry is monitoring al these things.
There is a lot of improvement in the
health care, anc we will try to do our
best in future also.

SHRI RAJNI RANJAN SAHU:
Madam Deputy Chairman, I am glac
that the Minister has confirmed tha
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there is no shortage of medicines and said
that he has verified personally. There are
two parts of this question, Madam. One is
shortage of essential drugs and the other
is stoppage of production by producers in
order to have higher prices for bulk drugs
than the weighted average prices.
Madam, the porcedures save. slopped
production. In this connection the
Department itsalf has issued a Handbook
of Compay-wise Products °f Monitored
Bulk Drugs from 1985—90, and there is
a list of drugs given. Drug production has
either been stopped Or it is gradually be-
ing lowered down. The position is that
because of less supply there is a shortage.
But there have been reports in the press.
Several newspapers have reported that
there has been a shortage. If there is no
shortage, why don't you come forward
and give a press statement that there is no
shortage of) medicines? On the 10th
June, The Hindustan Times has reported
on the first page that even life-saving
‘drugs were in shortage. But, contrary to
that, if there is no shortage, why has not
the Minister come forward with his own
press conference, whch used to be there
in the past also? Whenever such things
appear in the press, the Minister must
give a press statement that it is not a fact.
Now, out of these 24 drugs which The
Hindustan Times has mentioned...

oA . T AT WY A
oizr w¥ & GEAAT AT AT WO |

W T (wx grp : & sATew
gYer & A" § |

Out of 24 drugs, 19 are de-controlled
drugs. "The Hndustan Times" has
mentioned  specifically 24  -drugs.
Nineteen drugs are out of price-control.
Why are these 19 drugs in short supply
in the market?

Secondly, there was a system of
average weighted price. Now that
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has been abolished. So, I would like to
know from the hon. Minister whether the
Department is going to see through an
effective monitoring coll, that the
production of essential drugs by
manufacturers must be 20 per cent of
their total production as recommended
by the Hathi Committee Report. This is
part (a) of my question.

THE DEPUTY
No, no. That is enough.

CHAIRMAN;

WA 37 AET | TAN SATET @
o fo7 # fadd qr owfe a4
Rl

SHRI CHINTA MOHAN: Regarding
"The Hindustan Times" press-clipping, I
have gone through it word by word. It
has mentioned some drugs like
Rifampicin which is an anti-Tuberculosis
drug. They have mentioned the brand
name particularly of company by name
"Lupin." They are not producing this
drug under the name "Rifampicin." But
there are so many companies producing
the same type of drug, of good quality.
They are available in the market. They
have come for a price-revision. We are
making the price-revision every soon.

Coming to the advice that some
companies should produce 20 essential
drugs...

SHRI RAJNI RANJAN SAHU: The
production of essential drugs by every
company -must be 20 per cent of its total
production. That is my suggestion. . Are
you going to implement that suggestion?
This is based on the Hathi Committee
recommendation.

SHRI CHINTA MOHAN: I will look
into it at the time of the next ijrug
policy.

SHRI RAJNI RANJAN SAHU: Is he

going to give a Press statement that there
is shortage of drugs?
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THE DEPUTY CHAIRMAN: Let him
make the statement on the floor of the
House which is more important than
making it outside.

SHRI RAJNI RANJAN SAHU: He
should hold a Press conference.

THE DEPUTY CHAIRMAN: When
the House is in session, I think, the
House is rnore important just now.
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SHRI CHINTA MOHAN: Madam, we
are maintaining good quality, and our
drug policy brings availability, good
quality and reasonable prices.

SHRI SUNDER SINGH BHANDA-
RI: The prices are not reasonable.

SHRI CHINTA MOHAN; I am com-
ing to your point. Within five years after
1987 there is a change in the mood of the
durg industry. Earlier they were get-ling
a profit of more than 8 per cent. Now
they are complaining about decline in
profits today. Today there was an edi-
torial in the Financial Express that the
pricing mechanism should be realistic.
They say at present thed aire getting a
margin of 2 per cent. Our main concern is
to protect the common man At the same
time we want to protect the health of the
industry. Keeping in view the interests of
both we have to balance the situation. In
the coming revised drug policy, we will
keep in view the views of the House and
the Members of Parliament.
(Intermp-

SHRI G SWAMINATHAN; Vitamin C
is in acute short supply today. It wai not
available during the last one month not
only to consumers, but also to for-
mulators of drugs, wherein Vitamin C is
an ingredient. That is why they could not
manufacture their products. Therefore,
not only Vitamin C as a drug is not
available or is in short supply, there is
also a shortage of drugs which have
Vitamin; C as their ingredient I
understand the Government has given
licence to some manufacturers to
manufacture Vitamin C here. Maybe, due
to pricing, they have stopped the
manufacture of Vitamin C. I would like
to know whethef the Government will
consider canalising these Items so that the
STC may be asked to import in the mean-
while to make Vitamin C available to the
formulators in this country.
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The hon Minister has said that a viable
pricing has been given to manufactur-
"rers of Vitamin C. May I know the posi-
tion from the Minister? What was the pri-
| cing before and what pricing has he gi-
ven now? I would also like to know whe-
ther the private manufacturers have
accepted the manufacture of Vitamin C.
If so, from  when will  they
manufacture it and when will it be made
available to the manufacturers of
formulations?

SHRI CHINTA MOHAN. Vitamin C
is readily available. I have gone to
CGHS and found it is available there.

SHRI G SWAMINATHAN: No. It is
not available...

THE DEPUTY CHAIRMAN; . . in the
market.

SHRI CHINTA MOHAN.  Coming to
the manufacture of Vitamin C, 1
would like to say that some Members
of Parliament have represented to me.
Earlier, about two months back the
price of it was about Rs. 340 per
kilogram.. Within a short time of two to
three months, we have given two price
revisions. Now it is available for Rs.
445 kilogram. The actual problem is that
there are two manufacturers of Vitamin
C today. They are producing it or
giving it to some companies to
produce Vitamin C. Vitamin C is
not only used in the form of tablet.
but it can also be used in different forms.
such as Glucon-C. Tn the Glucose
packets they add Vitamin-C and sell it.
The people who are getting more margin
in manufacturing Glucon and other
products, they are changing this tablet
form to other food products and so

on. That is why the shortage is
seen. Actually there is no
shortage. If there is a shortage, as

the hon. Members have suggested,
we  will definitely import the drug in
bulk and see that something is done
immediately.

Setting up of Joint Venture Projects
abroad by Electronic Trade and
Technology Development
Corporation

*123. SHRI P. UPENDRA: Will the

PRIME MINISTER be pleased to state:
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(a) whether it is a fact that the
Electronics Trade and Technology
Development Corporation proposes to
set up joint venture projects abroad
and open offices in European Econo
mic Community and Far East;

(b) if so, what are the details of

these proposals; and

(c) what expenditure is likely to be
involved in opening the offices?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY. DEPARTMENT OF
ELECTRONICS AND DEPARTMENT
OF OCEAN DEVELOPMENT AND
MINISTER OF STATE IN THE MIN
ISTRY OF PARLIAMENTARY
AFFAIRS (SHRI P. R. KUMARA-
MANGALAM): (a) to (c) A State
ment is laid on the Table of the Rajya
Sabha.

Statement

(a) The Memorandum of Under-
standing (MOU) for 1992-93 signed
between Electronics Trade and Tech-
nology Development Corporation
Limited (ET&T), a public sector
undertaking and the Department of
Electronics inter-alia  provides for
promotion of international trade by
establishing presence through offices.
warehouses and liaisoning contacts in
commercial centres like U.S.A. European
Economic Community (EEc) and Far
East countries for its own as well as other
products and services.

(b) and (c) No specific proposals
have been finalised so far.

SHRI P. UPENDRA: The Electro-
nics Trade and Technology Development
Corporation is one of the most |
inefficiently managed public sector !
undertaking; which I have seen. 1
am not saying this from knowledge |
derived from others, but it is from
my own personal experience. They
have been making television sets.
Enamoured of the public sector, I
bought one television set. From day one,
it gave such a trouble that after some time
I got desperate and re-



27 Oral Answers

turned it to the Chairman, with a
covering letter, as a gift to keep it and
display it in his office. The Chairman did
not even have the courtesy to telephone
me and apologise. He wrote a reply
saying that "there was nothing wrong in
the TV, there must be a number of trees
in your house, therefore", ...

THE DEPUTY CHAIRMAN: Will
you please relate your agonoy to the
question?

SHRI P. UPENDRA: I am coming to
that. It is relevant because I am
explaining the way they function. With
the same trees in my house, I am having
a TV set manufactured by a private
company. It is functioning very well.
Afterwards they have installed another
TV set, which is costlier, and they have
not taken the dfference of cost also. This
is a bribe to me. So far they have not sent
the bill also.

SHRI PRAMOD MAHAJAN:
Was it when you were a Minister?

SHRI P. UPENDRA: No. It is a recent
case. This is one of ihe companies which
has been included in the BIFR as a losing
concern. It has been continuously losing.
I would like to know from the hon.
Minister, what are the accumulated losses
of this corporation? How can he expect
this corporation to compete with the most
advanced technology in the world? They
have said that they want to open ET & T
offices in U.S.A., Far-East and East
European countries, where electronic
goods are much cheaper and they have
got a good market. How does ET&TI
propose to compete in the market? What
is the marketing arrangement they have
got? What is envisaged in the
Memorandum of Understanding?

SHRI P. R. KUMARA-
MANGALAM; Madam Deputy Chair-
man, firstly I would like to apologise to
the hon. Minister for the happenings that
took place with his ownT. V. set, I
thing
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it would be relevant to bring to his notice
that the reason why there was a delay on
the part of the company in not
responding to him was that when he
returned the T.V. set, they wanted to
have it checked from ell aspects. I would
like to say what the system is.

THE DEPUTY CHAIRMAN: He
wants to know about the setting up of
joint venture projects but not about
spoiling of Mr. Upendra's T.V. set.

SHRI P. UPENDRA: I don't want an
answer about my T.V. set. I want to
know, what are the accumulated losses
of this company?

SHRI P. R. KUMARAMAN-
GALAM: Madam, if I may submit...
{Interruptions)...

SHRI PRAMOD MAHAJAN: How
does the Minster know that the hon.
Member is going to ask a question about
his own T.V. set?

THE DEPUTY CHAIRMAN: He is
efficient.

SHRI P. R. KUMARAMANGA-
LAM: At least you must give credit to us
that we have an idea of what might
happen.

If T may submit, the hon. Member's
anguish in one way is justified because
when you buy a T.V. set and find ghost
images etc., you will not be happy with
it. Finally, when your return the T.V. set
to the original manufacturer .

SHRI P. UPENDRA: I do not want to
know about my T.V. set. I want to
know, what are the accumulated
Io?:e.s of this corporation?

SHRI P. R. KUMARAMAN-
GALAM: I am coming to that point.
Madam, I wish to point out that we have
had very good customer satisfaction
about this T. V. set. In this particular case
we felt that it would be proper to give an
electronic tuner. That is the only
change that we have
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made in that T.V. set. We would have
done the same thing in the case of other
customers also. Therefore, there is no
additional billing also. T hope that the
Member is now satisfied.

THE DEPUTY CHAIRMAN: In-
cluding the Deputy Chairman's T.V. set.

SHRI P. R. KUMARAMAN-
GALAM: Definitely, if you have an
ET&T TIV setwe would, give very
good customer service.

THE DEPUTY CHAIRMAN:
Now please come to the question.

SHRI P. R. KUMARAMAN-GALAM:
I would like to mention that ET & T
deals not only with TV.. sets but also
other eelectronic components. It also
deals with import and export of goods
not only manufactured by T&T but by
other Indian companies .!so.

It has made a few losses in the past.
But it has also made profits. One of the
major reasons why it had suffered losses
was it had to carry inventories, large
inventories on basically computer
equipment, ET&T wused "to service
computers which were imported and at a
particular stage. in 1989-90, this
servicing was not only done as a
monopoly by ET&T but now it has been
decentralised and it is being done by
other organisations. Some of this
.inventory has caused ET&T a
tremendous interest burden. This interest
burden has caused accumulated losses of
about Rs. 7.55 crores. But I would like to
point out that minus interest, if one looks
at the figures, it comes to Rs. 1.67 crores
last year as profit. We are expecting a
profit of Rs. 2 crores this year. In fact, on
the question of export that was asked by
the hon. Member specifically, if I may
point out to the hon. Member, our exports
last year were Rs. 49 lakhs. In the last
three months itself, we have had an
export of nearly Rs. 59 lakhs. We are
expecting to have an export performance
of somewhere around Rs. 2
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crores this year. This is out of one office
only that ET&T has got in Los Angles in
USA. It is not ET & T goods . it is
India's electronic goods manufactured by
other Indian companies which the E.T. &
T. sell* abroad. We And that there is a
substantial, market, especially with
regard to the black and white televisions
which we are able to produce today at
very viable prices abroad. It is called a
third television abroad where it is used
often in the kitchen or it is used by
children in the developed countries. And,
in developing countries, if I may submit,
Madam Deputy Chairperson, in other
places like... (Interruptions)

SHRI YASHWANT SINHA:
Madam, we know that he is new to the
Department. The House has also certain
knowledge. He does not have to prove
that he is new to the Department.

THE DEPUTY CHAIRMAN: Ques-
tion No. 124. (Interruptions). It was a
long rnswer, Mr. Upendra. I will go to
the next, question concerning your
previous Ministry of I & B.

SHRI P. UPENDRA: Madam, I want
an answer for this. Is it not contrary to
the policy which is now being pursued by
the Government? Why should then all
these exports be canalised through this
public sector organisation, when you are
allowing all the companies to export
directly, to deal directly and negotiate
directly? Why should you continue to
canalise through this organisation? That
is one point. The other point is, they had
offices in Algeria and the U.S.A. What is
the amount of business they have
transacted through these two offices so
far?

SHRI V. R. KUMARAMANGA.
LAM: Madam Deputy Chairman, the
offices in Algeria, etc were meant for
specific projects and they have been very
successfully completed and there is no
problem with regard to them. With regard
to the office at Los Angeles, the specific
point is that
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during the year 1991-92 the total sales
were 6,75,000 US dollars, generating a
net foreign exchange surplus of 54,000
US dollars. With regard to Algeria or
Moscow or the other Warsaw Pact
countries, these are specific projects
which were completed. If he wants the
figures on exactly how much the
contribution of E.T. & T. was, I shall
send them to him.

THE, DEPUTY CHAIRMAN: Quuos-
tion No. 124.
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SHRI EDUARDO FALEIRO: Madam,
I would submit that mayfoe, because of
translation or otherwise, I am unable to
appreciate the specific import of this
question. But I can volunteer some
information that will be useful to meet
the concern of the hon. Member. Madam
Deputy Chairman, while the United
States Government has not given any
specific assurance, as sought in this
question the United States Government
has shown a qualitatively clear
perception and appreciation of the
situation in this region by condemning
terrorism globally, by mentioning, by
necessary implication, Pakistan is
supporting terrorist activities in this
country. Now, I may like to mention here
for
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the information of the House, through
you,. Madam, the latest report of the
State Department of the United States,
which is a report made under legal
provisions, which mandates the State
Department to provide this information
to the US Congress and this information
is named: -"Patterns of Global Terrorism
in 1991" and this report is of April 1992.
The United States State Department, for
the first time said and I quote:

"There were continuing credible
reports throughout 1991 of official
Pakistani support  for  Kashmiri
militant groups engaged in terro
rism in Indian-controlled Kashmir
as well as the support to Sikh
militant groups engaged in terro

r1sm in Indian Punjab—the support
"allegedly includes provmon of
weapons and training."

This is a qualitative improvement
in the perception of this region, I
have for the first time said this and
I may mention again that last Thurs
day and the Thursday before that,
in a World Net interview, that is a
satellite link-up, between the State
Department spokespersons and inter
locutors from- Islamabad, among
others, from this region, this position
was made very clear: (1) that the
US Administration opposses terro
rism and toy implication has called
upon Pakistan to desist from sup
porting terrorism in our country
and (2) that the U.S. Administration
swears and believes that Simla Agree
ment- is the forum the only forum,
for settlement of the disputes and
differences that exist between India
and Pakistan.
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SHRI EDUARDO FALEIRO: Ma-
dam Deputy Chairman, yes, we have
been able to put this point across that
our neighbour is really fuelling
terrorism in this country. And now we
see that not merely the United States
Administration but other countries like
the U.K. and many other countries
which were, in fact, ambiguous, if I may
say so, until recently on this issue are
coming out clearly against terrorism
globally, coming out clearly against
terrorism supported from across the
border inside India.

SHRI S. JAIPAL REDDY: Madam,
in view of the increasing perception in
various parts of the world, as has been
rightly stated by the Minister, Pakistan
is promoting terrorism in various parts
of India, particularly in Punjab and
Kashmir, what steps does the
Government propose to take to get
Pakistan declared as a terrorist state, as
a state which promotes terrorism, by the
concerned international bodies?

THE DEPUTY CHAIRMAN: That is
what he has answered,, That was the
Hindi question. ... {interruption)

SHRI EDUARDO FALEIRO:
would respectfully submit to the hon.
Member, I say that we have made this
point and we have made this point with
great success, and convinced the world
opinion and countries of great
importance internationally that this is
really the position, terrorism is being
supported from across the border in
India. It is for those countries obviously
to take necessary steps in furtherance,
but they have acknowledged the posi-
tion.

SHRI YASHWANT SINHA; Ma-
dam, we all know that Pakistan is
waging a low-intensity war in Kashmir
and a number of steps have been taken
by the Government, but I would like to
know specifically from the hon.
Minister one question in view of the
latest report of the State
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to Questions 38

Department of the U.S. and their un-
derstanding of the situation. Has tre
Government of India taken up or will
they take up with the Government of
U.S. the question of complete stoppage
of all supply of arms to Pakistan? Even
outside of the Pressler Amendment, that
is still being supplied to Pakistan. Will
you take up this question with the U.S.
Government?

SHRI EDUARDO FALEIRO; Ma-
dam, while the Pressler Amendment has
connotations which the House knows,
the policy of U.S. Administration has
been that commercial transactions in
their understanding, the understanding
of the U.S. Administration, do not come
within the scope of the Pressler
Amendment. According to the U.S.
Administration, only U.S. aid and U.S.
Government's supply for commercial
transactions come in the scope of
Pressler Amendment. Private
commercial transactions, according to
the understanding of the U.S. Ad-
ministration, do not come within the
scope of the Pressler Amendment.
However, even here the policy of the
U.S. Administration has been that even
private companies will not sell to
Pakistan greater technology on existing
weapon system or new weapon system.

SHRI YASHWANT SINHA: Will
you take up the .complete stoppage of
supply of arms to Pakistan? That was
my question.

SHRI VIREN J. SHAH: What is the
answer? Will you take it"up with them?

SHRI EDUARDO FALEIRO: The
answer is that there is no supply of new
weapon system... (.interruption) ...

SHRI VIREN J. SHAH: He Is asking
for the complete stoppage.

SHRI EDUARDO FALEIRO: Now,
they only supply spare parts for the
existing weapons. The suggestion of the
hon. Member will be considered.



39 Written Answers

THE DEPUTY CHAIRMAN: Ques-
tion Hour is over.

WRITTEN ANSWERS TO
QUESTIONS

Liabilities of drug companies to pay
into the DPEA

*126. SHRI H. HANUMAN-
THAPPA:
SHRI RAJNI RANJAN
SAHU:

Will the PRIME MINISTER be
pleased to refer to the answer to
UnStarred Question 364 given in Rajya
Sabha on 30th April, 1092 and state;

(a) whether it is a fact that liabili
ties of certain drug companies to pay
into the DPEA have since been re
vised;

(b) What is the liability of each
company as on date and in case the
liability has foeen revised, what was the
earlier liability;

(c) how often the liability has been
revised, on what considerations and date
of each such revision; and

(d) what is the position of recovery
into the DPEA so far year-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI CHINTA
MOHAN): (a) There has been no
revision in the liabilities of any company
after 30th April, 1992.

(b) to (d) The information regarding
liability of each company as on date
along with the position of recoveries into
DPEA is given in Annexure. [See
Appendix CLXIV, Annexure No. 17].
The information regarding revision of
liability carried out before 30th April,
1992 is given in Annexure. [See
Appendix CLXIV, Annexure No. 18]
along with relevant details.

[ RAJYA SABHA |

to Questions 40

Exit policy
*127. SHRI S. K. T. RAMACHAN-

DRAN; Will the PRIME MINISTER be
pleased to state:

(a) what steps have been taken by
Government to impress upon the
labour community in the country that
the exit policy envisaged in the New
Industrial Policy is not -against the
interests of the labour class; and

(b) the number of new industries
which have been proposed with fore
ign investments in the year 1991-92
and 1992-93 (upto June, 1992)?

THE MINISTER OF STATE IN
THE MINISTRY OF TNDUSTRY
(DEPARTMENT OF INDUSTRIAL
DEVELOPMENT) (SHRIMATI
KRISHNA SAHI): (a) Under the New
Industrial  Policy, Government has
ensured that the interest of labour would
be fully protected. In order to ensure this,
a National Renewal Fund has been set
up. The objectives and details of the
National Renewal Fund have been
conveyed to the Labour Leaders in the
tripartite committee meetings convened
by the Ministry of Labour.

(b) In 1991, 289 approvals were
given for foreign investment in India. In
1992 (upto June 1992), 317 appro vals
have been given.

Increase in information and broad-
casting facilities in Madhya Pradesh

*128. SHRI SURESH PACHOURI:
Will the Minister of INFORMATION
AND BROADCASTING foe pleased to

state:

(a) whether it is a fact that Gov-
ernment have decided to increase the
information and broadcasting facilities in
Madhya Pradesh in the near future;

(b) if so, what are the details there.
of;

(c) whether Government have any
proposals to link Madhya Pradesh
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with satellite system and open mini
media centres in the State;

(d) if so, what are the details thereof;
and

(e) by when the State is likely to be
linked by Satellite and mini media
centres opened in Madhya Pradesh?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI GIRIJA
VYAS). (a) to (e) The relevant in-
formation relating to various media units
of this Ministry is given below:

PRESS INFORMATION BUREAU

The Press Information Bureau en-
visages to revive its offices at Jabal. pur
and Raipur in Madhya Pradesh during the
VIII Plan period. Besides, Bureau's
Regional Office at Bhopal and Branch
Office at Indore are proposed to be linked
through satellite link of National
Informatics Centre (NIC). Satellite based
communication set-up has already been
started in Bhopal and is being tested.
Regular traffic will commence in due
course. Similarly, for the office at Indore,
necessary computer hardware has been
procured and site preparation is, at
present, under way. After preparation of
site  and installation of computer
equipment it will be connected to the
District Centre of the NIC from where it
will be further connected to PIB
headquarters through satellite.

It is also envisaged to open Mini
Media Centres at all the Branch Offices
of the Bureau including those in Madhya
Pradesh .during the VIII Plan Period.

ELECTRONIC MEDIA

Insofar as All India Radio and
Doordarshan are concerned, there are a
number of on-going schemes for
expanding the existing AH India Radio
and Doordarshan facilities in the State.
The details are indicated below:—

[16 JULY 1992]

to Questions 42

ALL INDIA RADIO

(i) Three new Radio Stations, with
2x3 KW FM transmitters at Guna,
Balaghat and Sagas,

(i1) Upgradation of the power of the
existing 2 nos. of 1 KW MW
Transmitters and 10 KW SW Trass.
mitters at Bhopal to 10 KW JOW, 3
KW FM and 50 KW SW respectively,

DOORDARSHAN

(i) Fullfledged TV Studio, Cena tre
at Bhopal and a Programme
Generation Facility (PGF) Cen-tre at
Raipur.

(ii)) One high power (Ifl KW) TV
transmitter at Jabalpur.

(iii) 2 low power TV transmitters
one each at Datia and Jaora,

@iv) 2 very low power TV trans-
mitters one each at Kukadeshwar and
Parasia.

It is envisaged to set up high power
TV transmitters in replacement of the
existing low power TV transmitters at
Guna and Ambikapur subject
to availability of resources and inter-se
priorities.

It is also envisaged to link all high
powerllow power TV transrnit. ters in the
State with Doordarshan Kendra, Bhopal
via satellite mode ar linkage for which a
satellite uplink earth station is at an
advanced stage of implecentation. The
introduction of regional TV service will,
however, depend upon the availability of
adequate space segment capacity.

Opening of captive coal mines

*129. SHRIMATI KAMLA SINHA:
Will the Minister of COAL be pleased to
state:

(a) whether i% is a fact that the
Cabinet Committee on Economic Affairs
has decided to allow coal consuming
industries: to open captive coal mines;
and
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(b) whether it is also a fact that were some initial differences on the
the C.C.E.A., has also decided to validity of a prior recommendation by an
allow private sector to set up coal Inter Governmental Group (IGG) to set
washeries? up a SAARC Preferential Trading

THE MINISTER OF STATE OF THE
MINISTRY OF COAL WITH
ADDITIONAL CHARGE OF THE
MINISTER OF STATE OF THE MIN-
ISTRY OF LABOUR (SHRI P. A.
SANGMA): (a) and (b) The Government
have decided to allow private sector
participation in coal mining operations in
virgin areas for the purpose of captive
consumption for power generation and
other end uses to- be notified, as well as
to set up coal washeries.

A Bill to amend the Coal Mines
(Nationalisation) Act, 1973 in order to
implement the above decision of the
Government is introduced in Parliament.

"*#130. [Transferred to the 28th July,
1992].

SAARC Trade Pact

*131. DR. SANJAYA SINH: Will the
PRIME MINISTER be pleased to
state;

(a) whether Government's attention
hag been drawn to the newsitem which
appeared in the Times of India', dated
June 26, 1992, captioned "Move for
SAARC Trade Pact runs into trouble" to
the effect that exercise to liberalise trade
between members of the SAARC has run
into a rough patch;

(b) if so, what are the details in this
regard; and

(c) what is the reaction of Gov
ernment in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRIR. L. BHATTA): (a) Yes, Sir.

(b) and (c) At the Committee on
Economic Cooperation (CEC) held in
Colombo during June 22-23, there

Arrangement (SAPTA) in three years.
These were ironed out with an
understanding to regard the three year
period as indicative in nature, aimed at
expediting the process of economic
cooperation among the member States.
Both the IGG and CEC reports were
approved by the SAARc Council of
Ministers at their meeting in Colombo on
8-9 July, 1992. The 1QG will hold its
next meeting early to draft an agreement
on a Preferencial Trade Arrangements in
the SAARC Region.

Postponement of talks for Asiasat
Transponder

*132, SHRI MURLIDHAR

CHANDRAKAN
T BHANDARE;

SHRI RAJUBHAI A.
PARMAR;

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether it is a fact that talks with
the  Hongkong  firm,  Hutchinson
Whampoa, for leasing a transponder on
Asiasat I satellite scheduled to be held in
May this year, were indefinitely
postponed at a short notice;

(b) if so, under what circumstances
and whether Government sees Pakistan's
hand behind the postponement as
reported in the 'Hindustan Times' dated
28th May, 1992; and

(c) what steps are being taken by
Government to secure the transponder
facility?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI GIRIJA
VYAS): (a) to (c) The proposed visit of a
delegation to Hong Kong in May, 1992
to explore the possibility of obtaining a
transponder  on
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Asiasat did not materialise since M/s.
Asia Satellite Telecommunications Co.
Ltd. sought a Rescheduling of the visit.
M/s Asia Satellite Telecommunications
Co. Ltd. have now requested for fresh
dates for the visit.

Closing of Small Scale Units

*133. SHRI MENTAY PADMANA-
BHAM: Will the PRIME MINISTER be
pleased to state;

(a) whether Government are aware
that a large number of small scale
units have closed down since the in
troduction of the New Industrial
Policy;

(b) if so, the number of units closed
down during the last one year;

(c) whether Government have
identified the reasons for the large
number of such closures; and

(d) what steps Government proposed
to take to revive them?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY
(DEPARTMENT OF SMALL SCALE
INDUSTRIES AND AGRO AND
RURAL INDUSTRIES, AND THE
MINISTER OF STATE IN THE MIN-
ISTRY OF COMMERCE (SHRI P.J.
KURIEN): (a) No, Sir.

(b) Does not arise.

(c) A number of factors both internal
and external, often operating in
conjunction have been responsible for
industrial sickness/closure in the small
scale sector. Some of the identified major
reasons of sickness/ closure in the small
scale sector are: paucity of adequate raw
materials and working capital, delayed
realisation of receivables, particularly
from large units, marketing problems,
management deficiencies, technilogical
obsolescence, frequent power cuts/
trippings, labour problems, dispute
among owners, natural calamities or
accident, etc.
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(d) Steps taken by Government to revive
potentially viable sick small scalo units
include:

(i) Issuance of detailed guidelines
by RBI to all scheduled commercial
banks in regard to rehabilitation of
sick units in small scale sector;

(i) Setting up of State Level
Inter-Institutional Committees
(SLIICs) in all States under the
Chairmanship of Secretary, Industries
Department for working out a
Rehabilitation package for revival of
viable sick small scale units;

A committee to review the arran-
gements for meeting the working capital
and term loan requirements of small
scale industries and for the rehabilitation
of sick small scale industries and to
examine any other issues relating to
small scale industries have been
appointed vide RBI memorandum date
9-12-1991.

Persons registered in A P. Employ-
ment Exchanges

*134. DR. YELAMANCHILI SIVA-
JI: Will the PRIME MINISTER be
pleased to state;

(a) how many persons are on the live
registers of employment exchanges in
A.P., their break up as per their
qualifications;

. (b) since how long they are registered
and what is the likely date of maturity of
their placement and the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL WITH
ADDITIONAL CHARGE OF THE
MINISTER OF STATE OF THE MIN-
ISTRY OF LABOUR); (SHRI P. A.
SANGMA): (a) and (b) There were 32.6
lakhs job-seekers on the live register of
employment exchanges in Andhra
Pradesh as on 30th April,1992. The latest
available date of registered job-seekers
in Andhra Pradesh by
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general education level relates to
30th June, 199i and is given below:

Number (in lakhs)

Total ..... 30.8

Total Educated (Matric & above) 17.8

(i) Matric 10.0

(i) Intermtdiasc/HiglKi- 5.1
Secondtry . . .

(ii1) Graduates & above . 2.7

The date on duration of stay of the job-
seekers on the live register of
employment exchanges are not main-
tained. Placement of persons registered
depends on the demand made with the
employment exchanges from time to
time. The FEighth Five Year Plan
however envisages generation of
additional employment opportunities to
the tune of 8 to 9 million every year, on
an average, with a view to achieving a
situation of near full employment over a
decade.

ardter fapix # fnT =x ganifaer
wigey
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fagor-V
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Punjab

*#136. SHRI SURESH KALMADI:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether it is a fact that the
telecast of the Hindi news bulletin on the
National Network of Doordar'shan likely
to be stopped in Punjab; and

(b) if so, what
therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI GIRIJA
VYAS): (a) No, Sir.

(b) Does not arise.

are the

reasons

Relief for losses suffered by Indian
Community in the U.S.A.

*137.  CHOWDHRY HARI

SINGH: Will the PRIME MINISTER
be pleased to state:

(a) whether it is a fact that the Indian
Community in the U.S.A. is going to
seek relief from the U.S. Government for
the losses suffered by them in their
business due to the recent riots that took
place in Los Angeles; and

Stoppage of Hindi News Bulletin in

1985--90

1990~91 1891-92

123. 6 1131 124.7
104.8 re.y 81.0
167.3 1010 B3.8
102. 3 100.1 101. 8
96,2 123.7 946, ¢

9%. 0 119, % 856.3

(b) if so, what is the reaction of U.S.
Government in that regard?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI EDUARDO FALEIRO): (a) The
affected members of the Indo-American
community have sought relief from
local, State and Federal authorities as
permissible under U.S. laws.

(b) U.S. authorities at the local, State
and -Federal levels have given
assurances that they will facilitate
insurance claims and other compensation

Coal-dump fires at the collieries
ECL

*138. SHRI SUNIL BASU RAY:

Will the Minister of COAL be pleased to
state:

of

(a) whether it is a fact that recently
there have been Several coal-dump-ftres
at different collieries of ECL; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL WITH
ADDITIONAL CHARGE OF THE
MINISTER OF STATE OF THE MIN-
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SHRI OF LABOUR (SHRI P. A.
SANGMA): (a) and (b) There have
been a few occurrences of coal fires
in Eastern Coalfields Limited due to
spontaneous heating in coal dumps.
The major occurrence is at Rajmahal
Opencast mine where five heaps with
a total quantity of about 3.5 lakh
tonnes of coal are on fire. A large
part of the stock on fire will be re
covered by extinguishing the fire by
quenching for which adequate arran
gements have been provided at the
site.

Disinvestment by Public Sector
Undertakings

*139. SHRI ISH DUTT YADAYV:
SHRI DIGVIJAY SINGH:

Will the PRIME MINISTER be
pleased to state:

(a) whether Government propose to
further disinvest in Public Sector
Undertakings to raise funds to meet the
IMF conditions on the budget;

(b) if so, the Public Sector Under-
takings identified for disinvestment
stating the amount to be raised in each
case; and

(c) whether Government propose to
sell , part of the PSU shares to foreign
investors, if so, the decision; taken by
Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY
(DEPARTMENT OF HEAVY INDUS-
TRY AND DEPARTMENT OF PUBLIC
ENTERPRISES) (SHRI P. K.
THUNGON: (a) to (¢) Government have
already announced, as part of the Budget
Speech for 1992-93, that shares of public
sector undertakings would be further
disinvested in order to raise non-
inflationary resources for the Centre as
also to contribute towards National
Renewal Fund (NRF). Government have
appointed a committee under the
chairmanship of Shri V. Krishnamurthy,
Member, Planning Commission, to

[RAJYA SABHA]
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suggest various modalities of disin-
vestment for 1992-93. The final report of
the Committee is still awaited.
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Allocation for Nuclear Power Sector

724. SHRIMATI VEENA VERMA:
SHRI MURLIDHAR

CHANDRAKANT
BHANDARE:

Will the PRIME MINISTER be ple-
ased to state:

(a) whether Government's atten-
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tion has been invited to a newsitem
published in the National Herald' of June
15, 1992, captioned "Bleak future for N-
Power industry";

(b) if so, whether there is any Shift in
Government's policy regarding N-Power;
and

(c) what was the proposed allocation
for Nuclear Power during the Eighth Five
Year Plan, and what is the actual
allocation made for this sector during the
Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY, DEPARTMENT OF
ELECTRONICS AND DEPARTMENT
OF OCEAN DEVELOPMENT AND
MINISTER OF STATE IN THE MIN-
ISTRY OF PARLIAMENTARY AF-
FAIRS (SHRI P. KUMARAMANGA-
LAM): (a) Yes, Sir.

(b) There has been no shift in the
Government's policy regarding nuclear
power. However, the 10,000 MW,
programme for the turn of the century
has been recast to 5,700 MWe to match
Ihe availability of funds.

(c) Against the proposed Eighth Five
Year Plan outlay of Rs. 14,400 crores the
Planning Commission has indicated a
plan outlay of Rs. 4261 crores for
nuclear power sector as a whole.

Implementation  of
Kudankulam Nuclear Power Project

725. SHRI S. K. T. RAMACHAN-
DRAN: Will the PRIME MINISTER be
pleased to state:

(a) what are the impediments
which delay the construction of Ato-
rnie Power Station in Kudankulam.
Tamil Nadu;

(b) what steps are being taken by
Government to overcome the impedi-
ments;

(c) what special efforts are being
taken to handle the situation caused by
the recent palitical developments in the
erstwhile U.S.S.R.; and

[ RAJYA SABHA ]
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(d) by when this Atomic Power
Station is expected to be commissioned?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY, DEPARTMENT OF
ELECTRONICS AND DEPARTMENT
OF OCEAN DEVELOPMENT AND
MINISTER OF STATE IN THE MIN-
ISTRY OF PARLIAMENTARY AF-
FAIRS (SHRI P. R. KUMARAMANG-
ALAM): (a) Recent political develop-
ments in the erstwhile USSR have
introduced uncertainties.

(b) and (c) Preliminary discussions
have been initiated with the Russian
Federation. Through these discussions
responsibilities for supply of equipment,
credit etc. will have to be re-affirmed.

(d) No completion schedule can be
indicated at this stage due to the above
factors.

Flouting provisions of DPCO, 1987

726. SHRI RAMACHANDRAN PIL-
LAI; Will the PRIME MINISTER, be
pleased to state:

(a) what action Government have
taken against the drug companies
who are more often flouting the provi
sions of Drug Price Control Order
of 1987; and

(b) how many drug
have been penalised for the
reasons?

companies
above

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI CHINTA
MOHAN): (a) Whenever any instance of
violation of DPCO comes to the notice
of the Government, the matter is
examined and further action is taken as
per the provisions of DPCO, 1987 and
the Essential Commodities Act,
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(b) Certain instances of overcharging
in bulk drugs and formulations have
come to the notice and these cases are at
vairous Stages of examination.  These
cases are listed

in the enclosed Statement. (See below)
Powers for taking action for violation of
DPCO are also vested in the State
Governments and officers subordinate to
1t.

Statement

SI. No.  Name of the Company

Name of the Bulk Drug/Fortiiulation

1 M/s. Sarabhai M. Chemicals

M/s. Warner Hindustan .

M/s. Boehringer Knc 11

M/s. IDPL

M/s. A.P. Chemicals

M/s. Milladi Drugs

M/s. Krupa Traders.

M/ IDPL .

M/s. Sandoz (I) Ltd.

10 M/s. Pifzer (I) Ltd ..oooonvviiiiiiei

© ® 9 N U KA oy

~

11 M/s. Lupin Labs.

12 M/s. Carews Pharmaceuticals

13 M/s. Bharat Chemicals

14 M/s. LR. Enterprises

15 M/s. Star Enterprises.

16~ M/s. Shri Piras Pharmaceuticals
17~ M/s. Likhis Chemicals

18 Mis.Merind .

19 M/s. Novacare Pvt. Ltd.

20 M/s. Celsus Pharmaceutical

21 M/s. Uliim Phartmceuticals

22 M. .LykaLab.

23 M/s. Carews Pharmaceuticals .
24 M/s. Infar(D)Ltd.......ocovveeiieiieeiieieee,
25  M/s. Danis Pharmacy

Vitamin C]

Isokin

Euglucon

Imported Bulk drugs
Paracetamol
Ephedrin
Rifathpicin
Sulphadimidine
Multivitamins
Multivitamins
Rifampicin, Ethambutol and Pyrazinaniide
Combiflam
Paracetamol
Paracetamol
Paracetamol

Paracetamol

. Trimethoprim

Dexamethasone

Megadol Tablets
Iboxes Capsules

Proxyvon Capsules

Flucort Range of formulations

. Combiflame Tablets

. Dexona Topic

Flagyl Injection
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1 2

3

26  M/s. RanbaxyLabs.

27 M/s. Cadila Labs.
28 MY/s. Albert David (I) Ltd.
29  M/s. Rhone Poulenc (I) Ltd.

Brustan Tablets etc.

. Dexona E/E Drops
,AnalflamTabs.

Avomine
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Special quality aspect of drugs

728. SHRI RAIJNI RANJAN
SAHU: Will the PRIME MINISTER be
pleased to refer to the answer to
UnStarred Question 1138 given in Rajya
Sabha on 7th may, 1992 and state:

(a) what were the cases involving
special quality aspects wherein landed
cost of imports being higher than the
weighted average of CGHS formed the
basis of price fixation of formulations in
the last three years, year-wise;

(b) what was the DGHS weighted
average price and what was the landed
cost of imports on which formulation
price were based;

(c) what were the names of com-
panies involved in these cases and who
accepted this special quality aspect;

(d) whether it is a fact that his
Ministry is also introducing the aspect of
special quality in the indigenously
produced bulk drugs; and

(e) if so, by when and what are the
details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI CHINTA
MOHAN): (a) to (c) There is only one
case in recent times involving the special
quality aspects where the landed cost of
imports adopted in the pricing of
formulation was higher than the DGHS
weighted average. Necessary details are
given as under:
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Name of the company

Name of the Formulation

Name-of the bulk drug

M/s. Litaka Pharmaceuticals.

Tegretol Syrup 2% 50ml.

Carbamazapint

CIF price adopted
Ks./KP. Rs./Ke.

CIF weighted average (DGHS) price

R.. 3020

(d) No, Sir.

(c) Does not arise.

Gap between consumption and pro.
duction of fertilizers

729. SHRI KAMAL MORARKA:
Will the PRIME MINISTER be pleased
to state;

(a). what is the estimated gap between
projected consumption and estimated
production of fertiliser during the Eighth
Five Year Plan;

(b) the estimated value of foreign
exchange outgo to import fertiliser to
meet the gap; and

(c) whether Government have
chalked out any strategy to narrow the
gap between the Eighth Five Year Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI CHINTA
MOHAN) (a) On the basis of production
from the existing plant, production to be
available from the projects currently
under implementation and the projects
'for which gas has been allocated, the
likely gap between projected
consumption and estimated production in
the terminal year of the Eighth plan
(1996-97) would be about 19.&5 lakh
tonnes in the case of Nitrogen and about
22.21 lakh tonnes in the case of
Phosphate. The entire demand of Potash
will have to be met through imports as

Rs. 1435.81
(1990-91)

there are no known exploitable reserves
of Potash in the country.

(b) The value of foreign exchange
'outgo for import of fertilizers will
copend upon the quantities of various
types of fertilizers to be imported during
the respective years and the prevailing
international prices.

(c) Yes, Sir.
IAUE W1 FATAT AT T Wy

730. WY At W
- S W Qo T

T T WA AF aaT AT FAT

w

w5



71 Written Answers

| AR ST 3qew watem § e
" (ot fem wWgr) (7)) ™
T aut & rww qur Arg ad H
T FF (97 1992 aF) W A
ATHT FT ASTAC I@ET T4 5w
99wt & w osoim wqw
[sfeg ofifase o 164, Waww &0
19] ¥ for mar &+ ooy e =
1992-93 § = 7% F O @ud
& TRIATT A1 gy AL g o

(w) ad 1989-90, 1990-91
qaT 1991-92 F TRM IIGE &
AR 5T

|
3
:
:

fafay orewt @ W a9
gam el wedl 9 fix
amﬁ';-ss‘sz—;a ;:\tﬁ'
At amgfy § HIT W
= & fau s¥my ofwr o
Y 1991-92 F =T ¥ @ F
ST S O¥F ommET &0

AT W M Fw ¥ fg sed
AT F oF AW ¥ ®T ¥ wrEhw
W WX W R IIEsw g
T AY OFF AW, A R F
Feo/gate qar Wfee &7 ¥ %
¥ o afc@oael § frarss «
i g 1 qumfy w58 fRew F wiw
BERE WOLTT & AW F F0 Fed-
fex gdwl ¥ smefeizar &1 free
wfysr § @Rt @@ & orem
$T TT gET F FIOT FEAT g
wifs 3w & dera & NEgw ang
MA WRTT 7EF &

[ RAJYA SABHA |

to Questions 72

Connection between drug units

731. SHRI H. HANUMANTHAPPA:

SHRI RAJNI RANJAN
SAHU:

SHRIMATI SATYA BAHIN:

Will the PRIME MINISTER be ple-
ased. to refer to the answer to UnStarred
Question 372 given in the Rajya Sabha
on 30th April, 1992 and
State:

(a) what is the meaning of con
nection between organised sector
units and small scale sector drug
unit for the purpose of availing ex
emption from price control under
DPCO, 1987;

(b) whether this connection or in-
dependent small scale sector unit has
been denned anywhere and if not, what

is the interpretation of Government on
this issue;

(c) whether it is a fact that such
'small scale sector units are charging two
to three times more than Government

approved prices for organised sector
units; and

(d) the number of cases of connection
and non-independence of small scale
sector units detected and what were the
products involved?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI CHINTA
MOHAN): (a) and (b) As already stated
in reply to parts (a) and (b) of Rajya
aSbha UnStarred Question No. 372
answered on 30-4-1992, the exemption to
small Scale sector units in respect of
Category II formulations under DPCO,
1987 is aimed towards encouraging this
sector in the production of drugs and
formulations. The exemption order S.O.
719(E) dated 21-7-1988 is, subject to the
following conditions, inter-aliti:

(i) Itis anindependent  unit/
company and not a subsidiary of or
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owned or controlled in any manner by
any other undertaking which not so
exempted from provisions of Drugs
(Prices  Control)  Order,

1987,

(i) the formulations are marketed by
the concerned unit/company in their own
brand names and not in the brand names
of and/or trade marks belonging to any
other company.

(c) Since small scale sector unite are
exempt from price control in respect of
Category II formulations, their prices are
generally higher than the prices fixed by
the Government in respect of organised
sector units.

(d) To the extent information is
available, the products involved in such
cases are as under: —

(a) Combiflam Tablets
(b) Magadol Tablets
(c) Proxy von range of formula
tions.
(d) Flagyl Injection
(e) Anaflam Tablets
(f) Alcovt H-Skin Ointment.

Assessment of liabilities of drug
companies and their products

732. SHRI H. HANUMANTHAPPA:
SHRIMATI SATYA BAHIN:

WiU the PRIME MINISTER be
pleased to state.

(a) what are the names of the
companies and the products in respect of
which liabilities under DPCO, 1979
remain to be assessed so far;

(b) what are the names of the
companies and the products in respect of
which  liabilities on account of
overcharging under DPCO, 1987
remains to be assessed;

(c) whether it is a fact that liabilities
in these cases have not been assessed due
to the proximity of some bureaucrates to
these companies; and

[ 16 JULY 1992 ]
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(d) if so, what steps have been taken

against them?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI CHINTA

MOHAN): (a) and (b) Assessment of the
tentative liabilities of the = companies on
account of violation of the various
provisions of the DPCOsand/ or in terms of
the judgements of the Courts has already
been completed in a number of cases,
while in respect of the remaining cases
efforts are being made to complete the
same as quickly as possible. In a number of
cases, the progress has been hampered on
account of non-receipt of complete data
for the entire relevant period. The updated
information has already been furnished
alongwith Rajya Sabha Starred Question
No. 126 dated 16th July, 1992. The
companies have been informed that in case
they do not supply the data the Gov-
ernment will be left with no alternative
but to compute their liabilities on the
basis of whatever data becomes available
from wherever. The question of any
company being let off does not arise.

(c¢) No, Sir.

(d) Does not arise.

Seduction of Custom Duty on
Ceftaxidine

733. SHRIMATI SATYA BAIJIN:
SHRI H. HANUMANTHAPPA:

Will the PRIME MINISTER be
pleased to refer to the answer to Starred
Question 68 given in the Rajya Sabha on
30th April, 1992 and
state:

(a) whether it is a fact that custom
duty on Ceftaxidime was reduced in
July, 1991;

(b) what was the earlier price and
revised price and what was the extent of
reduction in price;
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(c) when was the benefit of custom
duty reduction on the bulk drug
passed on to consumers by reducing
the prices of the formulations;

(d) whether it is a fact that the
benefit of reduction of custom duty
retained by the producers- and

(e) if so, who is responsible for such
a state of affairs and what steps have
been taken to fix responsibility?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI CHINTA
MOHAN). (a) The Hon'ble Members are
perhaps referring to the drug

[ RAJYA SABHA]J
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'Ceftazidime'. The custom duty on this
drug was reduced in July, 1991,
however, the actual import at 0 per cent
duty took place only in November, 1991
after necessary amendment in the
notification.

(b) and (c) Before July, 1991- the
Ceftazidime Injection in the finished
form was being imported at 0 per cent
custom duty and only after withdrawing
custom duty on bulk drug
Ceftazimidime, the manufacture of
Ceftazidime Injection has been started in
the country. To the extent information is
available, the prioes of formulations
based on bulk drug Ceftazidime before
and after Custom duty concession are as
follows :

Name of the Formulations

Earlier Price  91) Rr¢ %/i]%ed P9rilce
.Dec

1. Fort urn Jnj. 250mg.
2. Fortuni Inj. 500mg.

3. Fortum mj. Igm.

w.e.f. R
%\/Iarch, (w.
s
66.2) 97.69
131.93 165.61
262.83 300.38

(d) and (e) This drug is out of price
control. Before custom duty reduction,
the company was selling finished
imported formulations and after custom
duty reduction the company selling
indigenously manufactured formulations
based on imported bulk drug. To check
whether the benefit of custom duty has
been passed . on to the consumer, the
data has been called for from the com-

pany.

Date of filing writ petition for Flu eort
range Of formulations

734. SHRI SANTOSH KUMAR
SAHU:
SHRIMATI SATYA BAHIN:

' Will the PRIME MINISTER be pleased
to refer to the answer to UnStarred
Question 1143 given in Rajya -Sabha on
the 7th May, 1992 and state:

(a) when was the writ petition for
Flucort range of formulation filed in the
Bombay High Court;

(b) when were the parawise com-
ments sent and when were the counter*
affidavit filed in Bombay High Court;

(c) what is the present position of the
case and who is responsible 'for the
delay;

(d) what steps are being taken to
expedite the decision;

(e) whether it is a fact that company
never implemented the prices; and

(f) so, when were the prices
implemented and what was the method
adopted for verifying the same?
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THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI CHINTA
MOHAN), (a) to (d) The writ petition
against recovery in  respect of
Flucortnolone Acetonide was filed by
M/s. Lyka in Bombay High Court in
August, 1990 and the parawise com-
ments were sent to Central Government
Advocate in September, 1990. The
Counter Affidavit in this case was filed
by the Government in February, 1992.
The hearing in this case is yet to start.
The case will be defended in the best
public interest in accordance with the
advice of the Gov ernment'g legal
experts.

(e) and (f) The prices of Flucort range
of formulations were fixed for the first
time under DPCO, 1987 on 9.3.1990.
From Ihe records made available to the
Government, it has been found that Mils.
Lyka Laboratories had implemented the
fixed prices w.e.f. 13.7.1990. The prices
of these formulations were further re-
duced w.e.f. 12.10.1990 and appears that
the company did not implement the
reduced prices. The company has been
asked to furnish the relevant details.

Cages of Drug Companies involved
in misuitilisation of Imports

735. SHRI SANTOSH KUMAR
SAHU: Will the PRIME MINISTER be
pleased to state:

(a) whether it is fact that the
Department of Company Affairs re-
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ferences in certain cases of Drug
Companes in misutilisation of imports;

(b) if so. the names of those com
panies about those references were
received during the last three years,
year-wise;

(c) what are the details of their
findings and what action has been taken
thereon;

(d) what is the effect of their findings
in respect of the consumer price given by
his Ministry and what is the extent of
overcharging per annum. on each drug;
and

(e) what are the details of set up
available by Government to exaniine the
cost audit reports of bulk drugs and in
how many cases, the prices given by his
Ministry are bigher than based on cost
audit reports?

THE MINISTER OF STATE IN
THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI
CHINTA MOHAN): (a) to (c)
Department of Company Affairs referring
to certain cases had indicated disparity
between consumption norms as published
in Appendix 13c of Import Policy 1990-
93 in respect of imported raw material,
material required for production of
certain drugs for exports and as indieted
in cost audit reports of manufacturers.
These; are as follows:

SI. Name of company
-' No.

Product involved

1 M/s. Lupin Labs Ltd.

2 MY/s. Sandoz India Ltd.

(1) Ethaiubutol;
(i1) Rifampicin -
(iii) Qethalaxin
(i) Thiatniulin
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3 Mr/s. E. Merck India Ltd.

Action on this was to be taken by the
Departments  concerned  with  the
administration of Duty Drawback and
Cash Compensatory Support.

; (d) and (e) Prices of bulk drugs and
formulations are fixed/revised in
accordance with the provision of DPCO
1987. For this purpose necessary expert
recommendations are obtained from
RICP. who scrutinise and process cases
of formulation prices and take up cost-
cum-technical study, including on-the-
spot verification in respect of bulk drugs.

price rise in imported formulations

36. SHRI SANTOSH KUMAR SAHU
:Will the PRIME MINISTER be pleased
to state:

(a) whether it is a fact that prices of
imported formulations have gone up
considerably despite the fact that m most
of these medicines have been exempted
from customs duty;

(b) what are the names of imported
formulations whose prices have been
increased after the announcement of
DPCO, 1987 and what was its earlier and
present price;

(c) what are the names of producte
where either customs duty has been
exempted or reduced after the an-
nouncement of DPCO, 1987 and what
was the price before exemption and after
exemption; and

(d) when was the price of each
reduced?

[ RAJYA SABHA ]
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(ii) Sulphamethaxazele
(iii) Clopamide
(iv) Lectobionate
(i) Vitamin E

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI CHINTA
MOHAN): (a) to (d) Under the conditions
of alround increase in the costs, the prices
are bound to go up, more so; in cases of
imported items, including medcines, due
to adjustment in the exchange rate of
Indian rupees against major foreign
currencies, availability of  foreign
exchange at market rate etc. Steps like
exemption from custom duty etc. are aim-
ed at mitigating the situation to the extent
possible. Prices of imported formulations
are on batch bases and can vary even
from batch to batch depending on
international market situation at the time
of import. The number of products and
their batches are so large that time and
labour involved in collecting the requisite
details would not be commensurate with
the results likely to be achev-ed.

Bulk drugs and formulations under
Industrial Licensing Regime

737. SHRI P. UPENDRA: Will the
PRIME MINISTER be pleased to state:

(a) whether all bulk drugs and
formulation have fallen under the
industrial licensed regime due to
"technical error" by Government; and

(b) if so, the reason for deviating
from the delicensing-oriented policy
of Government?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI CHINTA
MOHAN): (a) and (b) Bulk drugs and
formulations have been, placed
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under compulsory licensing to ensure
that the provisions of the existing Drug
Policy 1986 are incorporated while
giving approval far manufacture of
drugs. This has been done pending the
review of the Drug Policy which is
expected to be finalised soon.

Subsidy dues of the fertilier industry

738. SHRI KRISHNA KUMAR
BIRLA; Will the PRIME MINISTER be
pleased to state:

(a) what is the accumulated subsidy
dues of the fertilizer industry in the
country at the end of 1991 and at the
end of March, 1992;

(b) what are the reasons for
accumulation of subsidy dues;

(c) what is its overall impact on
the performance of the fertilizer
industry; and

(d) what remedial steps have been
taken by Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI CHINTA
MOHAN): (a) The accumulated out-
standing subsidy dues as per the claims
submitted by the fertilizer units were Rs.
461.50 crores at the end of December,
1991 and Rs. 124.18 crores at the end
of March® 1992.

(b) The dues were outstanding at
the end of December, 1992 due to
constraint of funds and non-subms-
sion of some essential documents by
the units. The dues were outstanding
at the end of March, 1992 due to con
straint of funds.

(c) The delay in release of subsidy
affected the liquidity position of the
concerned units.
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(d) Within the available budgetary
allocations, efforts are continuously
made to clear the subsidy dues as
expeditiously as possible.

Retrieving the Fertiliser Corporation
of India

739. SHRI S. K. T. RAMACHAN-
DRAN: Will the PRIME MINISTER be
pleased to state:

(a) steps being taken or propose to
be taken by Government to retrieve
"The Fertilizer Corporation of India",
from its chronical sickness;

(b) the loss incurred by corpora
tion during 1986-87 to 1991-92;

(c) the total strength of labourers and
total number of officials;

(d) the annual value of production of
the Corporation (yearwise figures) from
1986-87 to 1991-92; and

() how the <coal based Ramo
Gund and Talcher units are function
ing?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI CHINTA
MOHAN): (a) The Fertilizer Corporation
of India (FCI) have submitted detailed
proposals regarding rehabilitation/revamp
of their various units including financial
restructuring. The final outcome of these
proposals would, however depend on
their financial and technical viability, al-
location of the funds through budgetary
sources, as also deliberations of the
Tripartite Committee on * Chemicals
Industry. The company has also referred
their case to BIFR. The company hss
been given extra allowance in
consumption norms and  capacity
utilisation in respect of its Rama-gundam
and Talcher units in view of the vintage
of these plants. The company is also
being paid its subsidy dues regularly.
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(b) The year-wise loss incurred by
the Corporation during 1986-87 to 1991-
92 is as follows :—

[ RAJYA SABHA ]

Year Profit(+)/Loss(-)

(Rs. in crores)
1986-87 . . (-H05-91 .
1987-88 . (—)I15-41
1988-89 . . (-)168.90
1989-90 . . (-)163.90
1990-91 . . (-)167-89
1991-92 (Prov.) . (9)179.77

(e) The total strength of labourer
and officials as on 30- 6. 92 is as
follows:-

Labourers 6849
Officers 2727
TOTAL . 9576

(d) The yearwise annual value of
production from 1986 87 to 1991-92 is
as follows :

Year Value of production
(Rs. in crores)

1986-87 385-86
1987-88 373-06
1988-89 34466
1989-90 394-59
1990-91 290-92
1991-92 301-04

(e) The capacity utilsation of these
plants has been very low on account
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of prolonged power cuts and frequent
power interruptions, poor quality of coal
and equipment design deficiencies. The
problem has been further accentuated by
acute shortage of funds.

Guidelines for payment of compen-
sation to Bhopal Gas Victims

740. SHRICHATURANAN
MISHRA:

SHRI GURUDAS DAS
GUPTA:

Will the PRIME MINISTER be
pleased to state;

(a) whether it is a fact that Gov-
ernment have issued new guidelines for
payment of compenstion to the Bhopal
gas trgedy victims;

(b) if so, the details thereof and
reasons therefore; and

(e) whether it is also a fact that more
than five lakh people would be deprived
of the compenstion benefit when the new
guidelines are implemented:

THE MINISTER OF STATE
IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS
(SHRI CHINTA MOHAN): (a) to (c)
Para 11(2) of the Bhopal Gas Leak
Disaster (Registration and Processing
of Claims) Scheme, 1985 provides
that  the Central Government may
determine the total amount of
compensation to be apportioned
payable for each category of claims and
the quantum of compensation
payable, in general, in relation to each
type of inquiry or loss. Government of
India has constituted a Group of
Ministers, including a Minister from
Government of Madhya Pradesh to
oversee all Bhopal gas leak disaster
related matters. The Group of Ministers
had decided that broad indicative
guidelines should be framed and issued.
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The guidelines issued, inter alia in-
dicate the range of compensation for
certain categories as follows: —

Category Range/Ceil ing(Rs.)

Deaths Rs. 1-3 lakhs

Permanent total or Rs. 50,000 to 2 lakhs

partial disability
Temporary total or. Rs. 25,000 to 1 Lakh
partial disability .
Injuries of utmost Upto Rs. 4 lakhs
severity
Claims for minor
injuries Upto Rs. 20,000

Loss of belongings . Upto Rs. 15,000
Loss of livestock . Upto Rs. 10,000

In respect of categories not covered by
these guidelines, the welfare
Commissioner has been requested to fix
the range of compensation, bearing in
mind various provisions of the scheme.
The Welfare Commis. sioner will be also
guided by the provisions of para 11(4) of
the Scheme, which indicates various
factors to be reckoned in determining the
quantum of compensation payable to the
claimants.

The guidelines have been designed to
assist in the determination of

[16 JULY 1992]
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the compensation amount to victims of
the Bhopal Disaster.

Chemical fertilizer producing fertili-
zer companies in MP.

741. SHRI SURESH PACHOURI:
Will the PRIME MINISTER be pleased
to state:

(a) the number of fertilizers com-
panies which are presently producing
chemical fertilizers in the State of
Madhya Pradesh together with their
details;

(b) what is the annual producing
capacity of each of the fertilizer pro
ducing units in the State and what was
their actual production record during the
last three years; and

(c) what action Government have
taken to improve the fertilizers pro-
duction in Madhya Pradesh?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI CHINTA
MOHAN): (a) and (b) The required
information is given in the Statement.

(c) National Fertilizers Ltd. have
proposed doubling capacity of their plant
in Vijaipur (Madhya Pradesh). They
have been asked to prepare a detailed
project report.

Statement

Fertilizers Units in Madhya Pradesh

S. Name of the
No. Company

Name of Name of Notrient Annual  Production in "000MT 1989-
the Unit the fertilizer

capacity 90199091 1991-92
in nut-

rient

'000mt

1. National Fertilizers
Ltd.

Vijaipur  Urea

2 Steel Authority of India  Bhilai

Nitrogen 334.0 375.0 390.6 410.6

Ammon- Nitrogen 6.7 8.3 8.8 8.8
Ltd. ium Sulphtae
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1 2 3 4 5 6 7 8 9
3 BEC Fertilizers Bilaspur; Single- Phosphates 18.6 12.9 13.1 11.4
Super P205
Phosphate
4 Dharamsi Morarji Kumbhari 34.0 23.2 23.5 20.2
Chemical Co.
5 Khaitan Chemical Nimrani 10.6 132 13.2 13.2
6 Rama Phosphates Indore 10.6 14.2 14.5 14.7
7 Unialchem Ferts. Ltd. Raisen 10.6 0.3 7.5 6.1
8 Harshvardhan Chemi-  Antervc- 6.4 6.1 5.1 2.4
cals and Minerals Ltd. lia
9 Swasiic Fertilizers Indore 53 Nil 0.3 Nil

Report of Varadarajan Committee on
Bhopal Gas Tragedy

742. SHRI N. GIRI PRASAD: Will
the PRIME MINISTER be pleased to
state.

(a) whether it is a fact that the
Vardarajan Committee appointed to look
into the Bhopal gas tragedy causes came
to a conclusion that the cause of the
accident was due to the design faults and
other other related reasons; and

(b) if so, the action taken by Gov-
ernment to publish the guilty?

THE MINISTER OF STATE IN .THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI CHINTA
MOHAN): (a) The Vardarajan Com-
mittee, appointed to look into the Bhopal
gas tragedy, has stated that among other
things, insufficient caution in design led
to the accident.

(b) After protracted legal wrang-
lings in the courts in USA, criminal
eases were filed by the C.B.I. in the
court df the Chief Judicial Magis
trate, Bhopal, against UCC and a few
others. The Court has committed the
case to Sessions against all the accus
ed except the UCC and Shri Warren
Anderson, its former Chairman, who
did not make an appearance before
the court.

Trial of absconding officials of U.C.C.

743. N. E. BALARAM: Will the
PRIME MINISTER be pleased to state:

(a) what are the reasons for not
initiating the trial of absconding officials
of Union Carbide Corporation at
Bhopal;

(b) whether Government are aware
that UCC have denied a statement not
subjecting themselves to the jurisdiction
of the Bhopal Courts;

(c) if so, the reasons therefor; and

(d) what action Government pro
pose to take in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI CHINTA
MOHAN): (a) to (d) The Chief Judicial
Magistrate, Bhopal issued a warrant of
arrest for compelling appear-nce of Mr.
Warren Anderson, former Chairman of
Union Carbide Corporation, USA who
was the only official of Union Carbide
Corporation named as accused in the
charge sheet and who did not make an
appearance,

Since the Govt, of India have no
extradition treaty with the United States,
detailed Affidavit of the investigating
officer alongwith available evidence is
required to be presented
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before the Court in United States.
The CBI is following the case.

The Chief Judicial Magistrate, Bho-
pal has also issued orders attaching the

movable and immovable properties of
UCC, USA, in India.

The C.J.M- Bhopal has jurisdiction
over UCC and the officials of UCC and
any statement in this regard does not
alter this fact.

Extradition proceedings against
absconding officials of UCC

744. SHRI N. E. BALARAM. Will
the PRIME MINISTER be pleased, to
state:

(a) whether it is a fact that in the
judgement delivered by the Bhopal
Chief Judicial Magistrate in the case
of UCCIUCIL and others while com
mitting the case to the Session Court
there is no mention about action or
procedure being adopted for bringing
the foreign nationals of the UCC,
Hongkong, who have been absconding
and who are guilty of the tragedy
at Bhopal;

(b) whether extradition proceed
ings have been initiated against such
absconding officials;

(c) if so, what is the stage of such
extradition proceedings; and

(d) if not, what steps Government
propose to take in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI CHINTA
MOHAN): (a) Union Carbide (Eastern)
Inc., Hongkong has been named as one of
the accused in the Charge sheet filed by
the Central Bureau of Investigation (CBI)
in the Court the Chief Judicial
Magistrate, Bhopal. Since no appearance
has been made on behalf of the company,
a proclamation under Sec. 82 Cr. PC was
issued by the CJM, Bhopal on 22.5.92,
which has been published in "South

[ 16 JULY 1992 ]
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China Morning Post, Hongkong" on
11.6.92. The matter is being pursued by
CBI in the Court of the Chief Judicial
Magistrate, Bhopal.

(b) to (d) Extradition proceedings are
initiated against the persons who do not
make appearance. In this case the only
official who did not make appearance is
Mr. Warren Anderson for his extradition
has been drafted by the CBI and is under
legal scrutiny.

Degradation of Mollasses

745. SHRI MOHINDER SINGH
LATHER:
SHRI SATYA PRAKASH
MALVIYA:

Will the PRIME MINISTER be
pleased to state:

(a) whether it is a fact that molas
ses worth crores of rupees is likely
to be degraded during the coming
monsoon *

(b) if so, what is the estimated
value of the molasses lying surplus;

(c) what steps have been taken by
Government to exportldispose off the
surplus molasses to avoid losses; and

(d) the foreign exchange earned in
this process?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS  (SHRI  CHINTA
MOHAN), (a) No, Sir.

(b) Does not arise.

(¢) and (d) Inter-State allocations of
molasses to cover the requirements for
the period from December 1991 to
September, 1392 have been made. In
addition export of 60,000 tonnes of
molasses during the current alcohol year
has been authorised thus far, and these
exports are in the pipeline. Further
exports will be considered after review
Of progress of interstate allocations and
exports already authorised,
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Setting up an Ammonia Plant Krish
na-Godavari Basin

746. SHRI SURESH KALMADI:
Will the PRIME MINISTER be

pleased to state-

(a) whether it is a fact that Gov-
ernment have decided to go ahead with
its plans to set up a 450 tpd ammonia
plant in the Krishna-Goda-vari basin
despite poor prospects (of gas allocations
for the project; and

(b) if so, by when the award of the
projectis likely to be finalised?

THE MINISTER OF STATE IN
THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI CHINTA
MOHAN): (a) and (b) Indications
are available regarding availability
of 0.50 million cubic metre per day
of gas for setting up of one 450 TPD
ammonia and 800 TPD urea plant in
the Krishna-Godavari Basin. How
ever, no final decision has been ta
ken by the Government regarding
award of the project to a particular
company.

747. [Transferred to the 21st July,
1992].

Ignoring highest import price

748. SHRI SANTOSH KUMAR
SAHU: Will the PRIME MINISTER
be pleased to refer to the answer to
UnStarred Question 1142 given in the
Rajya Sabha on the 7th May, 1992
and state:

(a) whether it is a fact that a decision
was taken in his Ministry in 1990 to
ignore the highest import price to prevent
overinvoicing. of imports;

(b) if so, what were the drugs in-
volved and what was the import price on
which the formulation prices were based;

(c) when was the decision reversed
and is it a fact that the decison taken at
the level of then Minister was
reversed at the level of Development
Commissioner; and

(d) whether it is a fact that the benefit
of crores of rupees have been given to
certain multinationals and

[ RAJYA SABHA ]
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if so, what steps have been taken to
mv_e_stl%ate the matter and fix respon-
sibility?

THE MINISTER OF STATE IN THE
MINISTRY OP CHEMICALS AND
FERTILIZERS (SHRI CHINTA
MOHAN): (a) and (b) No general
decision of this kind was taken. How-
ever, in case of one drug viz., Hyso-eine-
N-Butyl Bromide instead of the weighted
average price, a lower price was adopted
on the basis of data available in the
Department.

(¢) annd (d) Do not arise.

Submitting data by drug company

749. SHRI SANTOSH KUMAR
SAHU- Will the PRIME MINISTER
be pleased to refer to the answer to
UnStarred Question 1134 given in
Rajya Sabha on 7th May, 92 and

orders;

(a) what were the time schedules laid
down by the Bombay High Court for
getting data and passing the orders;

(b) what chsnges have been made
in the data submitted by the com
pany to special team, and as verified
by this team; and

(c) what is the present status of
the case and what are the details of
development during the last one year?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI CHINTA
MOHAN): (a) The Bombay High Court
in its Order dated 8th March, 1991
allowed two weeks for amendment of
petition, 8 weeks to M/s, Hoechst for
giving data to the Government, 4 weeks
to the Government to furnish particulars
to the company consistent with the
judgement of the Sup-rema Court in
Cyanamid's case, 8 weeks to the
Government to determine tentative
liability, if any, due from the company
and 4 weeks to the Government to give
hearing to the company and pass
speaking order.
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(b) The question is not clear.

(c) the Government's is directing the
company to submit the complete data,
however the company is trying to avoid
the same on one pretext or the other. The
Government has given a final
opportunity to the company to submit the
data. In case full data is hot given by the
company whatever data becomes
available to the Government from
whichever source, will be made use of to
supplement the company's date. After the
liability has been tentatively determined,
in this way, the company will be given a
hearing in accordance with the Bombay
High Court's order and a speaking order
will be passed thereafter.
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Prices of items in Super Bazar

751. MAULANA OBAIDULLAH
KHAN AZMI: Will the PRIME MIN-
ISTER be pleased to state:

(a) whether it is a fact that the prices
of many items in Super Bazar are higher
than those in Kendriya Bhandar;

(b) if so, the reasons therefor; and

(c) the steps being taken to ration
alise the same?

THE MINISTER OF STATE  IN
THE MINISTRY OF CIVIL  SUPP
LIES AND PUBLIC DISTRIBUTION

[ RAJYA SABHA |
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(SHRI KAMALUDDIN AHMED)- (a)
Yes Sir. The prices of some of the items
of Super Bazar are marginally higher,
some are equal and some are lower as

may be seen from the statement (See
below).

(b) and (c) Super Bazar, Delhi .IHE
informed that their pulses, spices etc. are
sold after pre-testing in its own quality
testng laboratory. Besides
Bhaadar is operating most of their
branches in premises piovi-ded on
nominal rent, while such facility is not
available to Super Bazar. Further Super
Bazar operates mobile vans to far-flung
and remote areas for the welfare of
vulnerable sections of the society, which
increasees its overheads considerably.

Kendriya

Statement
Prices of some of the items sold by Super Bazar, Delhi and Kendryiya Bhandar on 6-7-
1992
S.  Name of the items Quantity Selling Pr ice
No.
Super Kendriya
Bizar Bhandar
Rs. P Rs. P

1 RicePermal 1 K.G. 6.95 6.60
2 A e 10 K.G. 47.50 46 50

3 Besan ..... 1 K.G. 10.50 11.50
4 SUZAT.c..ciiiiiiiieirieeeeeeeae 1 K.G. 10.40 10.20
5 Salt (Tata) 1 K.G. 2.85 2.80
b Dalda Va'Tispa'i 1 K.G. 36.90 30.90
7 Kanodia Musterd Oil 1 K.G. 42.50 42.50
8 Dal Arhar (Whole) 1 K.G. 15.20 14.30
9 Moog (Whole) 1 K.G. 15.95 15.20
10 Urad(Sabut) 1K.G. 11.95 11.35
11 Kabili Ghana 1K.G. 14.70 14-85
12 Haldi Powder 200 Gram 7.00 7.25
13 Dhania Powder 200 gram 4.10 4.55
14 Zeera . . . . . 100 gram 13.40 13.00
15 Brooke Bond Red Level . 500 gram 32.10 31.10
16 Tata Tea (Economy) 250 gram 12.00 12.00
17 LirilSoap 1 piece 6.80 6.80
18 Hamam Soap 1 piece 4.90 4.90
19 Nafed Tomato Ketop-up 1 K.G. 31.25 31.25
20 Amul Spray 1 K.G. 77.50 77.00
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Monitoring the prices of essential

commodities

752. SHRI KAMAL MORARKA:
Will the PRIME MINISTER b, pleased
to state:

(a) what is the number of essential

commodities prices of which are mon-
itored by Government;

(b) what have been the prices of these
essential commodities during the last
six months; and

(c) how these compare with the
corresponding period of 1990 and 1991?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPP-
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LIES AND PUBLIC DISTRIBUTION
(SHRI KAMALUDDIN AHMED): (a)
The Ministry of Civil Supplies Consumer
Affairs and Public Distribution monitors
regularly the prices of selected essential
commodities viz. rice, wheat, gram dal,
tur dal, sugar, gur, Vanaspati, groundnut
oil, mustard oil, tea, potatoes, onions and
salt.

(b) and (c) A statement showing the
retail prices of rice wheat, gram dal, tur
dal, sugar, gur, Vanaspati, groundnut oil
mustard oil, tea, pota-otes oniong and
salt as on 8-7-1992 and 8-1-1992 along
with their comparative prices in the
corersponding periods of 1991 and 1990
is given in the Statement.

Retail pricers of Selected essential commodities {Rs. per kg.)

Statement
1991 1990
10-7-91 9-1-91 11-7-90 10-1-90
6.00 5.00 '4.95 4.70
6.00 4.00 5.00 5.00
5.00 3.70 3.20 3.50
4.00 4.50 4.60 4.70
3.50 3.0 2.75 2.65
3.40 3.40' 2.60 2.70
3.80 3.80 3.20 3.20
4.50 2.60 2.60 2.60
10.00 10.50 10.35 9.70
8.50 8.30 9.50 7.00
10.00 10.50 10.00 10.00
10.50 9.50 10.50 9.50
16.00 14.00 11.50 10.50
17.00 15.00 12.00 10.00
16.00 16.00 12.50 10.50
20.00 15.00 13.00 10.00

Rice 1992
8-7-92  8-1-92

Delhi 7.00 7.00
Bombay 7.20 7.40
Bhubaneshwar 5.00 5.20
Madras 6.20 6.20
WHEAT
Delhi 4.50 4.75
Kanpur 4.10 4.90
Bhubaneshwar . 4.50 4.60
Hyderabad 6.50 6.00
GRAM
Delhi 10.00 10.00
Jaipur 8.50 8.50
Bhubaneshwar . 10.00 10.00
Madras 9.50 9.50
TUR

Delhi 15.00 16.00
Bombay 18.00 17.00
Bhubanshwar 15-00 17.00
Madras . 18.00 18.00
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(Rs. perkg.)
1992 1991 1990
8752 8192 107-91  9-1-91  11-7-00  10-1-90

SUGAR
Delhi ., . 10.50 9.50 10.00 9.00 9.0 8,83
Kanpur . . . 10.50 B.70 9.65 8.80 B_25 B.40
Bombay- . . . 10,00 8. 80 2.40 3.20 8.20 8.40
Bhubanshwar . . 10,00 9.00 9.50 9.00 9, 00 3. 50
GUR

Delhi 7.00 6. 00 T.5%0 6.00 6.75 6.05
Bhopal &. 00 550 5.00 6.00 5.00 5.00
Bhubaneshwar . 130 6.50 5.20 7.00 7.00 7.00
Hyderabad . 5,00 5,00 4,50 4.50 5.00 5,25
GROUNDNUT OIL

Ahmedabad 37.00 43,06 40.00 41,00 32 00 24, 50
Bombay - 38.00 41.00 40.00 40,00 32.00 24,00
Hyderabad 35,00 37 00 A5.00 17.00 30.00 22.00
Madras 35 .40 I5.00 IR .00 365.00 32.00 23,00
MUSYARD OIL

Delhi . . 31.00 35.00 32,50 35 .00 27.65 20.75
Kanpur 27.00 35.50 3050 32,50 27.50 19,50
Bombay . 6. 00 40, 00 35.00 38.0] 28.00 24 00
Phubaneshwar . 34,00 41.00 33,50 3% 50 3i.00 24.00
VANASPATI

Delhi . . 37.50 42 _00 39.00 38. 50 33.35 24,70
Jaipur 40,00 4300 38,00 39,00 33.50 25.00
Bubyneshiwar 40,00 48, 00 331.50 42 00 35.00 28 00
Madras . . 41,00 46 00 40_00 %, 00 3600 29.00
TEA (Loose)

Delhi N f 500 553,00 55.00 55.00 60_10 43,20
Bombay 55.00 60. 00 60,00 60. 00 62.00 45.00
Bhubansshwar - 60.00 55.00 60. 00 55.00 5500 44.00
Hyderabad f . 43.00 40,00 40,00 53.00 44 .00 4. .90
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POTATOES
Delhi 4.50 2.00 4.00 2.50 4.00 1.75
Kanpur 3.50 1.50 3.50 2.00 3.00 1.00
Bhubaneshwar . 3.00 3.00 3.40 3.50 2.40 1.60
Hyderabad 8.00 450 4.10 4.00 4.00 250
ONION
Delhi 4. 3.00 4.00 7.00 3.75 2.60
Kanpur . 2.50 2.50 3.20 6.50 3.00 1.50
Bhubaneshwar . 4.00 3.00 4.00 8.00 3.60 2.20
Hyderabad 3.00 2.00 3.00 7.50 2.50 2.00
SALT (.PACKED)
Dslhi 3.00 2.50 2.50 2.00 2.00 2.00
Bombay; . 3.00 2.50 2.50 2.00 2.00 2.00
Bhubaneshwar . 2.50 2.50 2.00 2.00 2.20 1.00
Madras 3.00 2.50 2.00, 2.20 2.20 0.70

Sjurci: State Civil Supplies
Departments *Loose

Applicability of Consumer Protection
Act on doctors

753. DR. BAPU KALDATE; Will the
PRIME MINISTER be pleased to state-

(a) whether it is a fact that Indian
Medical Association has represented to
Government that the doors be excluded
from the purview of Consumer
Protection Act;

(b) whether it is also a feat that a
delegation of the doctors led by the IMA
General Secretary had met the Prime
Minister who had advised them to get
the matter re-examined;

(c) whether this matter has been re-
examined; and

(d) if so, the results thereof and if not
the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES AND
PUBLIC  DISTRIBUTION  (SHRI
KAMALUDDIN AHMED): (a) Yes,
Sir.

(b) A delegation of Indian Medical
Association from Kerala had met the
Prime Minister;

(c) and (d) In a recent judgement in
the matter of M/s. Cosmopolitan
Hospitals Vs. Smt. Vasanttha P. Nair, the
National Consumer Disputes Red-rossal
Commission has held that all the services
including those provided by the medical
professionals, which have been hired for
a consideration are covered under the
Consumer Protection Act. Government
does not propose to interfere in the said
decision of the National Commission.

bl
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Fair Price Shopsin Gujarat

754. SHRI RAJUBHAI A. PARMAR:
Will the PRIME MINISTER be pleased
to state:

(a) whether it is a fact that fair price
shops have been opened
in many States;

(b) if so, what is the number of such
shops opened in Gujarat a>nd what are
the details thereof, district-wise;

(c) whether it is also a fact that the
number of fair price shops is not in
accordance to the proportion of the
population; and

(d) what are the rules and criteria for
the opening of fair price shops?

THE MINISTRY OF STATE IN
THE MINISTRY OF CIVIL. SUPPLIES
AND PUBLIC DISTRIBUTION (SHRI
KAMALUDDIN  AHMED):

(a) The strengthening and stream-
linging of Public Distribution System
(PDS) is a continual process, and
State  Governments/U.T. Administra
tions permit opening of new fair
price shops as and when onsido red
necessary.

(b) According to information re
ceived from Govt, of Gujarat, 12847
Fair Price Shops have been opened
in the State till date. A statement
showing he district-wise greak-up of
fair price shops in Gujarat is given
in the Statement (See below).

(¢) Gujarat Government has reported
that the number of fair price shops is in
acordance with the proportion of the
population of the State.

(d) The criteria of opening fair price
shops in Gujarat are—

(i) one fair price shop for a pop-
ulation of 5000 in urban areas of the
big cities.

(ii) one fair price shop for a
population of 3000 in other cities and in
villages.

[ RAJYA SABHA |
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(iii) There should not be

a
distance of 5 kms from village to the
shop.

STATEMENT

Number of Fair Price Shops in  the
State of Gujarat

1. Ahmedabad City 434 Shops
2. Ahmedabad District 694 Shops
3. Kheda 1127 Shops 4. Baroda
877 Shops
5. Broach 500 Shops
6. Surat 917 Shops
7. Valsad 667 Shops
8. Dangs 55 Shops
9. Panchamabhals 962 Shops
10. Sabarkantha 640 Shops
11. Banaskantha 660 Shops
12. Mehsana 1030 Shops
13. Amreli 446 Shops
14. Bhavnagar 704 Shops
15. Jamnagar 489 Shops
16. Rajkot 781 Shops
17. Junagtdh 835 Shops
18. Surendrnagar 413 Shops
19. Kutchc'hha 507 Shops
20. Gandhinagar 108 Shops

Marking goods with Eco-mark

755 SHRIMATI VEENA VERMA
SHRI MURLIDHAR CHAN-
DRAGANT BHANDARE:

Will the PRIME MINISTER be
pleased to state:

(a) whether there is a schemo for
making consumer goods with Eco-
market; and

(b) if so, what conditions are re.
quired to be fulfilled and what quali
ties are to be possessed by sucl
items to be marked with Eco-mark;

THE MINISTER OF STATE Ir THE
MINISTRY OF CIVIL SUPP LIES
AND PUBLIC DISTRIBUTIOr (SHRI
KAMALUDDIN AHMED)

(a) Yes. Sir.
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The scheme on Labelling of Environ-
ment Friendly Products was notified by
Ministry of Environment & Forests on
21st Feb., 1991.

(b) For a product to be eligible for
ECO-Mark, it shall carry the Standard
Mark of the Bureau of Indian Standards
for conformity to the applicable Indian
Standard and also satisfy the additional
requirements prescribed for meeting the
ECO-Mark criteria.

[ 16 JULY 1992 ]
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Taking up export oriented integrated
coal mining projects
757. SHRIMATI KAMLA SINHA:
Will the Minister of COAL be pleased

to state:

(a) whether it is a fact that Gov-
ernment are proposing to take up export
oriented 'integrated' coal mining projects
with foreign collaboration; and

(b) if so, what are the projects off-
ered, their modalities and the details
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S. B.
NYAMAGOUDA); (a) During the
Eleventh meeting of the Indo-French
Working Group on Coal held in Paris in
June, 1992, the Indian side had requested
the French side to consider the possibility
of assisting India in the setting up of an
integrated coal project consisting of an
underground mine, a Washery and a
captive power plant at Ananta (Mahanadi
Coalfields Limited) in Orissa. The Indian
side also proposed to explore the possibi-
lity of exporting coal with French
Assistance.

(b) The modalities and the details of
proposal will be worked out after the
French side agrees, in principle, to the
proposal.

Short supply of coal to small scale
industrial units in North India

758. DR. BAPU KALDATE: Will the
Minister of COAL be pleased to
state:

(a) whether it is a fact that less
quantity of coal is being supplied to small
scale industrial units in North India;

(b) whether it is also a fact that coal
consumers association has submitted
a representation to Government
in this regard;

(c) if so, what are the reasons for
supply of coal in less quantity; and
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(d) what steps Government are taking
to supply coal to small scale industrial
units as per their requirements?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S. B.
NYAMAGOUDA): (a) to (d) There have
been shortfalls in supply of coal by rail to
non-core sector consumers including
small scale industrial units in North India.
Representations have also been received
in this regard. Shortfalls have occurred
because of priority accorded in movement
of coal to core sectors like Power Steel,
Loco, Cement and Fertilizers etc.
However coal supplies to non-core sector
consumers during the year 1991-92. have
been more or less of the same order as
during 1990-91. Government have
instructed all the coal companies to
supply at least 50 per cent of the linked
quantity of coal to all the non-core sector
consumers, including small scale
industrial Units, by rail or by road.
Besides, Coal India Limited are offiering
20 million tonnes of coal to the consum-
ers which could be lifted by them without
sponsorship from pitheads under stock
liquidation programme. small scale
industrial units can also avail of this
opportunity.

Injury sustained by employees of
Neyveli Lignite Corporation

759. SHRI S. MADHAVAN: Will the
Minister of COAL be pleased to ktate:

(a) whether it is a fact that the
employees of Neyveli Lignite Corpoation
were injured by the blasting of the
corborator tank during the strike in June,
1992;

(b) if so, whether the management
took action against the person res-
ponsible for accidents;

(c) whether the Engineers Associa-
tion of N.L.C. has made any protest
against the management; and

'dl if so, what are the details thereof?

[RAJYA SABHA]
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THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S. B.
NYAMAGOUDA); (a) Yes, Sir, On 16-
6-1992, during the general strike® an
accident in the Briquetting & Car-
bonisation plant occurred in which 14
workers were injured, of whom two
subsequently  succumbed to their
injuries.

(b) Two of the Executives in char
ge of the operation were suspended
on 13-6-1992, A Committee consisting
of senior officers of NLC and an out
side expert was constituted by NLC
management on 17-6-1992 to go into
the causes of the accident, fix respon
sibility and suggest remedial action,

(c) and (d) The Associations repre
senting the Engineers and the officers
stopped working from the III shift of
17-06 1992 in protest aginst the sus
pension. After discussions, they resu
med work from the II shift of 19-06-
1992. On receipt of the interim report
of the Committee exonerating the two

(suspended) Executives, the suspen
sion order were revoked on
20-06.1992.

Integrated mining complex for a
wiae Washery and a Power Plant

730. SHRI S. MADHAVAN: Will the
Minister of COAL be pleased to
state:

(a) whether there is any proposal
for retting up an integrated mining
complex for developing a mine® a
Washery and power plant on a turn
key basis;

(b) whether provision for buy back
arrangement for coal was discussed
in the meeting of the Indo-French
Working group; and

(c) if so, what are the details there
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S. B.
NYAMAGOUDA): (a) During the
Eleventh meeting of the Indo-French
Working Group on Coal held in Paris in
June, 1992, the Indian side had re-
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quested the French side to consider the
possibility of assisting India in the
setting up of an integrated coal project
consisting of an underground mine, a
Washery and a captive power plant at
Ananta (Mahanadi Coalfields Limited) in
Orissa.

(b) and (c) The Indian side also pro-
posed to explore the possibility of
exporting coal with French assistance.
However buy-back arrangement as such
was not  discussed.
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Auction of coal stock at Dankuni coal
complex

762. SHRI SUNIL BASU RAY/; Will
the Minister of COAL be pleased 'to
state:

(a) whether it is fact that recent ly the
Coal India Limited authorld es have issued
public notification in the

[ 16 JULY 1992 ]
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press for auctioning the entire coal-stock
at Dankuni Coal Complex; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S. B.
NYAMAGOUDA): (a) and (b) Accor-
ding to information furnished by Coal
India Ltd., they have not invited any
price bids for auctioning the entire stock
of "CIL COKE" of Dankuni Coal
Complex. However, they have invited
offers from the interested buyers for
purchase of the accumulated stocks of
"CIL COKE" on unrestricted basis at the
price feed for the product

Foreign investment in Coal Mining

763. SHRI KAMAL MORARKA:
Will the Minister of COAL be pleased to
state:

<a) whether the Coal Mining would be
open to foreign private investment and

(b) if so, whether any offers have been
received so far, and if so, the details
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S. B.
NYAMAGOUDA): (a) and (b) The
Government have taken a decision to
permit Private Sector participation in
Coal mining for captive use. To enable
this, a Bill to amend the relevant pro-
visions of the Coal Mines (Nationali-
sation) Act, 1973 has been introduced.

Such Private Sector participation
would be open to both Indian and foreign
investment.

However sueh foreign  Investment
would be regulated under the Mines and
Minerals (Regulation and Development)
Act, 1957.

Offers received in this Ministry on far
from foreign investors are:

(1) M/s. Coleman Associates for
captive lignite mine for a thermal
power station at Barsingsar, Rajas-

then,
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(2) Kalinga Power Corporation
Limited, (a company registered in
India which will shortly have majority
equity share holding by foreign
investors) for captive coal mine for a
power plant at Duburi, Cuttack, Distt.,
Orissa.

Quantity produced in the Kalakot
Mines

764. SHRI SHABBIR AHMAD SAL-
ARTA: Will the Minister of COAL be
pleased to state:

. ()" what is the estimated quantity of
coal lying in the Kalakot Mines of
Jammu and Kashmir;

(b) what quantity of coal is being
extracted from these mines at present and
what expenditure is being incurred
thereon;

(c) what is the category-wise labour.
force employed in the mines; arid

(d) what profit has been made by
these mines during the last three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S. B.
NYAMAGOUDA); (a) According to
information available with Geological
Survey of India, the estimated proved
reserves in the Kalakot Coal Mines of
Jammu and Kashmir are 0.35 million
tonnes.-

(b) Accdrdng to the State Govern-
ment, .about 20 000 tonnes of coal fa
being produced annually from Kalakot
Coal mines at an average annual
expenditure of Rs. 320 lakhs.

-(c) The category-wise labour force
employed in these mines are:—

Monthly paid — 220
Daily rated — 420
Piece rated — 507

(d) Coal mining operations in Kalakot
are not commercially-viable since very
inception of coal mining in the area due
to impersistertt and un-pre-dicted
behaviour of coal seam. No

[RAJYA SABHA]
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profit could be earned
last 3 years.

Allocation of coal to UP

765. SHRI ISH DUTT YADAV: Will
the Minister of COAL be pleased to
state:

during the

(a) whether it is a fact that there is
much shortage of coal in Uttar Pradesh;

(b) if so, what is the quantity of coal
allocated to Uttar Pradesh and what is the
percentage of the same given for tribal
regions of the State; and

(c) whether Government propose to
allocate more coal to Uttar Pradesh?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S. B.
NYAMAGOUDA): (a) to (c) Coal
supplies to all the consuming sectors in
Uttar Pradesh have, in fact, registered an
increase from 27.737 million tonnes in
1990-91 and 30.505 million tonnes in
1991-92. The existing information system
does not yield separate data about the
percentage of coal supplied to consumers
located in tribal regions of the State. Coal
India Ltd. had earlier this year offered
additional quantity of 6.04 million tonnes
of coal on unrestricted basis from pithead
stocks to all the coal consumers. Many
consumers of U.P. State also applied for
this coal and obtained allocations in their
favour. Consumers in U.P. can also avail
of the facility of lifting 1000 tonnes of
coal at a time without sponsorship under
the "Liberalised Sale Scheme" from the
mines specified under this scheme. It is
expected that availability of coal to all
States incuding Uttar Pradesh will
increase incoming years.

Separate coal corporation for North
East region

766. SHRI KRISHNA KUMAR
BIRLA: Will the Minister of COAL
be pleased to state:

(a) whether Government have a
proposal for a separate coal corpora-
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tion for North Eastern parts of the
country;

(b) if so, the details thereof;

(c) whether the coal corporation for
North Eastern parts of the country will
provide any  facilites to  the
industries/power projects in that area;
and

(d) if so, what are the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S. B.
NYAMAGOUDA): (a) No Sir.

(b) to (d) Do not arise.

Action plan for more coal linkage
to Southern and Western Regions

767. SHRI KRISHNA KUMAR
BIRLA: Will the Minister of COAL be
pleased to state:

(a) whether Government propose to
implement an action plan for large scale
movement of coal to power stations in
Southern and Western regions during the
next five years;

(b) if so, the details in this regard;

(c) whether the supply and demand
of coal to power stations has been
seriously affected during the last three
years; and

(d) by when the proposed action plan
would be implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S. B.
NYAMAGOUDA); (a) to (d) Supply of
coal to thermal power stations in western
and southern regions has been posing
some problems due to low coal
production in Singareni  Collieries
Company Ltd. Movement plans for
supply of coal to all thermal power
stations including Southern and Western
regions thermal power stations are
worked out jointly by Ministry of Coal,
Ministry of Railways and Deptt, of
Power. The plan finalised recently for ten
thermal power stations in western and
southern  regions envisages supply of
32.8

[16 JULY 1992]
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m.t. of coal for generating 43.4 billion
units during the year 1992-93. This plan
is under implementation. It is being
updated every year. Supply of coal to
power sector during the last year has
been more or less according to the coal
demand based on generation targets.

Rampant corruption in SECL

768. SHRI SURESH PACHOURI:
Will the Minister of COAL be pleased to
state;

(a) whether it is a fact that SECL
(South Eastern Coal-fields Ltd.) fre-
quently changes the system of selling
coal meant for free sale at West Korba
in, the State of Madhya Pradesh causing
unavoidable hardships to the purchasers;

(b) if so, what are the details
thereof;

(c) whether it is also a fact that the
system of middlemenship was totally
abolished in the area but despite the ban
middlemen are working freely in the
areas and are being pro. tected by the
SECL authorities; and

(d) if so, what remedial action
Government propose to take to remove
the rampant corruption in SECL?

THE DEPUTY MINISTER IN THE
MINISTRY OP COAL (SHRI S. B.
NYAMAGOUDA): (a) and (b)
SouthEastern Coalfields Ltd. (SECL) have
reported that there have been no frequent
changes' in the system of selling coal
meant for free, sale from Korba West area
of South Eastern Coalfields Ltd. The
existing system has been developed taking
into consideration the convenience of
consumers. Since the introduction of free
sale coal in Dipika projects of Korba West
area, maximum of 1000 tonnes was being
allowed per application, which was to be
supplied within 15" days. However, due to
heavy rush and long ques for this coal
small consumers were being put to hard-
ship. Hence, it was decided by SECL
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in April'92 to earmark 3 fixed days in a
week for receiving applications, for a
maximum quantity of 200 tonnes per
application. This procedure was duly
notified to all concerned. According to
SECL, this system has proved to be
effective in ensuring smooth operation of
free sale.

(c) aria (d) Coal under free sale
scheme is sold to the applicants without
any sponsorship. In any case, middlemen
if any are appointed by consumers and
not by coal companies. In case any
specific case of corruption is brought to
the notice of Government, it would be
got enquired into as per rules.

Setting up of hardware technology
parks

769. DR. SANJAYA SINH: Will
the PRIME MINISTER be pleased to
state:

(a) whether Government have
finalised the policy framework for the
setting up of hardware tachnology parks
in the country; and

(b) if so, what are the details in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY, DEPARTMENT OF
ELECTRONICS AND DEPARTMENT
OF OCEAN DEVELOPMENT AND
MINISTER OF STATE IN THE MIN-
ISTRY OF PARLIAMENTARY AF-
FAIRS (SHRI P R. KUMARAMAN-
GALAM): (a) and. (b) A proposal to set
up Electronic Hardware Technology
Parks in different parts of the country is
under consideration of the Government.

Fresh dialogue with new FIJI
Government

770. SHRI KRISHAN LAL
SHARMA: Will the PRIME MINISTER
be pleased to state;

(a) whether it is a fact that Gov-
ernment propose to initiate fresh dia-
logue with the new Government of Fiji
for betterment of Indians there;

[RAJYA SABHA]
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(b) if so, the details of the steps being
taken or already taken in the matter and
with what result;

(c) whether any such talks for bet-
terment of Indians have been held with
any other country during 1991-92; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI EDUARDO FALEIRO): (a) No,
Sir. There has not been any proposal so
far.

(b) Does not arise.

(¢) and (d) The Government remains
alive to the interests and general welfare
of Indians abroad. Indian Missions have
been instructed to maintain close contacts
with Overseas Indians and render them
ail possible assistance. Whenever neces-
sary, the matter is discussed with the host
Government.

Ban on LTTE in Sri Lanka

771. SHRI V. NARAYANASAMY:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether the Sri Lankan Gov-
ernment has stated in categorical terms
that they would not like to ban LTTE in
their country though the Government of
India banned the LTTE activities in
India; and

(b) whether it is a fact that the
response from the Government of Sri
Lanka is not encouraging in the former
Prime , Minister Shri Rajiv Gandhi's
assassination case?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R. L. BHATIA"): (a) On May 14,
1992 Government of India declared the
LTTE as an unlawful association under
the Unlawful Activities (Prevention) Act,
1967. In this context, the Prime Minister
of Sri Lanka, while speaking in Sri
Lankan Parliament on May 21, stated
that the Sri Lankan Government did not
"wish to prejudge the issues and take
precipitator unilateral action™',
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(b) The Government of Sri Lanka has
so far extended adequate cooperation to
Indian officials investigating the case of
assassination of the former Prime
Minister, Shri Rajiv Gandhi. We hope
this cooperation will continue in
connection  with  various  matters
Dertainins to this case.
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Application by Indian for Asylum

773. SHRI S. MADHAVAN: Will the
PRIME MINISTER be pleased to, state:

(a) whether it is a fact that Indian
citizens have approached foreign
countries for obtaining asylum or
registering them as refugees;

(b) if so, what are the details thereof;
and

(c) what are the reasons given for
obtaining asylum in these countries?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRIR. L. BHATIA); (a) Yes, Sir.

(b) and (c) The details are given in the
Statement.

dv § | = gme & daw #§
Statement
Country where Asylum has ~ Year Number Asylum Reasons for
been sought of Asy- Granted seeking  Asylum
lum
seekers
Germany . 1982-91 33,410 Seven Political ~ Pewe-
cution
Austria 1990 356 Nil
Netherlands 1991 . 128 Nil
1990 303

1991 380 Nil

Canada Upto June  1992. 43 Nil
1990 845 11

1991 733 81

Switzerland 1990 1828 Not Disclosed by
1991 886  Swiss Govt.
Jan to June 1992 20

Belgium 1990 1026 Nil

1991 1283 Nil
Denmark 1990 26 One eachin 1990 & Not Given by Local

1991 35 91 Govt.

Jan to 15 June 1992

11
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There are also understood to be asylum
seekers in France, New Zealand,
Norway, UK and USA. Their numbers
and the reasons for granting asylum are
not shared by these countries.

Indian troops on Sino-Indian border

774. MISS SAROJ KHAPARDE: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether it is a fact that there is a
likelihood of depletion of Indian troops
on the Sino-Indian border as per the
newsitem entitled "Troops cut likely on
Sino-Indian border", which appeared in
the 'Times of India', dated 26th May,
1992; and

(b) if so, what are the details thereof
and Government's reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R. L. BHATIA): (a) and (b)
Government have seen the news item
"Troops cut likely to Sino-Indian border"
which appeared in the Times- of India of
26 May, 1992 No agreement has been
concluded between India and China so far
on troop reductions in the border areas
between the two countries. Specific
confidence-building measures for the
maintenance of peace and tranquillity in
the border areas are being discussed by
the Joint Working Group set up by India
and China on the boundary question.
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to Questions 126

Indo- Israeli relationship

779. SHRI KRISHNA KUMAR
BIRLA:

SHRIBHUVNESH CHATURVEDI:

Will the PRIME MINISTER be
pleased to state:

(a) what are the improvements In
the Indo-Israeli relationship since
establishing diplomatic relations with
that country;

(b) what efforts have been made by
both the Governments for mutual
understanding on global issues and te
strengthen bilateral relations; and

(c) by when the exchange of Am,
bassadors is likely to take place?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI EDUARDO FALEIRO): (a) Since
the establishment of diplomatic relations
with Israel on January 29, 1992,
Embassies have been set up by both
countries. Improvements in relations are
expected in tourism, with an increased
level of tourist traffic between the two
countries, and in civil aviation, where
there is possibility of commercial flights
connecting India and Israel. There is
expectation that trade levels will be
higher. It is too early to specify concrete
results or achievements.

(b) Diplomatic interaction is taking
place, and is further marked by India's
participation in the multilateral phase of
the Middle East peace process.

. (©) .Ambassadors are expected to be
in position soon.
Indian under CIA vigilance
780. CHOWDHRY HARI SINGH:
SHRI DIGVUAY SINGH:

SHRI MOHINDER SINGH
LATHER.

SHRI YASHWANT SINHA:
SHRI P. UPENDRA:

PROF. SAURIN BHATTA-
CHARYA;
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SHRI GURUDAS DAS
GUPTA;

SHRI CHATURANAN
MISHRA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state;

(a) whether Government's attention
has been drawn to the news-report which
appeared in Indian Express dated 22nd
June, 1992 regarding USA's putting the
country under strict CIA vigil with regard
to the military weapon programme in
both conventional and non-conventional
areas- and

(b) if so, what is the reaction of
Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI EDUARDO FALEIRO) : (a)
Yes, Sir.

(b) Government constantly monitor all
developments having a bearing on India's
security environment and take necessary
steps to safeguard India's security.

Explosion of Nuclear Bomb by China

781. SHRI SATYA PRAKASH
MALAVIYA:

SHRI DIGVIJAY SINGH:

Will the PRIME MINISTER be
pleased to state;

(a) whether it is a fact that China has
recently exploded nuclear bomb said to
be 70 times more powerful than the
Hiroshima bomb;

(b) if so, what is the reaction of
Government thereto in the context of its
policy to use nuclear power for peaceful
purposes;

(c) whether Government envisage
any change in the conception of the
nuclear power countries as a result of
nuclear bomb explosion by China; and

(d) whether Government proposes to
reconsider its nuclear power op-

[RAJYA SABHA]

to Questions 128

tions in the light of explosion conducted
by a neighbouring country?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R. L. BHATIA); (a) On May 21,
1992 China conducted an underground
nuclear test. This was the largest ever
underground nuclear test conducted by
China. General and  preliminary
assessments are that it was a one
megaton explosive.

(b) India has consistently adovcat-ed
a comprehensive ban on the testing of
nuclear weapons. It remains our earnest
hope that all States, both nuclear
weapons and non-nuclear weapons States
alike will move together to conclude
such a ban at "the earliest.

(c) and (d) Government pursues a
longstanding policy of utilising nuclear
power for peaceful purposes only.
Government's consistent position has
been to call for the total elimination of
all nuclear weapons in a framework
which is global and non" discriminatory.
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Suggestion of Krishnamurty Panel

on disinvestment in PSU

783. SHRIMATI KAMLA SINHA:
Will the PRIME MINISTER be pleased
to state;

(a) whether it is a fact that fhe
Krisnhamurty Panel has suggested
immediate one-time disinvestment of
PSU equity; and

Ob) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY
(DEPARTMENT OF HEAVY INDUS-
TRY AND DEPARTMENT OF PUB-
LIC ENTERPRISES) (SHRI P. K.
THUNGON): (a) and (b) The final report
of the Krishnamurty Committee is yet to
be received by the Government.

[16 JULY 1992]

to Questions 120

Selling of Shares of Public Sector
Undertakings

784. SHRI S, MADHAVAN: Will the
PRIME MINISTER be pleased to
state:

(a) what are the details of shares sold
by the Public Sector Undertakings upto
June, 1992 and how much amount was
generated by this sale; and

(b) what are the guidelines follow-. ed in
selling these -shares to get the maximum
price?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY
(DEPARTMENT OF HEAVY" INDUS-
TRY AND DEPARTMENT OF PUB-
LIC ENTERPRISES) (SHRI P. K.
THUNGON): (a) Government have sold
8 per cent of its shares in 30 PSEs by
Tune, 1992 for a- total amount of Rs.
3038 crores.

(b) These shares were auctioned in the
form of bundles to various public sector
financial/investment institutions, mutual
funds and the merchant banks, keeping
in- view the reference price worked out
within the parameters of guidelines
issued by the Controller of Capital
Issues.

Losses suffered by Bharat Opthalmic
Glass Ltd.
785. SHRI SUNIL BASU RAY: Will
the PRIME MINISTER be pleased to
state:

(a) whether it is a fact that the Bharat
Opthalmic Glass Ltd., Durga pur is
suffering losses due to Unremunerative
selling price;

(b) if so, the details thereof- and

(c) whether any action has been
taken to correct it?'

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY
(DEPARTMENT OF HEAVY INDUS-
TRY AND DEPARTMENT OF PUB-
LIC ENTERPRISES) (SHRI P. K.
THUNGON): (a) No, Sir..

(b) and (c) Do not arise.
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Equity of Sick Public Sector .Under-
takings offered to Private Parties

787. SHRIMATI KAMLA SINHA:
Will the PRIME MINISTER be pleased
to state:

(a) whether it is a fact that Go-
vernment propose to offer to private
parties equity upto 100 per cent of sick
Public Sector Undertakings which have
been referred to the BIFR; and

(b) if so, whether the jobs for
workers employed in these units would
be protected?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY
(DEPARTMENT OF HEAVY INDUS-
TRY AND DEPARTMENT OF PUB-
LIC ENTERPRISES) (SHRI P. K.
THUNGON): (a) No, Sir.

(b) Does not arise.
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Setting: up of Agro based industry in
Punjab

791. SHRI JAGIR SINGH DARD:
Will the PRIME MINISTER be pleased
to state whether Government propose to
establish/set up Agro based industry in
Punjab in order to check unemployment,
if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY
(DEPARTMENT OF SMALL SCALE
INDUSTRIES AND AGRO AND
RURAL INDUSTRIES) AND THE
MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.
J. KURIEN): Punjab toeing relatively rich
in agriculture, need for promotion of
agro-based industries in the State is well
recognized. The State Government, has
therefore, laid major stress on the
promotion of these industries. Various
organisations such as the Punjab State
Agro Industries Corporation,
MARKFED, SUGARFED, SPINFED,
PUNTEX, the Punjab State Industrial
Development Corporation and the Agro
Industries Cell in the Directorate of
Industries, Punjab are engaged in the

promotion of agro-based industries in the
State.

Purchase of raw- materials by Cement
. Plants of Cement Corporation of
India

792 SHRIMENTAY PADMANA-
BHAM: Will the PRIME MINISTER

[RAJYA SABHA]

to Questions 136
be pleased to state:

(a) whether it is a fact that all
purchases of raw material by cement
plants of the Cement Corporation of
India are being centralised;

(b) if so, what
thereof;

are the reasons

(c) whether there are any. guide
lines issued to public sector units not
to increase centralisation; and

(d) what steps are being taken to
restore autonomy and freedom to in
dividual cement plants?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY
(DEPARTMENT OF HEAVY INDUS-
TRY AND' DEPARTMENT OF
PUBLIC ENTERPRISES) (SHRI' P. K.
THUNGON); (a) No, Sir.

(b) Not applicable.
(¢) No, Sir:

(d) Cement plants of CCI have full
autonomy and freedom for their day-to-
day operations.
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to Questions 138

Location of a tyre manufacturing unit at
Mangalagiri in Andhra Pradesh

794. DR. YELAMANCHILI SIVA-JI:

Will the PRIME MINISTER be pleased
to state:

(a) when the letter of Intent was
sanctioned to A.P.I.D.C./Government of
Andhra Pradesh to set up a tyre
manufacturing unit in Mangalagiri;

(b) what steps have been taken to
execute the same;

(c) what are the reasons for the undue
delay in this regard; and

(d) what steps have been taken to
expedite the same?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY
(DEPARTMENT OF INDUSTRIAL
DEVELOPMENT (SMT. KRISHNA
SAHI); (a) A Letter of Intent for
manufacture of tyres and tubes was
granted to A.P.ID.C. on 5.2.85 for
Mangalagiri in Andhra Pradesh.

(b) Land for construction of the unit
has been acquired and possession given
to Andhra Pradesh Automobile Tyres
and Tuesb Ltd.

(c) and (d) Implementation Of the
Licence has been delayed because
arrangements for technical collabo-
ration/know-how are yet to be tied up.

Exit Policy

795. MISS SAROJ KHAPARDE: Will
the PRIME MINISTER be pleased to
state:

(a) whether it is a fact that an Inter-
Ministerial Committee at the apex level
has recently finalised a "brief" on the
country's exit policy as per the news-item
entitled "Exit Policy brief finalised"
which appeared in The Times of India,
dated June 2, 1992; and

(b) if so, what are the details in this
regard? .
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THE MINISTER OP STATE IN THE
MINISTRY OF INDUSTRY
(DEPABTMENT OF INDUSTRIAL
DEVELOPMENT (SMT. KRISHNA
SAHI): (a) Inter-Ministerial Meetings
have been held to work out modalities
for  operationalising the  National
Renewal Fund (NRF).

(b) The fund will have three major
segments. The employment generation
segment will provide resources for
Employment Generation Schemes. The
National Renewal Grant Fund will deal
with the immediate requirements of
labour in sick units arising from revival
or closure. The third scheme namely, the
Insurance Fund for employees will cater
to the compensation needs in future.

796. [Transferred to the 2B:h July,
1992]

Review of new industrial/fiscal
policies

797. DR. ABRAR AHMED; Will the
PRIME MINISTER be pleased to
Mate;

(a) whether Government propose to
undertake further review of the new
industrial and fiscal policies to enable
industry to grow without hindrance;

(b) whether this review would affect
the workers of the chronically sick public
sector units; and

(c) if so, the details in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY
(DEPARTMENT OF INDUSTRIAL
DEVELOPMENT (SMT. KRISHNA
SAHI): (a) to (c) The review of industrial
and fiscal policies is a continuous
process and changes are made from time
to time depending upon the needs Of the
country's economy-

[ RAJYA SABHA ]
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Allowing of disinvestment in Public
Sector Undertakings

7d9. SHRI CHATURANAN MISH-
RA: Will the PRIME MINISTER be-
pleased to state:

(a) whether it is a fact that in major
public sector undertakings like STC,
BHEL etc., the disinvestment upto 20
per cent is only allowed by Government;
and

(b) if so, what is the justification of
disinvestment upto 40 per cent in ease of
ITDC Hotels under the Ministry of
Tourism  with the provision of
management and control in the hands of
private sector giants, including foreign
nationals/MNCs in the shape of 'Joint
Venture Companies' etc. in ITDC Hotel
properties?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY
(DEPARTMENT OF HEAVY INDUS-
TRY AND DEPARTMENT OF PUB
LIC ENTERPRISES) (SHRI P. K.
THUNGON); (a) Government have BO
far allowed disinvestment to the

[ 16 JULY 1992]
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extent of 20 per cent in a few selected
public enterprises.

(b) The Government have formulated a
scheme whereby small groups of ITDC
Hotels would be formed for developing
them as joint venture with reputed
foreign hotel chains. In such joint
venture, the equity participation of ITDC
can be upto 40 per cent, There is no
proposal to disinvest equity of ITDC as
is being done in some other Public Sector
Undertakings.

Constitution of Small Scale Industries
Board

800. DR. ABRAR AHMED:
SHRI SURESH KALMADI:

Will the PRIME MINISTER be
pleased 'to state:

(a) whether it is a fact that Gov-
ernment has constituted a small scale
industries board to advise it on policy
matters relating to development of small
scale industries; and

(b) if so, what are the names of the
members of the Board?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY
(DEPARTMENT OF SMALL SCALE
INDUSTRIES AND AGRO AND
RURAL INDUSTRIES AND THE
MINISTER OF STATE IN THE
MINISTRY OF COMMERCE) (SHRI P.
J. KURIEN): (a) Yes, Sir.

(b) List is appended as Statement.

Statement

list of Members nominated on Small Scale Industries Board constituted on 16-6-

1992.
1. Minister of Industry, — Chairman
Government of India, Udyog
Bhavan, New Delhi.
Members

2. Minister of State (Industry)
Government of India, Udyog
Bhavan, New Delhi.
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3. Minister of State for Commerce,
Government of India, Udyog
Bhawan, New Delhi.

4. Minister of State for Steel,
Government of India,
.. Udyog Bhawan, New Delhi.

5. Minister of State for Petroleum & Natural Gas,
Government of India, Shastri Bhawan, _ Neve Delhi.

6. Minister of State for Rural Development,
Government of India, Shastri Bhawan, New
Delhi.

7. Deputy Minister (Finance)
Government of India, North
Block, New Delhi.

8 Minister of State for Food Processing Industries,
Government of India, New Delhi.

9. Minister of State for Deptt. of Youth Affairs & Sports and Deptt. of Women, Child
Development, Shastri Bhawan, New Delhi.

10. Minister of. State ibr Environment & Forest,
Government of India, C.G.O. Complex, New Delhi.

11. Deputy Minister (Labour), Government of India,
Shastri Bhawan,
New Delhi.

12 .....Shri P. A. Sangma,
Minister of State (Coal),
Government; of India, New

Delhi. .
13. Member Industry,

Planning Commission, Parliament Street,
Yojana Bhawan, New Delhi.

14. Secretary (SSI & ARI),
Ministry of Industry, Udyog
Bhawan, New Delhi.

15. Secretary Industry,
(Deptt. of ID), Ministry of Industry, Udyog
Bhawan, New Delhi.

16. Secretary (Commerce)}
Ministry of Commerce,
Udyog Bhawan,” New Delhi.
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17. Secretary,

Department of Banking, Ministry of

Finance, Jeevan Deep Building,

Parliament Street, New Delhi.
Secretary (Steel), 18 Ministry

of Steel,

Udyog Bhawan, New Delhi.

19. Secretary,

Ministry of Food Processing Industries, New
Delhi.

20. Secretary,

Women & Child Development,

Ministry of Human Resource Development,

Shastri Bhawan. New Delhi.
21. Chairman,

Industrial Development Bank of India (IDBI), IDBI
Tower, Guffe Perade, , Bombay—400 005.

22. Governor,

Reserve Bank of India, 5,

Carumichal Road, Bombay—

400 026.

23. Chairman,

Small Industry Development Bank of India (SIDBI), Vikas
Deep, 6 & 7th Floor, 42, Station Road, Lucknow—226 019.

24. Chairman,
State Bank of India (SBI),
Central Office, New Administrative Building,

Madame Cama Raod. Bombay—400021.
25. Chairman,

Industrial Finance Corporation of India,
(IFCI), Bank of Baroda, Building,

16 Sansad Mare. New Delhi—110 001
26. Chairman,

National Bank of Agriculture & Rural Development (NABARD), Poonam
Chamber, Shivasagar Estate, Dr,, Annie Basant Road, Bombay—400 018.

27. Chairman,

National Small Industries Corporation (NSTM), Okhla
Industrial Estate, New Delhi.

28 Chairman,

Steel Authority of India Ltd., (SAIL), Ispat
Bhawan, CGO Complex, New Delhi—110

003.

29. Chairman,

Indian Petro-Chemicals Corpn. Ltd., (IPCL),1 P.O.
Petro Chemicals, Vadodra (Gujarat).

30. Chairman,
Council of Small Industry Corpn. In India (COSICI), Fla»
No. 910, Padma Tower, R«f nidra Place, New Delhi.
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31.

32.

33.

34.

35.

36.

37.

38.

39.

40.

41

42.

43.

44.

45.

46.

47.

Chairman,
State Trading Corpn. of India (STC),
Chandralok Building,

2K Tannath Nlaw: Malhi
Chairman,

Minerals & Metals Trading Corpn. of India (MMTC),
The Express Building, Bahadur Shah Zafar Marg, New

Delhi—110 002.
Minister Incharge of Small Scale Industries,

Government of Andhra Pradesh, Hyderabad.

Minister Incharge of Small Scale Industries,
Government of Arunachal Pradesh, Itanagar.

Minister Incharge of Small Scale Industries,
Government of Assam, Dispur.

Minister Incharge of Small Scale Industries,
Government of Bihar,

Patna.

Minister Incharge of Small Scale Industries,
Government of Gujarat,

Ahmedabad.

Minister Incharge of Small Scale Industries.
Government of Goa, Panaji, (Goa).

Minister Incharge of Small Scale Industries.
Government of Haryana,
Chandigarh.

Minister Incharge of Small Scale Industries,
Government of Himachal Pradesh, Shimla.

Minister Incharge of Small Scale Industries,
Government of Jammu & Kashmir, Srinagar
J &K).

Minister Incharge of Small Scale Industries,
Government of Karnataka,

Bangalore.

Minister Incharge of Small Scale Industries,
Government of Kerala,

Trivandrum.

Minister Incharge of Small Scale Industries,
Government of Madhya Pradesh, Bhopal.

Minister Incharge of Small Scale Industries,
Government of Maharashtra,

Bombay.

Minister Incharge of Small Scale Industries,
Government of Manipur,

Imphal.

Minister Incharge of Small Scale Industries,
Government of Megbalaya,

Shillong.
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48

49

50

51

52

53

54

55

56

57

Minister Incharge of Small Scale Industries,
Government of Mizoram,

I{/finisf‘er Incharge of Small Scale Industries,
Government of Nagaland,
Kohima.

Minister Incharge of Small Scale Industries,
Government of Orissa,
Bhubaneshwar.

Minister Incharge of Small Scale Industries,
Government of Pondicherry, Pondicherry.

Minister Incharge of Small Scale Industries,
Government of Punjab,

Chandigarh.

Minister Incharge of Small Scale Industries,
Government of Rajasthan,

Jaipur.

Minister Incharge of Small Scale Industries,
Government of Sikkim,
Gangtok.

Minister Incharge of Small Scale Industries,
Government of Tamil Nadu,

Madras.

Minister Incharge of Small Scale Industries,
Government of Tripura,

Agartala.

Minister Incharge of Small Scale Industries,

. Government of Uttar Pradesh, Lucknow.

58

59

60

61

62

63

64

Minister Incharge of Small Scale Industries,
Government of West Bengal,

Calcutta.

Lt. Governor,

Andaman & Nicobar Islands,

Port Blair.

Lt. Governor,

Daman & Diu.

Chief Commissioner,
Chandigarh Administration,
Chandigarh.

Administrator,
Lakshdweep, Kavaratti,
H.P.O. Calicut.

Administrator,
Dadra & Nagar Haveli, Silvassa.

Lt. Governor,

. Delhi Administration, Delhi.

65

Shri G. Maaegowda,
Member of Parliament (Lok Sabha).
6, Teen Murti Lane, New Delhi.
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66.

67.

68.

69.

70.

71.

72.

73.

74.

75.

76.

7. .

78 .
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Pmt. Add: Banigowdar Layout, Madhya
City (Karnataka).

Shri Dharamann Mondayya Sadut,
Member of Parliament (Lok Sabha),
205,V.P. House, New Delhi.

Pmt. Add: 928, New Patcha Peth, Sholapur
AMabharashtra).

Shri Sai:tosh Bagroaia,

Member of Parliament (Rajya Sabha),
16, Talkatora Road, New Delhi.

Pmt. Add: Bag?t Votika, Civil Line, Jaipur
(Rajasthan).

Shri Manmohaii Mathur,

Member of Parliament (Rajya Sabha),
78, South Avenue, New Delhi.

Pmt. Add: Bhabni Patna (Muncipalily),
Ward No. 5, Statuepada, P.O. Babuni
Patna, Distt. Kalahandi (Orissa).

General Secretary,
Federation of Association of Small Industries of India (FASSI),
1/10, Howrah Maiden Industrial Complex,

24. Balilious Road. Calcutta-711101.
Prerident of Indian Council of Small Industries (ICSI), IA,

S. N. Banerjee Road, Calcutta-700(,13.

President,

National Alliance of Young Entrepreneur (NAYE),

301-302, Saraswati Bhavan, 37, Nehru Place, New Delhi.
President,

Fediration of India Chamber of Commerce & Industry'(FICCI),
Tansen Marg, New Delhi.

President,
All India Manufacturers Organisation (AIMO),
Jeewan Sahkar, Sir P. M. Road, Bombay.

Secretary,

Federation of Eng£. Industry of India (FEU),

B-30, Sagar, Apartments,

6, Tilak Marg, New Delhi-110001.

President,
Indian Council of Women Enterpreneur (ICWE),
A-7/2, New Friends Colony, New Delhi. ...
. President, Indian Federation od Tiny Enterprises (IFTE),
2/12, Howrah Maidan Industrial & Commercial Complex, 24,
Belilious Road, HOWRAH-711101.

President, Confederation of Engg.
Industry, (CEI), 23-26, Institutional Area,
Lodhi Road, New Delhi-110003.

Chairman,

PHD Chamber of Commerce & Industry,

PHD House, Thapar Floor, Opposite Asian Games Village,
New Delhi-110016.
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79. 'resident,

I Andhra Pradesh Small Industries Association,
Industrial Estate, Vijayawada-520007.

80. Arunachal Pradesh Small Industry Association.

81.

82.

83.

84.

85.

86.

87.

88.

89.

90.

91.

92.

President,
All Assam Small Scale Industries Association,
ASIDC Campus, Bamuniridan, Gauhati.

President,

Bihar, Small Scale Industries Association,

204, Nelgiri Bhavan,

Borine Canal Road, Patna (Bihar)

President,

Goa, Small Scale Industries Association,

TIVIM Industrial Estate, Karasuady, Mapusa (Goa).

President,
Gujarat, use State Small Scale Industries Federation,
Gun House, Khanpur, Ahmadabadl

President,

Haryana Chamber of Commerce & Industry,
C/o M/s C. Lai Electrical & Moch,

1-2, Industrial Estate, Ambala City-134002.
President,

Kanata Small Industries Association,

Distt. Kangra (H.P.)

President,

Small Scale Industries Association,
Gangja, Jammu,

J&K.

Industrial Estate,

Barzulla, Srinagar,

CJ&K).

President,

Karnataka Small Scale Industries Association,
No. 2/106, 2nd Floor,

13th Cross,

Magadi Chord Road, Vijayanagar-79.

President,

Kerala State Small Industries Afscciation,
Uthara Building,

Karakkat Road,
Frnakulam-Cochin-682016.

President,

Madhya Pradesh Laghu Udycg Sengh.
E-2/30, Mahavir Nagar,

Bhopal (M.P.)

President,

Maratha Chamber of Commerce & Industry,
Tilak Road,

Pune.

President,
All Manipur Entrepreneurs Association,
Tikyel Indl. Estate, Imphal,
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93,

94.

95.

96-

91.

98.

99.

100.

101.

102.

103.

104.

105.

106.

President,
Meghalaya Small Industries Association, 6-
C, Lukier Road, Shillong (Meghalaya)

President,

Mizoram Industries Association,
Directorate of Industries Building,

Aizwal (Mizoram).

President,

Nagaland State Small Industries, Association.

President,

Orissa Small Scale Industries Association,
Ajay-Binay Bhawan, Industrial Estate,
Cuttack-753010.

President,

Federation of Small Scale Industries (Punjab),
Punjab Trade Centre Complex,

Miller Ganj, Ludhiana-141003.

President,

Federation of Rajasthan Trade Industry,
Federation Bhawan, Johri Bazar,

Jaipur.

President,

Tamil Nadu Small Scale Industries Association,
10, G.S.T. Road, Madras-6000032.

President,

Federation of Associations of Cottage & Small Industries,
11, Jagannath Bari Road, 1st Floor,

Agartala.
President,

National Alliance of Young Entrepreneur (NAYE),
Meerut (UP).

President,’

Federation of Associations of Cottage & Small Industries (FACSI),
21—1—1, Greak Road,

Calcutta—700 014. a

President,?

Delhi Factory Owners Association,
Phelps Building, 9-A, Cannaught Place,
New Delhi—11 00 O1.

Shri Pradip Mazumdar, 2
Mohan Bagan Lane,
Calcutta—700 004.

Shri Aleixo Seoueira,
Raich o Ambo Raja,
Go0a—403720.

Shri B.R. Sabde,
Soniya, 238 Shri Co-op. Housing Society,
Sahekar Nagar No. 2, PUNE—411 009.
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107.

108.

109.

no.

111.

112.

113.

114.

115.

116.

117.

118.

119.

120.

121.

122.

123.
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Shri Momi J.H. Taleyarkhan, Currimbhoy Nanor, 41 Warden
Road, Bombay—400 026.

Yashpal Khajuria,

Ex-Minister of State, Chenani Distt.
Udhampur. (J&K)

Gulab Singh Baghel,

244, Sanjeewani Nagar (Garha),
Jabalpur (M.P.)

Bandaru Mohan Reddy,

House No. 16-7-731, Camanpura. Hyderabad—24.

Shri P.K. Swain,

Niladri Bihar,

Chauligani. Cuttack—753 004.

Ms. Lalitha Kumaramangalam Rav ichandran, No. 6,
Jagannadham Road, Nungambakkam, Madras—6000 034.

N.R. Alaga Raja,

Anjanadri,

N.R.T. Nagar, Theni—626 531.

(Distt. Madurai).

Khan Abdul Wadood Khan, 220, Baruzai Rashwari,
Shahjanpur, (U.P.)

Ramiah,

68, South Masi Street, Tenkasi,

Tirunalvelli Distt. Tamil Nadu,

Habung Payang, APCC Office, Itanagar, Arunachal Pradesh.

Azeez Kunju,
Killezha Madam, Manner P.O. Chengannoor, Alappuzka
(Distt.) Kerala.

Smt. Vijay D.D. Nair, Balussery, Calicut.

Prof. J.C. Sandesara, Industrial Economist, Bombay University,
Bombay.

Shri K.M.I. Mathur,

MAS Hotel,

Eranakulam—Cochin (Kerala).

Dr. K.R. Srinivasan,

140, Rajmahal Viles II Stage.

1—Block, Bangalore—56 00 94.

Ms. Mathura Chhatrapati,

AUAKE, B—76, Rajaji Nagar Ind. Estate,
Bangalore.

Shri H.S. Sandhu, Chairman,

M/s. Chinar Exports (P) Ltd.,

7th Floor, World Trade Tower,
Bara Khamba Avenue, New Delhi,

158



159 Written. Answers

124. Shri K.B. Suri,
M/s. Morepen Lab. (P) Ltd.,
Distt. Solan (H.P.)

125. Shri C. Sivasankaran,
Mys. Sterling Computers Ltd.,
Madras.

126. Shri Sukhdev Raj,
M/s. Victor Toolo,
Jalandhar (Punjab).

127. Shri G. Malena Gowda,
Social Worker, Belleri
(Karnataka).

128. Shri S.M.H. Venkatesh, 34B III
State, IV Block, West of Chord
Road, Bangalore.

129. Dr. R.S. Maharishi, Social Worker,
B 48, Hathi Babu Marg, Bani Park,
Jaipur—302 016.

[RATYASABHA ]

to Questions 160

130, Addl. Secretary & DC (SSI), Member Secretary.

Nirman Bhawan, New Delhi.
National Renewal Fund

801. DR.ABRAR AHMED:
SHRI SURESH KALMADI:

Will the PRIME" .MINISTER be
pleased to state:

(a) whether it is a fact that Gov-
ernment have recently constituted an
Empowered Authority in the Department
of Industrial Development to administer
the National Renewal Fund; and

(b) if so, what are the names of the
Members of the Authority?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY
(DEPARTMENT OF INDUSTRIAL
DEVELOPMENT) (SMT. KRISHNA
SAHI): (a) and (b) Government have
decided to set up an Empowered
Authority in the Department of In-
dustrial Development to administer the
National Renewal Fund. Membership of
the Authority would be drawn from
relevant ~ Ministries/Departments  and
agencies like Banking, Department o!f
Economic Affairs, Board for Industrial
and Financial Reconstruction and
Labour.

Foreign investment proposals

802. SHRIMANTI MIRA DAS:
SHRI CHIMANBHAI MEHTA.
SHRI SARADA MOHANTY:
Will the PRIME MINISTER be
pleased to state:

(a) what is the total foreign invest-
ment projects/proposals cleared during
one year of the present Government's
rule;

(b) what was the number of appli-
cations received, approved or. rejected;

(c) what is the number of applications
pending indicating the sum of foreign
investment involved therein:

(d) what are the areas in which
investment proposals are cleared and
rejected; and

(e) what are the areas in which
100 per cent foreign equity would be
permitted?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY
(DEPARTMENT OF INDUSTRIAL
DEVELOPMENT) (SMT. KRISHNA
SAHI): (a) and (h) During one year
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of the present Government i.e., from
21.691 to 20.6.1992, approvals have
been accorded to 500 applications for
foreign collaboration envisaging foreign
direct investment of Rs. 1823 crores. 51
applications have been rejected. These
include applications received during the
period as also those pending at the
beginning of the period.

(c) The number of applications for
financial foreign collaboration pending
as on 21.6.'92 was 83. These proposals
envisage foreign direct investment of Rs.
1059 crores.

(d and (e) Industries listed in
Annexure III of the Statement of In-
dustrial Policy laid on the Table of the
House on 24th July, 1991 are eli gible
for automatic approval by the Beserve
Bank of India for direct foreign
investment upto 51 per cent provided the
foreign equity covers foreign exchange
requirement for imported capital goods.

Other proposals for foreign invest
ment outside the parameters for
automatic clearance including propo
sals envisaging foreign investment
more than 51 per cent are also consi
dered and cleared on merits by the
Government taking into account fac
tors like export potential, employ
ment potential and other benefits
likely to accrue to the Indian
Economy. The facility of foreign
equity, investment upto 100 per
cent in fully (100 per cent) export
oriented units is available. Further,
NRIs and Overseas corporate bodies
predominently owned by them are
also permitted to invest upto 100 per
cent foreign equity in high priority
Annexure III  industries. The
facility of foreign investment uplo 100
per cent is also available in power
section.

Short fall in outputin cement

industry
803. SHRIMATI MIRA DAS.
SHRI CHIMANBHAI MEHTA:
SHRI SARADA MOHANTY:

Will the PRIME MINISTER: be-
pleased to state.

[ 16 JULY. 1992 ]
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(a) whether it is a fact that the cement
industry has reported a shortfall in output
during the quarter, April-June this year-

(b) if so, whether the industry would
be able to achieve the annual production
target for 1992-93;

(c) whether according to industries
sources the shortfall is due to the in-
adequate coal supply to industry, fre-
quent power cuts in Madhya Pradesh,
Karnataka and Andhra Pradesh where a
large number of cement plants have been
located, if so, the details there-Of;

(d) whether Planning Commission
has indicated any target of cement
production by the terminal year of the
Eighth Five Year Plan;

(e) whether there is any adverse
effect on export, if so, what are the
figures of last year export; and

(f) whether steps are being taken to
resolve the issue, if so, the details
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(DEPARTMENT OF INDUSTRIAL
DEVELOPMENT) (SMT. KRISHNA
SAHI): (a) to (c) The actual pro
duction during the quarter
April-June 1992 was slightly
below the target for the per.
iod. However, by providing adequate
infrastructural support including coal
linkage and wagon supply, the cement
industry can achieve the production
target for the year 1992-93. Industry
has referred to inadequate infrast
ructural support as one of
the causes for shortfall in produc
tion, Government has been cons
tantly reviewing and taking mea
sures to ensure infrastructural support
for the cement industry.

(d) The target set by the Planning
Commission for the terminal year of the
Eighth Five Year Plan is 76 million
tonnes.

(e) and (f) Cement export during
1990-91 was of the order of 2.66 lakh
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tonnes and was 2.23 lakh tonnes in 1991-
92 (April to December). No problem is
envisaged in ensuring for requisite level
of export.
Commissioning of New All India
Radio Stations in A.P.

804. DR. NARREDDY THULASI
REDDY -Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) whether there is any proposal to
commission new All India Radio
Stations in Andhra Pradesh during 1992-
93;

(b) if so, the details thereof; and

(c) if not,, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI GIRI-
JA VYAS): (a) to (c¢) A local Radio
Station with 2x3 KW FM Transmit
ter and Multi-purpcse Studios at
Mercapuram is envisaged to be tech
nically ready by September, 19192. The
Station will be commissioned once
the minimum essential staff required
for its operation and maintenace is
in position.

Impact of MTYV on Doordarshan

805. CHOWDHRY HARI SINGH:
Will The Minister of INFORMATION
AND BROADCASTING be pleased
to state:

(a) whether it is a fact that MTV is all
set to rock Doordarshan; and

(b) if so, the reaction of Government
thereto and whether any study has been
made out by Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI GIRI-JA
VYAS): (a) and (b) No. Sir. There is no
discernible evidence to this effect. A
survey conducted by Doordarshan
indicated that the viewing of MTYV is
limited to a small section of urban youth.

Negotiations for Asiasat Transponder

806. SHRI MENTAY PADMANA
BHAM: Will the Minister of INFOR-

[ RAJYA SABHA ]

to Questions 164

MATION & BROADCASTING be
pleased to state:

(a) whether it fe a fact that Govern
ment are negotiatng for a transponder
on the Star TV satellite (Asiasat);

(b) if so, whether the Department of
Space has given its concurrence to this
proposals; and

(c) of so, the details of the proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI GIRIJA
VYAS). (a) to (¢) While there is a
proposal for a visit by a delegation from
the Ministry of Information &
Broadcasting to discuss with M/s. Asia
Satellite Telecommunications Co. Ltd.
the possibility of hiring of a transponder
on Asiasat, no formal negotiations are
being carried on at present.

Telecast of News in Urdu, Sanskrit
and Regional Languages

807. SHRI KRISHAN LAL SHAR-
MA: Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to telecast news in
Urdu on Doordarshan;

(b) whether Government have ev-
olved a national policy on the telecast of
news in regional languages on
Doordarshan;

(c) if so, the details thereof;

(d) whether it is also a fact that
Government have decided to telecast
news in Sanskrit on Doordarshan, if so,
by when the telecast is scheduled to be
started; and

(e) if not, what are the reasons
therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI GIRIJA
VYAS): (a) A five minute Urdu news
bulletin has been started recently from
Doordarshan Kendras Delhi ' (metro
channel), Lucknow, Patna and
Hyderabad,
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(b) and (c¢) Doordarshan Kendras with
programme production facilities are
already telecasting news bulletin in the
respective regional languages.

(d) and (e) There is no proposal,
at present, to introduce Sanskrit
news bulletin on Doordarshan on
account of paucity of transmission time
and resources.
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Pries of items advertised on Door-
darshan

809. DR. BAPU KALDATE Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government are con-
templating to make it mandatory to show
the prices of the items for
which advertisements are telecast on
Doordarshan;

(b) if so. what are the details thereof;
and

(c) if not, what are the reasons
therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI GIRIJA
VYAS): (a) No. Sir.

(b) Does not arise,
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(c) It has not been found practicable to
indicate the prices of the product
alongwith the advertisements due to
fluctuation in the prices from time to
time, variation in prices from State to
State due to Sales Tax and local taxes
and variation in the price depending on
size, shape and quality of the product.
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Advertisements to Jammu and Kash-

mir weekly by DAVP

811. SHRI SHABBIR AHMED SAL-
ARIA: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) whether it is a fact that the
Weeklies of Jammu and Kashmir on
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the approved list of DAVP are given
three advertisements annually one on
Independence Day, one on Gandhi
Jayanti and one on Republic Day;

(b) if BO, the particulars of Adver-
tisements given by DAVP to various
approved Keeklies of Jammu and
Kashmir during 1988-89, 1990-91 and
1991-92 and the amount received by
each individual Weekly; and

(e) whether Government propose to
release more advertisements to the
approved Weeklies of Jammu and
Kashmir?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMATION
AND BROADCASTING (KUMARI
GIRIJA VYAS): (a) No, Sir. Since
release of advertisements to weeklies of
Jammu and Kashmir has shown a
varying trend, no fixed pattern can be
ascribed as far as number of advert-
isements is concerned.

(b) Does not arise.

(c) Advertisements to  approved
Weeklies from Jammu and Kashmir Will
continue to be released as per publicity
requirement and availability of funds.

Statement

[RAJYA SABHA]

to Questions 168

Air/D.D. Officials killed by Militant!

812. SHRIMATI KAMLA SINHA:
SHRI MOHAMMED AFZAL
alias MEEM AFZAL.

Will the Minister of INFORMA,
TION AND BROADCASTING be
pleased to state:.

(a) what is the number of AIR/ D.D.
officials killed by the militants so far,
during the last three years;

(b) what is the nature and quantum
of compensation given by Government
to the families of the victims and

(c) what precise security arrange-
ments have been made by Government
to protect the lives of AIR/D.D. officials
following the recent killing o: Sh. M. L.
Manchanda?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AN!
BROADCASTING (KUMARI GIRIJA
VYAS): (a) and (b) Details are gi ven in
the statement attached. (Set below)

(c) Steps taken include tightenmj of
security of installations, and oi
personnel, deployment of CRPF/BSI in
AIR/Doordarshan centres, deployment
of mobile armed guards for such staff
covering outside events etc

Details of AIR) Doordarsh an Officials killed by the milints during the last three years
and compensation given to the families of the vie) ns.

S.  Name of the officials killed Date of Compensation paid
No. killing
1 2 4

S/Shri 13-2-1990
Rs. 1.23 lakh

1 Lam Kaul, Director,
Doordarshan Kendra
Srinagar

(i) Prime Minister's Relief Fund—

(ii) Family pension equal to the  last
pay drawn by Shri Kaul
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S/Shri

2 U.K. Talib,
Station Director, CBS AH
India Radio, i ,iandigarh.

3 Govind Prasad Mallah,
Motor Driver, DG:
Doordarshan, New Delhi.

4 MX. Manchanda,
Station Engineer,AIR, Patiala.

6-12-1990

(iii) Compassionate  appointment of nig
daughter as Transmission Executive in All
India Radio.

(iv) Out-of-turn allotment of a
flat on paymcat basis.

DDA
(v) All other retirement benefits were
released to the family.

(vi) The Governor, Jammu and Kashmir also
paid an amount of Rs. 1-25 lakh as ex-
gratia.

(i) Prime Minister's Relief Fund— Rs.

1-25 lakh.

13-6-1991

(ii) Family pension equal to
Shri Govind Prasad.

27-5-1992

(ii) Family pension equal to the last pay
drawn by Shri Talib.

(iii) Compassionate  appointment to his son
as Transmission Excutivc in All India
Radio.

(iv) All other retirement benefits were
released to the family.

(i) Ex-gratia payment—Rs. 100 lakh.
the last pay drawn by

(iii) Compassionate appointment of his wife
as Lower Division Clerk in DG:
Doordarshan.

(Iv) All other retirement benefits were
released to the family.

(i) Prime Minister's Relief Fund— Rs.

2- 00 lakh.

(i1) Ministry of Information and Broad-
casting—Rs. 2°00 lakh.

(iii) Family pension equal to the last pay
drawn by Shri Manchanda.

(iv) All other retirement benefits wart
released to the family.

(v) The State Governments of Punjab and
Haryana also paid an amount of Rs. 2. 00 lakh
each to the family of late Shri Manchanda.
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Upgrading TV Stations

813. SHRI H. HANUMANTHAPPA-.
Will the Minister of INFORMATION
& BROADCASTING be pleased to
itate:

(a)whether Government are aware that
many TV transmissions are poor and
some of these stations require
Upgrading;

(b) whether Government have as-
sured to upgrade certain TV stations; and

(c) if so, what is the progress in this
regard?

THE DEPUTY MINISTER IN THE;
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI GIRI-JA
VYAS)- (a) to (c) All the 531 TV
transmitting centres of varying radiating
powers in the country are reported to be
functioning  satisfactorily and  are
providing TV service within their
respective coverage areas subject to local
terrain  conditions. Out of these
transmitting Centres, the radiating power
of 16 transmitters is being augmented at
present for the purpose of extension of TV
service. Major equipment for 13 such
stations have been procured. As per
present indications, 8 nos. of such
transmitters are expected to be upgraded
by March, 1993. Upgradation of the re-
maining 8§ stations depends on completion
of construction of buildings/ . towers and
supply of equipment, it is also envisaged
to augment the existing radiating powers
of 33 transmitters in a phased manner
depending upon the availability of
adequate resources for the" purpose and
inter-se priorities.

T.V. Station at. Vijayawada

814. DR. YELAMANCHILI SIVA-
JT: Will the Minister of INFORMA-
ources for the. purpose and inter-se
pleased to state:

(a) Whether is "a fact that foundation
stone was laid for construction of T. V.
studio at Vijayawada more than two
years back;

[RAJYA SABHA]

to Questions 172

(b) if so, the reasons for not starting
construction work as yet; and

(c) what steps have been taken to
take up the same and to complete it?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMATION
AND BROADCASTING (KUMARI
GIRIJA VYAS): (a) Yes, Sir.

(b) Action was held up pending
completion of a review of the schemes
for expansion of TV studio facilities in
the country.

(c) Land has already been acquired at
Vijayawada and orders for the supply of
equipment involving long delivery
schedules placed on the manufacturers.

Privatisation of the Metro Channel on
Doordarshan

815. SHRMATI VEENA VERMA;
SHRI MURLIDHAR CHAND
RAKANT BHANDARE-

Will the Minister of jINFORMA-
TION AND BROADCASTING be
pleased to state what decision has been
taken by Government about the proposal
for privatisation of the metro channel on
Doordarshan to encourage private
entrepreneurs in to introduce healthy
competition in the area of electronic
media?

THE DEPUTY MINISTER IN THE

MINISTRY OF
INFORMATIO

N
AND BROADCASTING (KUMARI
GIRIJA VYAS): The Government has
decided to offer time slots to private-
producers on the four metro channels of
Doordarshan.

Demand for total decontrol of
Newsprint

816. SHRIMATI VEENA VERMA:
SHRI MURLIDHAR CHAND
RAKANT BHANDARE:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whetheritisa fact that the
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Indian Newspapers Society has reiterated
its demand for total decontrol of
newsprint;

(b) if so, on what grounds; and

(c) what is Government's reaction
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI GIRIJA
VYADS): (a) and (b) Yes, Sir. The Indian
Newspaper Society has demanded total
decontrol of newsprint as a part of
Government's move to liberalise the
economy.

(c) The Government's reaction to such
issues is consistent with its policy of
safeguarding the interest of the
indigenous newsprint manufacturers and
also the healthy growth of the Press
particularly small and medium
newspapers.

New Satellite TV Channel

817. SHRIMATI VEENA VERMA:
Will the Minister of INFORMA
TION AND BROADCASTING be
pleased to state:

(a) whether it is a fact that a new
satellite TV channel is proposed to be

started with, the help of Asian Television
Network;

(b) if so, what are the details of the
proposed Satellite TV channel; and

(c) by when it is likely to be started?

[ 16 JULY 1992 ]
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to Questions 174

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI GIRIJA
VYAS): (a) No, Sir.

(b) and (c) Do not arise.
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Telecast of Punjabi News from
Jalandhar Doordarshan

819. SHRI IQBAL SINGH: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to State:

(a) whether it is a fact that Punjab
Government have recently urged the
Central Government to increase toe
duration of time of telecast of Punjabi
News from Jalandhar Door-darahan;

(b) if so, the details thereof; and

(c) the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY ' OF INFORMATION AND
BROADCASTING (KUMARI GIRIJA
VYAS): (a) and (b) Yes, Sir. A request
has been received from the Punjab
Government for increase in the duration
of the Punjabi News bulletin telecast
from Jalandhar Kendra.

(¢) Doordarshan Kendra, Jalandhar is
already telecasting two news bulletins in
Punjabi daily. The present duration of
these bulletins is considered adequate.

Proposals for improvise programmes
on Welfare  Schemes

820. SHRI S. K. T. RAMACHAN-
DRAN: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) whether it is a fact that the
eelluloid media is an effective one, if so,
what steps are being taken by
Government to utilise the wide network
of Telecast media for propagating the
welfare schemes of Government to the
masses; and

(b) what proposals Government have
to improve Governmental or official
programmes to make it more attractive
and impressive?

[ RAJYA SABHA ]

to Questions 176

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI GIRIJA
VYAS): (a) and (b) Doordarshan has
been telecasting program. mes, in
different Indian languages, from various
Kendras on the Welfare schemes of the
Government in an attractive and effective
manner regularly and would continue to
do so in the future also.

821. (Transferred to the 21st July,
1992).

High Power Committee on the Prasar
Bharati Act
822. SHRIN.E. BALARAM,;
SHRI GURUDAS DAS
GUPTA:

Will the Minister of INFORMA
TION . AND BROADCASTING be
pleased to state:

(a) whether it is a fact that a high
power committee headed by Additio
nal Secretary has been studying the
Prasar Bharati Act in order to make
it foolproof;

'(b) if so, whether the Committee has
completed its study; and

(c) if so, the recommendations made
and Government's decision thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI GIRIJA
VYAS); (a) No Committee is at present
engaged on this specific subject.

(b) and (c) Do not arise.

Handing over Second National
Network Channel to Multinational
Firms etc.

823. SHRI = KRISHNA  KUMAR
BIRLA: Will the Minister of INFOR
MATION AND BROADCASTING be
pleased to state:

(a) whether it is a fact that several
leading multinational Arms, NRIs and a
host of established Indian private sector
firms are vying for the proposed Rs.
3D00 crore second national network
channel of Doordarshan;
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(b) if so, the details in this regard;

(c) whether Government have since
decided to handover the second channel
of Doordarshan in the private hands; and

(d) if so, by when it is to be im.
plemente'd and what would be the check
of the Government thereafter?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION
AND BROADCASTING (KUMARI
GIRIJA VYAS): (a) and (b) While
Government have not invited any
proposal in this regard a number of
parties have evinced interest in the
matter.

(¢) and (d) The Government have
decided to allot time slots to private
producers on the four metro channels of
Doordarshan. The quality of the
programmes and adherance to the
conditions of the licence etc. would be
monitored by the Broadcasting Council
envisaged in the said scheme.

Changes in the Industrial Dispute,
Act and Trade Union Act

824. SHRI P. UPENDRA: Will the
PRIME MINISTER be pleased to state:

(a) whether Government propose to
make changes in the Industrial Dispute
Act and The Trade Union Act;

(b) if so, the salient feature* of the
changes; and

(c) whether the discussions have been
held with the representatives of the Trade
Unions regarding the proposed
changes?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
PABAN SINGH GHATOWAR); (a) to
(¢) In pursuance of the recommendation
of the Indian Labour Conference held in
April 1990, a bipartite committee
comprising representatives of Central
Trade Union Organisations and
Employees Organisations was constituted
under the chairman-

[ 16 JULY 1992 ]
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ship of Shri G. Ramanujam in May 1990.
The terms of reference of the Committee
were "to formulate specific proposals" for
the New Industrial Relations Bill. The
Committee submitted its report in
October 1990. The Report of the
Committee is not entirely unanimous. It
was considered in the 40th Labour
Ministers Conference held in February,
1992. There was a consensus in the
conference that the recommendations of
the Committee which were unanimous
may be accepted and a Committee of five
State Labour Ministers may be
constituted to examine the areas of
disagreement with a view to arriving at a
consensus. Consequently, a Committee
consisting of the Labour Ministers of
U.P., West Bengal, Maharashtra, Andhra
Pradesh and Tamil Nadu under the
chairmanship of the Minister of State for
Coal and Labour has been constituted.
The Committee met on 25th April and 1st
June 1992 and again likely to meet
shortly to finalise its recommendations.

Loss due to Industrial Strtke

825. SHRI SUBRAMANIAN SWA-
MY: Will the PRIME MINISTER be
pleased to state:

(a) what was the loss in terms of
Man-hours, due to the industrial strike on
16th June, 1992;

(b) what has been the lose, in terms of
Man-hours, due to strikes in the years
199192, 1990-91 and 1989-90;

(c) in which State the Man-hours lost
due to strikes are the highest; and

(d) in what manner Government
propose to adjust this loss?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
PABAN SINGH GHATOWAR); (a) to
(d) Data on loss due to strike is compiled
calender year-wise in tenrts of man-days
and not man-hours. Information on man-
days lost due to strikes during 1998—92
and its Statewise break-up is given in the
Statement (See below).
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Information on man-days lost due to
the industrial strike on 16-6-1992 is
being collected. The Government have
been maintaining a close and continuous
watch on the industrial relations situation
in the country.

to Questions

180

The Industrial Relations Machinery both
at the Centre and in the States are taking
steps to resolve disputes and reduce work
stoppages through preventive mediation,
conciliation and arbitration.

Statement

Loss of Mondays (in Thousands) due to Strikes during 1988- 92 by selected States

1988

1989 1991 1992(P)
1990 (P) P) (Jan-
April)
Andhra Pradesh 1219 2959 3123 1043 72
Bihar 403 189 201 249 24
Delhi 50 226 80
Gaa, Daman & Diu 15 113 10 24 16
Gujarat 193 412 441 355 53
Haryana 122 201 691 380 28
Karnataka 456 289 205 433 0
Kerala 1331 1051 194 390 17
Madhya Pradesh 404 339 207 17 1
Mabharashtra 1347 1262 572 497 88
Orissa 190 121 66 75 0
Pondicherry 33 5 16 1 0
Punjab 227 574 260 170
Rajasthan 388 565 1254 517 175
Tamil Nadu 1569 1559 1955 5959 635
Uttar Pradesh . 803 533 742 335 52
West Bengal 3751 413 401 55 4
Others 79 63 76 1175 1
TOTAL 12530 10695 10640  11754; 116
Source: Labour Bureau ,
Chimla

..—Not available O—
Nil or Jess than 500.
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Bonded Labour in Madhya Pradesh

826. SHRI SURESH PACHOURI:
Will the PRIME MINISTER be pleased
to state:

(a) whether Government are aware
that the system of bonded labour is still
prevalent in the State of Madhya Pradesh
and thousands of bonded labourers are
working in the Stone Mines of Raisen,
Vidisha, Bhopal and other places and in
similar other industries in the State;

(b) if BO, whether Government pro-
pose to conduct a survey in the State to
find out the bonded labourers in the State
particularly in Stone Mines and Beedi
industry;

(c) Whether Government are also
aware that the bonded labourers who
are freed from the clutches of bon
dage are forced to become bonded
again;

(d) if so, what remedial action
Government propose to take to actu
ally rehabilitate the freed bonded la
bourers of Madhya Pradesh;

(e) whether Government are aware
that some children of bonded labours
died in Tehsil Goharganj in M.P. and
number of bonded labourers had to rush
for their lives under threat of inhuman
conditions;

(f) if so, whether Government have
asked for any report from M.P. Gov-
ernment; and

(g) what are the details of such a
report?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
PABAN SINGH GHATOWAR). (a) to
(g) Information has been called for from
the State Government of Madhya
Pradesh and will be laid on the Table of
the House when received.

[ 16 JULY 1992 ]
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Progress in Solar Technology by Israel

827. SHRI S. MADHAVAN: Will the
PRIME MINISTER be pleased to
state;

(a) whether any steps has been taken
to find out the progress made in Israel in
solar technology - water management
and semi-arid horticulture and if so,
what are the details thereof; and

(b) whether Government have asked
the scientist Dr. M. S. Swaminathan to
make a study on the achievement of
Israel in these three areas, and if so,
what is the outcome of such a study?

THE MINISTER OF STATE OF
THE MINISTRY OF
PLANNING AND PROGRAMME
IMPLEMENTATION AND THE

MINISTER OF STATE IN THE
MINISTRY OF NON-
CONVENTIONAL ENERGY

SOURCES (SHRI SUKH RAM): (a)
Yes, Sir. The Government has
presently identified Agriculture,
Science & Technology, Culture, Civil
Aviation, Tourism” Trade and Industry
and Defence as areas of co-operation
with Israel. Delegations have already
been exchanged in the field of civil
aviation, tourism and agriculture.
An Indian delegation has visited
Israel from 6th to 12th July, 1992 and
held discussions in the areas of
Horticulture, Water Resources,
Animal Husbandry, Arid Zone
Forming for bilateral co-operation.
Steps for co-operation in the area of
Solar Technology are being initiated.

(b) No; Sir.

Re-appointment of Retired
Officials

828. SHRI VIREN J. SHAH: Will
the PRIME MINISTER be pleased to
state:

(a) whether Government have re-
cently issued any instructions to the
Ministries/Departmente, etc. of the
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Government of India that the retired
officials and bureaucrats after super-
annuation, should not be reappointed in
Government services;

(b) if so, what are the details of the
instructions issued by Government in
this regard and when these were issued;

(c) whether it is a fact that after the
issue of instructions, Government have
reppointed certain top level retired
officials

(d) if so, what are the names of such
persons and posts and the reasons for
their reappointment;  and

(e) whether Government have issued
any instructions about grant of extension
of service to the senior Government
officials if so, what are the details
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS
(SHRIMATI MARGARET ALVA): (a)
to (b) Yes Sir A copy of the instruction
as contained in the Department of
Personnel and Training's O.M. No.
18(4)-EO/92(SM) dated the 8th May,
1992 is annexed as a Statement (See
below).

(c) and (d) After issue of the above
instructions, the Government have re-
appointed  Shri Mahfooz  Ahmed,
Member Bureau of Industrial Financial
Reconstruction (BIFR), till he attains the
age of 60 years.

(e) Extension in service is normally
not granted except in rare and ex-
ceptional circumstances purely in public
interest.

Statement
No. 18(4) EO/92(SM)
GOVERNMENT OF INDIA

DEPARTMENT OF  PERSONNEL
AND TRAINING (OFFICE OF THE
ESTABLISHMENT OFFICER)

[RAJYA SABHA]

to Questions 184

New Delhi, the 8 May, 1992.

OFFICE MEMORANDUM

Subject: Appointments of officers to
various statutory Commissions, Tri-
bunals, quasi-judicial bodies etc. under
the Central Government.

The undersigned is directed to refer to
the subject mentioned above and to say
that the Prime Minister while considering
a proposal in the Appointments
Committee of the Cabinet has directed
that the following principles should be
observed while making appointments to
various statutory commissions, tribunals,
quasi-judicial bodies and other similar
organisations under the Central Govern-
ment.

(i) No retired Government official
should be appointed.

(ii) A person to be appointed to any
post in these bodies should have a
maximum tenure of 5 years in all the
posts to be held in a particular
organisation, or the person attaining
the age of 60 years, which ever is
earlier.

2. The Prime Minister has also or.
dered that the appointments to be made
to these bodies should be on the basis of
the criteria as indicted above and all the
existing statutes and rules should be
amended to confirm to these principles.

, 3. All Ministries/Departments are
requested to take note of the above
directives of the Prime Minister while
sending proposals for the approval of the
A.C.C. Receipt of this communication
may please be acknowledged.

Sd/-(N. MOHANTY)
ESTABLISHMENT OFFICER &
ADDITIONAL SECRETARY TO
THE GOVERNMENT OF INDIA,
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Written Answers

Recognition of Service Associations

829. SHRI ANAND PRAKASH
GAUTAM; Will the PRIME MINISTER
be pleased to refer to the answer to
UnStarred Question 2212 given in the
Rajya Sabha on the 12 th December, 1991
and state:

(a) what is the number and date of
Supreme Court Judgement after which
rules  for

recognition  of  service
Associations of Central Government
employees have been treated as
inoperative;

(b) the period likely to be taken by
Government to finalise the new rules of
recognition;

(c) the rules under which more than
one Union (Federation in one
IndustrylDepartment have been recognised
with all faculties; and

(d) what is the name of particular caste,
tribe or religious denomination on which
basis schedule of SCIST has been
recognised in the Constitution of India?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS
(SHRIMATI MARGARET ALVA): (a)
Supreme Court Judgement dated 30th
October, 1962 (A. 1. R. 1963 Supreme
Court, 812, V. 50, C 123) (Civil
applications number 387 and 389 of 1962).

(b) Efforts are being made for early
finalization of Recognition Rules.

(c) Under the old Rules more than one

Service Association of Central
Government  employees could be
recognized.

(d) Scheduled Castes  Scheduled

Tribes are recognised by the Presidential
Orders issued in exercise of the power
conferred by Article 841 and 342 of the
Constitution.
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Extension to retired officials

830. DR. YELAMANCHILI SIVA-JI:
Will the PRIME MINISTER be pleased
to state the number of officials of the
Central Government

Who are on
extension or re-employed after
superannuation, indicating the details
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS
(SHRIMATI MARGARET ALVA): The
information is not centrally available.
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Modification of Rules of Pension
Commutation

832. SHRIMATI MIRA DAS:
SHRI CHIMANBHAI
MEHTA:
SHRI SARADA MOHANTY:

Will the PRIME MINISTER be
pleased to state:

(a) whether Government propose to
modify the Rules of Pension Com-
mutation;

(b) whether there has been any
adverse effect on monthly pension due
to commutation as per the rule; and

(c) if so, the details meieoir

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
. GRIEVANCES AND PENSIONS
(SHRIMATI MARGARET ALVA):
(a) No, Sir.

(b) No, Sir.

(c) Does not arise.

Impact of various poverty allevia-
tion programme

@833. SHRI KRISHAN LAL
SHARMA: SHRI KAMAL
MORARKA:

Will the PRIME MINISTER be
pleased to state;

@Previously UnStarred Question 421,
transferred from the 13th July, 1992.
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(a) what are the names of poverty
alleviation schemes (programmes being
implemented in the country at present;

(b) what have been the targets and
achievements during the last two years;

(c) whether Government have
assessed the impact of these schemes
programmes in the removal of poverty in
the country and if so, the details thereof;

(d) whether it is a fact that the
benefit of these schemes have not
reached the poorer section of the
society; and

(e) if so, what steps Government
propose to take in this matter?

THE MINISTER OF STATE TO THE
MINISTRY OF RURAL DEVE-
LOPMENT (SHRI UTTAMBHAI H.
PATEL): (a) The major centrally
sponsored poverty allevation schemes;
programmes being implemented in the
country at present are as follows:—

(1) Integrated Rural Develop
ment Programme (IRDP).

(2) Jawahar Rojgar Yojana JRY
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(3) Training of Rural Youth for
Self-Employment (TRYSEM).

(4) Development of Women and
Children in Rural Areas (DWCRA).

(6) Land Reforms (LR): —

[RAJYA SABHA]
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finaneial assistance to
of ceiling surplus land.

assignees

(b) The targets and achievements
during the last two years in respect of the
above poverty allevation programme is
given below: —

Centrally sponsored scheme of

Name of the Programme Targets Achievements
(i) 1BDP 1990-91  23- 7 lakh milies to be 29.00 lakh families assis-
assisted ted.
1991-92  22- 51akh familiestobe 25.2 lakh families
assisted assisted (Provisions)
(i) JRY 1990-91 9291-04 lakh mandays 8745-59 lakh mandays
1991-92  7345- 35 lakh mandays ~ 8109-94 lakh mandays
(iii) TRYSEM 199091 4-25 lakh persons 2. 36 lakh persons
1991-92 4. 25 lakh persons 3.05 lakh persons
(iv) DWCRA 1990-91 7,500 group of waraen 7,139 group of women
199192 7,500 group of women 9,327 group of women
(v) Land Reform 1990-91 82,200 acres 89,878 acres
distribution of surplus
Land '
1991-92 119,270 acres 1,43,554 acres

(c) To assess the impact of IRDP the
last concurrent evaluation of IRDP was
undertaken in January-December, 1989.
The evaluation study revealed that in 28
per cent cages, at the national level, the
IRD beneficiaries were able to cross the
poverty line of Rs. 6,400. For correct
identification of families which constitute
the target group of poverty alleviation
programme, fresh household survey of
families in each village has been taken up
by States/ UT as per instructions issued
by this Ministry in November, 1991.
With regard to JRY which aims at
generating additional gainful
employment for the unemployed and
under-employed in Ihe rural areas, the
Ministry of Rural Development has
undertaken a concurrent evaluation of
this programme to aseesfc its impact
w.e.f.

January, 1992. The evaluation study
will be completed in December, 1992.

(d) No, Sir.
(e) Does not arise.

Accelerated Rural Water Supply
Programmes in Andhra Pradsh

834. DR. NARREDDY THULASI
REDDY: Will the PRIME MINISTER
DP pleased to state:

(a) what was the physical target
under Accelerated Rural Water Supply
Programme and the achievement made
thereunder in Andhra Pradesh during
1991-92; and

(b) what is the target for 1992-9S?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVE-
LOPMENT (SHRIUTTAMRHAI H.
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PATEL); (a) Against the target of
coverage of 900 viliages with safe
drinking water facilities under Acce-
lerated Rural Water Supply Programme
in 1991-92 in Andhra Pradesh, the actual
coverage was 914.

(b) The target for 1992-93 is to cover
400 villages under ARWSP.

Allocation of amount for updating
Land Recordsin Andhra Pradesh

835. DR. NARREDDY THULASI
REDDY; Will the PRIME MINISTER
be pleased to state:

(a) what was the amount allocated
to the State of Andhra Pradesh under
the centrally sponsored scheme for
strengthening of revenue machinery
and updating of land record; and

(b) what is the budget allocation
for the same during 1992-93?

THE MINISTER OF STATE IN
THE MINISTRY OF RURAL DEVE
LOPMENT (DEPARTMENT

(0]
F
RURAL DEVELOPMENT (SHRI G.
VENKAT SWAMY): (a) and (b)
A Central assistance of Rs. 100.00
lakhs was released to the Govern
ment of Andhra Pradesh in the year
1989-90 under the Centrally Sponsor
ed Scheme of Strengthening of Reve
nue Administration and Updating of
Land Records. The allocation for
this scheme in the current financial
year is Rs. 19.99 crores for all
States J Union Territories.

Pilot Projects in Andhra Pradesh

836. DR. NARREDDY THULASI
REDDY: Will the PRIME MINISTER
toe pleased to state;

(a) in which district of Andhra
Pradesh pilot project has been taken up
and how much amount has been released
under  the central scheme of
computerisation of land records;

(b) what are the results thereof;

(c) whether there is any proposal
tinder Government's consideration to
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extend this project to the other districts
of Andhra "Pradesh;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATEIN
THE MINISTRY OF RURAL DEVE-
LOPMENT (DEPARTMENT OF
RURAL DEVELOPMENT (SHRI G.
VENKAT SWAMY): (a) and (b) A pilot
project on computerisation of land
records of Ranga Reddy district has been
sanctioned by Government of India with
a centralassist-ance of Rs. 25.00 lakhs.
The work on this project is reported to be
progressing satisfactorily.

(c) to (e) State Government has
recently submitted a proposal to
Government of India for undertaking
computerisation of land record, in three
more  districts viz.; sKarimnagar,
Cuddapah and Nellore.

Development of Rural Market in
Aadhra Pradesh

837. DR. NARREDDY THULASI
REDDY: Will the PRIME MINISTER
be pleased to state:

(a) what is the number of rural
markets in Andhra Pradesh develop
ed under the scheme 'Development
of Rural Markets" and what
was the central assistance provided to
Andhra Pradesh under this scheme;

(b) whether there is any proposal
under Government's consideration to
discontinue the scheme in the Eighth
Plan; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF BUBAL DEVE-
LOPMENT (SHRI UTTAMBHAI H.
PATEL): (a) An amount of Rs. 354.22
lakhs of Central Assistance has been
granted to the Government of Andhra
Pradesh for development of 140
Markets, of which 105 are rural markets,
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(b) and (c) The scheme stands
transferred to State Sector w.e.f. 1-4-
1992 alongwith a large number of other
Schemes as part of the gene. ral policy
decision of the Government.

Schemes for rulal  development
838. SHRIMATI CHANDRIKA

ABHINANDAN JAIN: Will the PRIME

MINISTER be pleased to

state:

(a) whether the outlay for Rural
Development in the country has been
revised substantially on the recom-
mendations made by the NDC at its
meeting held in May, 1992, if so, what
are the final figures decided upon;

(b) what are the schemes which have
been included in the basket of schemes
for rural development;

(c) out of these which schemes are
being taken up by States during the
current financial year indicating the date
of completion of each; and

(d) what is the time table for rest of
the schemes?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVE-
LOPMENT (DEPARTMENT OF
RURAL DEVELOPMENT) (SHRI G.
VENKAT SWAMY): (a) As per the
tentative allocation of funds made by
Planning Commission, the outlay for
rural development in the Eighth Plan has
been fixed at Rs. 30,000/- crores as
against Rs. 10,955.96 crores expenditure
incurred on rural development
programmes during the Seventh Plan.
Thus, there is a substantial increase in the
tentative outlay for Eighth Plan.

(b) No final decision has been taken
about the basket of schemes proposed to
be included as part of rural development
programmes in the Eighth Plan and these
are at formulation stage in consultation
with State Gov. ernments.

(¢) and (d) Do not arise.
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Expanding employment generation
programme

839. SHRI RAJNI RANJAN SAHU:
DR. ABRAR AHMED:

Will the PRIME MINISTER be
pleased to state.

(a) whether the Department of Rural
Development® have formulated several
new measures to substantially expand
employment generation programme in
view of the increased availability of
funds for poverty alleviation in the
Eighth Plan; and

(b) if so, what are the main scheme
likely to be undertaken in various parts
of the country and the number of persons
likely to be benefited?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVE-
LOPMENT (SHRI UTTAMBHAI H.
PATEL): (a) It is a fact that a tentative
allocation of Rs. 30,000 crores has been
made by the Planning Commission for
the Ministry of Rural Development for
the Eighth Plan. New Schemes and new
measures are under discussion and final
decisions are yet to be taken in this
regard.

(b) In view of what is stated in (a)
above, it is too early to indicate the
number of persons likely to be benefited
in the new schemes/measures to expand
employment generation programmes in
the Eighth Plan. However, the major
poverty alleviation programmes of
Integrated Rural Development
Programme and Jawahar Rozgar Yojana
will continue to be implemented as
Centrally sponsored schemes in the
Eighth Plan.

Installation of Public Tube-wells in
Maharashtra

840. SHRI VISHWASRAO RAM-
RAO PATIL-. Will the PRIME MIN-
ISTER be pleased to state:

(a) whether there is any proposal
under Government's consideration to
install public tube-wells in Maharash
tra with World Bank assistance;
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(b) if so. the details thereof;

(c) the number of tube-wells installed
during the last three years, location-
wise; and

(d) the number of tubewells likely to
be installed during 1992-93?

THE MINISTER OF STATE IN
THE MINISTRY OF RURAL DEVE
LOPMENT (SHRI UTTAMBHAI H.
PATEL): (a) An integrated water
supply and environmental sanitation
project is being implemented in
Maharashtra since 1990-91 with World
Bank Assistance.

(b) The works covered by the project
are:

Item Nos.
Borewell drilling 2006
Hydrofracturing of borewell- . 1006
Replacement of handpump by 1300
Tndia Mark-I1l hand pumps
Source development 9
Upgradation of India Mark-II 1000
handpumps

(c) The progress of works in the last
two years was as follows :—

Item 1990-91 1991-92

Successful 215 (in 42 516 (98 villages/

borewells  villages and 363 wadis)
146 wadis)
Hydrofract- 146 (in 14 121 (in 61 vil-
turing of villages lages/59 wadis).
borewells 32 wadis
Location-wise information is not

maintained at the level of the Central
Government.
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. (d) The target for 1992-93is
given below :

Items No.
Borewell drilling 610
Hydrofracturing 270
Replacement by India Mark-III 500
handpumps
India Mark-II handpumps up- 4000
gradation ...

Number of Problem Villages

841. SHRI KAMAL MORARKA:
Will the PRIME MINISTER be pleased
to state:

(a) the number of Problem Villa
ges (State-wise) as on 1st April,
1990 i.e. villages without source of
safe drinking water;

(b) what was the target fixed for
providing drinking water during 1990.
91 and 1991-92;

(e) what was the achievement against
these targets;

(d) the financial allocation made by
Centre and State for this purpose;
and

(e) The actual expenditure made by
Centre and State in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVEL-
OPMENT (SHRI UTTAMBHAI H.
PATEL) : (a) There were 8365 No So.
urce' Problem villages as on 1-4-1990.
The State-wise details are given in
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the statement (See below).

(b) and (c¢) The targets fixed for
providing safe drinking water in 'No
Source' Problem Villages, during' 1990-91
and 1991-92 and the achievement against
these targets were as follows:-

Target Achieve-

[ RAJYA SABHA |
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(d) and (e) The information regarding
the financial allocation and the atcual
expenditure the State Sector
Minimum Needs Programme (MNP) and
Accelerated  Rural ~ Water  Supply
Programme (ARWSP) not only for the
above 'No Source' Problem Village but

under

frent also for full coverage of the partially
—- covered villages was as follows:
1990-9I 5165 3032
1991.92 2482 2365
— e — (Rs. in cron's,
Outlay Expenditure
Ee;t;;_._-s_ta?es_l B _I(;a;ére B Stoucs/
(ARWSP) UTs (ARWSP) UTs
{MMP) (MNP)
1990-31 356.39 646,33 323:00 S72.28
1991-52 390,00 744,49  371.20 639,00
Statement 10 Karnataka . . . : 0
11 Kerala . . . 1
S.No.  State/UT Number 12 Madhya Pradesh 146
gzu“rgc 13 Maharashtra . . . 98
‘Pr,ll'ﬁg;“; 14 Manipur . . 0
??:-ng() 15 Meghalaya 1421
16 Mizoram . i . 68
] 17 Nagaland . . . 26
1 Andhra Pradesh . . 0 18 Ogissa .. ’ 1320
2 Arunmachal Pradesh . . 0 19 Punjab 948
3 Assam 444 20 Rajasthan 400
. 21 Sikki . . . 7
4 Bikar . . . . 44 friim
s Gea ., . . . 0 | 22 Tamil Nade . . . 18
6 Gujarat . . 99 |. 23 Tripura . 130
. . '|
7 Haryana. 171 . 24 Ultar Pradesh . . . 1012
|
8 Himachal Pradesh . 1167 25  West Bengal . 0
9 Jammu & Kashmir . 905

26 A & N Islands. . . 0
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27 Chandigarh 0
28 D&N Haveli

29 Delhi

30 Lakshadweep
31 Pondicherry
32 Daman & Diu

S O O©O o O

0 - In these " States/UTs, there are
fully covered or partially covered
villages.

J & K Land Reforms Act

842. SHRI SHABBIR AHMAD SA-
LARIA: Will the PRIME MINISTER be
pleased to state:

(a) whether it is a fact that under
Section 3-A of the J & K Land Reforms
Act occupancy rights on the lands of
such land-owners as are vacuees have
been conferred on the occupants;

(b) what is the total area of such land;

(c) whether occupants to whom
occupancy rights have been given un
der para (1) above can sell or mort.
gage the lands; and

(d) whether any compensation has,
been paid to the Custodian, Evacuee
Property, if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF RURAL DEVE
LOPMENT (DEPARTMENT OF RU
RAL DEVELOPMENT) (SHRI

G

VENKATSWAMY): (a) to (d) The
information is being collected from
the State Government and will be
laid on the table of the House.

Shortage of Drinking: Water in back-
ward districts of Madhya Pradesh

843. SHRI VIREN J SHAH; Will the
PRIME MINISTER be pleased to
state:

(a) whether Government's attention
has been drawn te a report pub-
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lished in the Hindustan Times of the
17th June, 1992 to the effect that

there is an acute shortage of drinking
water in the backward districts of
Morena, Bhind and Guna in Madhya
Pradesh;

(b) whether a large number of
persons died due to drinking of con-
taminated woter and hundreds of cattle
died for want of drinking water; and

(c) if so, what steps Government
have taken or propose to take to provide
potable water in the area to save the lives
of man and animals?

THE MINISTER OF STATE IN
THE MINISTRY OF RURAL DEVEL
OPMENT (SHRI UTTAMBHA! H.
PATEL): (a) Due to shortage in
rainfall, some villages in Guns district,
which is one of the 28 districts affected by
drought, are facing/likely to face drinking
water shortage in the coming months.-
Morena and Bhind districts are not
affected by ¢ drought.

(b) No, Sir.

(c¢) Does not arise.

Budget Allocation for Hand-Pumps
in C.P.

844. SHRI ISH DUTT YADAV: Will-
the PRIME MINISER b, pleased to-
state-,

(a).tht Budget allocation, made in.
1991-92 for installing hand-pumps
in the rural areas of Uttar Pradesh;

(b) whether it is a feet that instra
ctions were issued for the installation-of
200. hand-pumps in the State in the
gastroentiritis prone areas; and

(c) if so, what are the district-wise'
details of the handvpurrips installed ' upto
the end of June, 19927

THE MINISTER OF STATE IN\ THE
MINISTRY OF RURAL DEVE-
LOPMNT (SHRI UTTTAMBHAI S.
PATEL): (a) 'The budget allouation
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for 1991-92 under the Centrally Spon-
sored Accelerated Rural Water Supply
Programme was Rs. 47.24 crores and
under the State Sector Minimum Needs
Programme Rs. 79.00 crores for Uttar
Pradesh. This amount wag used for
provision of drinking water through
handpumps, tube-wells, gravity feed
schemes in rural areas. No allocation is
made separately for provision of
handpumps alone.

(b) No, Sir.

(c) Does not arise.
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Special Investigations Divisions to
Identify problem villages

846. DR. ABRAR AHMED: Will the
PRIME MINISTER be pleased to
state;

(a) whether Government of India
provide Central assistance to the State to
establish special investigation divisions
to carry out identification of problem
villages where there is no water source;

(b) the number of village identified
so far in this regard; and

(c) the relief provided by Govern-
ment in such villages so far?

THE MINISTER OP STATE IN THE
MINISTRY OF RURAL DEVE-
LOPMENT (SHRI UTTAMBHAI H.
PATEL): (a) Special Investigation
Divisions were established in the Fourth
Five Year Plan to carry out identification
of problem villages. Central assistance is
now given for monitoring and
investigation units working in the
StateelUnion Territories for monitoring
of physical and financial progress of rural
water supply and for survey and
investigation carried out for schemes
under ARWSP. The Central assistance is
now limited to Rs. 10 lakh per annum for
each State and Rs. 4 lakhs per annum for
each Union Territory.

(b) and (c) In the 1980 survey, 2.31
lakh problem villages were
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identified, out of which 1.92 lakh were
provided safe drinking water during the
Sixth Five Year Plan. The balance
spilled over to the Seventh Five Year
Plan. In the 1985 survey fresh problem
villages were identified. As on 1-4-85,
there were 1,61,722 identified problem
villages including those which spilled
over from Sixth Plan. Upto 31-5-1992,
1,58,862 problem Villages have been
provided safe drinking water leaving
2860 to be covered by 31-3-93.

Construction of Wells unded Jawahar
Rozgar Yojana

847. SHRI VISHWASRAO RAM-
RAO PATIL: Will the PRIME MIN-
ISTER be pleased to state:

(a) whether the Government of
Maharashtra have requested the Central
Government for construction of wells
under the Jawahar Rozgar Yojana in
such areas where there are vast area of
agricultural land; and

(b) if so, the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVE-
LOPMENT  (DEPARTMENT  OF
RURAL DEVELOPMENT) (SHRI G.
VENKAT SWAMY): (a) Yes, Sir.

(b) Jawahar Rozgar Yojana (JRY) has
a sub-scheme called Million Wells
Scheme (MWS) which has the objective
of providing open irrigation wells free of
cost to poor, small and marginal farmers
belonging to SCsISTs and freed bonded
labourers. 20 per cent of the resources
allocated for JRY are earmarked for
MWS. The State Governments allocate
MWS resources to the districts with
reference to the area of unirrigated agri-
cultural land with potential for well
irrigation held by SCsISTs.

During the current financial year
(1992-93), an amount of Rs. 3187.33
lakhs has already been released to the
Government of Maharashtra on 1-4-1992
for Million Wells Scheme. The State
Government has already
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allocated this amount, along with, its
matching share of Rs. 796.83 lakhs, to
tre needy districts.

Development of Permanent Means of
Employment in Rajasthan

848. SHRI RAMDAS AGARWAL:
Will the PRIME MINISTER be plea
sed to state:

(a) whether a project at an estimated
cost of Rs. 194.85 crores has been
submitted to Central Government by
Rajasthan Government for the
development of permanent means of
employment under non-farm sector of
chronically drought affected districts of
Rajasthan;

(b) whether the Chief Minister of
Rajasthan vide his letter No. F. 8(1)/
Agri.-SSIGr. 9188 dated 20th January,
1992 requested the Prime Minister for an
early clearance of the above mentioned
Project; and

(c) if so, by when Government are
likely to give clearance and if not, the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVE-
LOPMENT (DEPARTMENT OF
RURAL DEVELOPMENT) (SHRI G.
VENKAT SWAMY); (a) to (c¢) In-
formation is being collected and will be
laid on the Table of the House.

Distribution of Land

849. DR. BAPU KALDATE: Will
the PRIME MINISTER be pleased to
state:

(a) what is the total land distributed
as against the land acquired by the State
'Governments under various land reforms
till the end of 1991 and from the
beginning of 1992 till date;

(b) the State-wise percentage of the
land distribution is actually in possession
of the beneficiaries and what are the
reasons for delay in handing over the
possession of land to the remaining
beneficiaries; and

(c) what steps have been taken by
Government so far to expedite im-
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plementation of land reforms in the
country and what are the results ach-
ieved?

THE MINISTER OF STIATE IN THE
MINISTRY OP RURAL DEVE-
LOPMENT (DEPARTMENT OF
RURAL DEVELOPMENT) (SHRI G.
VENKAT SWAMY). (a) The ceiling
surplus land, Government wasteland and
Bhoodan land are distributed to the
eligible rural poor under land reform
programme. The details of distribution of
such lands are given in the Statements I
and II. (See below).

(b) The details of distributed land
in actual possession of beneficiaries
are not monitored by Central Gov
ernment. However, findings of an
empirical study conducted by Lai
Bahadur Shastri, National Academy
of Administration during 1988—91
are given in Statement-III. (See be
low). The study revealed various
reasons for delay in handing over of
possession of such lands such as ad
ministrative delay, litigation, out
migration of allottees, unacceptabili-
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ty or land, resistance by the vested
interests and original owners etc.

(c) Land being a State Subject, Central
Government has only advisory and
coordinative role. The States have been
advised from time to time in various fora
including Chief Ministers and Revenue
Ministers Conferences to take
appropriate  legal  as well  as
administrative measures to implement
land reforms expeditiously-

As a result of effective implementation
of various land reforms measures, 20
million cultivators were brought in direct
contact with the State abolishing
intermediary interests. 110.40 lakh
cultivators were given secure tenancy
rights over 247.06 lakh acres of land.
49.56 lakh acres of land has been
distributed out of 72.62 lakh acres
declared surplus, to 47.25 lakh
beneficiaries. 1493.74 lakh acres of land
were consolidated. The programme of
computerisation of land records have
been undertaken on the pilot basis in 21
districts. The programme is in progress.

Statement I

Total land acquired and distributed under Land Reforms

Under land ceiling programme (Area in lakh
Sl. State/UT Till December, 1991 From Janvary, 1992
No.. : to March, 1992
{(Commulative)

Arca Arca dis= Arca Area dis-

acquired tributed acqumired tributed

R 3 4 5 6
1. Andhra Pradesh 5-48 4- 63 5-48 5-04
2. Assam . . . 5-47 4-32 549 4+ 57
3. Bihar . . . . . 3-92 2-68 3% 7
4, CGujarat 1'55 1-27 1- 55 1-33
5. . Haryana . . . . 1-13 . 1-13 1-16 1-13
. Himachal Pradesh . ! 2- 81 003 2' 3t G 03
7, Jammu & Kashmir 4- 50 4- 50 4+ 50 4+ 50
8. Karnataka. 1- 56 114 1- 56 115
9. Kerala . 09 0-63 93 06
10. Madbya Pradesh 256 . 1-76 2- 58 i-81
I1.  Maharashtra . 624 525 624 526
12, Maunipur 002 0-02 0-02 002

. Orissa

—
el

i o e

1-62 1-46 1-62 1-48
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14, Pumpab . 1-05 1-02 1:05 1-02
15. Rajasthan 5- 50 4-34 550 439
16 Tamil Nadu [- 71 144 N 1 dg
17. Tripura . 0-02 am 002 0.0l
18, Uttar Pradesh 5-02 362 506 3.63
19. 'West Bengal 4 913 12- M 9-25%
20. D&N Haveli 0-08 0-06 0-08 006
21, Delhi . 0- 01 Neg. Neg. Neg,
22, Pondicherry 001 oM o1 oM
Acr Inpia 6262 48- 45 63-32° 49-56
Statement I1
Distributh n of Government Waste Land and Bhoodan Land As
on December, 199 1
R e ... (Area in lakh Acres)
sl. StatesfUTs. Govi. Waste  Bhoodan Land
Ma, Land
Area distri- Land Arca
buted donated  distribu-
1. Andhra Pradesh 30- 40 1% 100
2. Assam 375 MNeg. Neg.
3. Bihar 9-75 2118 695
4. Gujarat . 1373 i+ 34 o 27
5. Haryana 003 0-02 0-02
6. Himachal Pradesh 0-17 Neg. Neg.
7. Jammu & Kashmir - Neg. Neg,
8. Karnataka. 13-22 011 00
9, Kerala . 2-73 002 0+0l
10. Madhya Pradesh 079 4:10 2'43
1. Maharashtra 10-23 1-10 0-481
12. Manipur - . 4022 — —
13  Mizoram 074 — —
14, Origsa 6-64 g 39 5 B0
15. Pumab 1-19 005 o 10
16. Rajasthan . 0-93 602 1-41
17. Tamil.Nadu 207 024 0-24
18, Tripura I-32 —_ —
19.  Uttar Pradesh 22-28 437 421
20. West Bengal 4+32 Neg. Neg.
21. D & N Haveli " — — —
22. Delhi . - —_ —_—
23, Goa, Daman & Diu -9, —_ —
24. Pondicherry . .o . - - -
All tndia, 12461 4590 . 232

Written Answers
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Statement I11
Percentage of distiibuted land in actual possession
State/UT Percentage of
persons with whom physical possession continues
1. Andhra Pradesh......c.ccooceoviiiiiiiniiniiiiicceceecceee e 87.64
2. Assam 61.44
3. Bihar 95.21
4. Gujarat 95. 89
5. Haryana . 69.23
6. Himachal Pradesh @
7. Jammu & Kashmir 100.00
8. Karnataka 9835
9. Kerala 99.83
10. Madhya Pradesh 92.68
11. Maharashtra 96. 24
12. Manipur . @
13. Orissa 96.97
14. Punjab 62.50
15. Rajasthan 32.79
16. Tamil Nadu 87.79
17. Tripura 83.78
18. Uttar Pradesh . 95.33
19. West Bengal 96. 82
20. D&N Haveli @
21. Delhi @
22. Pondicherry @
Total 90-39

*Source; Empirical study of Land Reforms in India conducted by Lai Bahadur
Shastri National Academy of Administration, Mussoorie (1988-91).

@Not covered under the study.
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Potable Water for all

850. SHRI RAMDAS AGARWAL.:
Will the PRIME MINISTER be pleased
to state:

(a) whether Government's attention
has been drawn to a news-item published
in the Hindustan Times dated 2nd July,
1992 captioned "Potable water for all by
March, 1997";

(b) if so, the details thereof indicating
Central Government's plan to cover all
rural habitation with supply of safe
drinking water by the end of March,
1997 as well as during 8th Five Year
Plan period 1992-97, indicating further
the total outlay of the Ministry for 1992-
93 and during 8th Plan period for
Rajasthan State;

(c) whether Government are also
aware of the problem of excess fluoride
and guinea worms in drinking water of
Rajasthan; and

(d) if so, the steps taken for eradication
thereof and whether any allocation made
in this regard by the Central Government
and UNICEEF, if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTER OF RURAL DEVE-
LOPMENT (SHRI UTTAMBHAI H.
PATEL); (a) Yes, Sir.

(b) As on 1-4-92, 2968 'No Source'
problem villages remained to be covered.
It is proposed to provide at least one safe
source of drinking water in all
these villages by March, 1993. As on 1-
4-92, there were 86720 partially covered
villages. A fresh Survey has been
undertaken to find out the Status of
Drinking Water in rural habitations.
Based on the finding in the Survey, it is
proposed to fully cover all
unserved/underserved habitations by the
end of the Eighth Five Year Plan, The
schemes for such coverage will be taken
up under Minimum Needs Programme
and Rajiv Gandhi National Drinking
Water Mission. The total outlay of the
Ministry for rural water supply for 1992-
93 is Rs. 460 crores. Out of this, the allo-
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cation for Rajasthan is Rs. 48.42 crores.
The allocation to the States/ UTs
including Rajasthan is decided on year to
year basis.

(c) Yes, Sir.

(d) For Eradication of Guineaworm in
Rjasthan, a project was approved for
drinking water supply and conversion of
stepwells into sanitary wells at a cost of
Rs. 491.594 lakhs already released as
special Central assistance.

An integrated project with UNICEF
assistance has also been approved for
implementation in 9 districts of Jhalawar,
Nagaur, Banner, Jodh-pur, Bikaner,
Chittorgarh, Jaisalmer, Jalore and Kota.
The cost of the project is Rs. 27.12
crores. The sharing of costs in Central
Government is Rs. 11.69 crore,
UNICEF—Rs. 1091 crores, State
Government—Rs. 4 crores, Users—Rs.
55 lakhs. Out of the share of Central
assistance, Rs. 3 crores has already been
released.

Another project for Eradication of
Guineaworm  with  assistance from
Swedish  International = Development
Agency (SHDA) is under implementation
in the districts of Durgapur, Banswara,
Udaipur and Rajsamund. The project
services the poorest and most remote
villages with adequate safe water,
sanitation and health intervention. Under
this project, 7881 step wells have been
converted, 6536 handpumps installed,
1413 sanitary latrines constructed and a
number of preventive/awareness camps
organised.

The following measures have been
taken for the control of excess fluoride in
drinking water in Rajasthan.

(i) setting up of 40 defluoridation
plants of the fill and draw type and 64
handpump attached type. 12 fill and
draw and 10 hand pump attached plants
have already been commissioned.

(ii)) Creating awareness, health
education about the danger of drinking
water with excess fluoride, in
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23 districts. Assistance of Rs. 12.04
lakhs has been released.

@iii) Supply of Ion meters and
setting up of stationary laboratories for
testing of quality of drinking water.

(iv) Epidemeological and water
quality survey.

(v) Project proposal for 1597 flu-
oride affected villages for assistance
from the World Bank.

12.00 Noon

PAPERS LAID ON THE
TABLE

Modern Beat Control legislation

THE MINISTER OP STATE ENF
THE MINISTRY OF URBAN DEVE-
LOPMENT (SHRILM. ARUNACHA-
LAM): Madam I lay on the Table a copy
(in English and Hindi) of the document
entitled "Modern Rent Control
Legislation.' [Placed in Library. See No.
LT. 2235/92]

I. Report (1990) of the Central
Vigilance Commission New Delhi
and related papers.

II Notifications of the Department
of Personnel and Training under All
India; services Acts 1951 and 1961.

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PEN SIONS
(SHRIMATI MARGARET ALVA):
Madam, I lay on the Table—

I. A copy (in English and Hindi) of the
Annual Report of the Central Vigilance
Commission, New Delhi, for the period
from 1st January, 1990 to 3lst
December, 1990, together with the
Memorandum explaining the reasons for
non-acceptance of the' Commission's
advice. [Placed in library. See No. LT.
2221/ 92].

IT'(A) A dopy each (in English and
Hindi) of the following Notifi-

cations of the Ministry of Personnel,
Public Grievances and Pensions
(Department  of  Personnel and
Training), under sub-section (2) of
section 3 of the All India Services Act.
1951:—

(1) G.S.R. No. 193 dated the 9th
May, 1992, publishing the Indian
Administrative Service (Fixation of
Cadre Strength) Fourth Amendment
Regulation, 1992.

(2) G.S.R. No. 194 dated the 9th

May, 1992, publishing the Indian

Administrative Service (Pay)
Fourth Amendment Rules, 1992.

(3) G.S.R. No. 195 dated the 9th
May, 1992, publishing the
Corrigendum to G.S.R. No. 587,
dated the 19th October, 1991.

(4) G.S.R. No. 196 dated the 9th
May, 1992, publishing the Cor-
rigendum to G.S.R. No. 588 dated
the 19th October, 1991.

(5) G.S.R. No. 197 dated the 9th
May, 1992, publishing the Indian
Police Service (Fixation of Cadre of
Strength) 3rd Amendment
Regulations, 1992.

(6) G.S.R. No. 198 dated the 9th
May, 1992, publishing the Indian
Administrative Service (Fixation of
Cadre of Strength) Fifth Amendment
Regulations, 1992.

(7) G.S.R. No. 199 dated the 9th
May, 1992, publishing the
Indian Administrative Service (Pay)
Fifth Amendment Rules, 1992.

[Placed in Library. See No. LT.
2220/92 for (1) to (7)]

(B) A copy (in English and Hindi) of
the following Notifications of the
Ministry of Personnel, Public Grievances
and Pensions (Department of Personnel
and Training), under subsection®) of
section 3 of the All India Services Act,
1961:—
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(1) G.S.R. No. 70 dated the 22nd
February, 1992, publishing the All-
India  Services (Study  Leave)
Amendment Regulations, 1992.

(2) G.S.R. No. 135 dated the 21st
March, 1992, publishing the All India
Services (Confidential Rolls)
Amendment Rules, 1992;

[Placed in Library. See No. LT.
2220/92 for (1) and (2)]

I. Notifications of Department of
Small Scale Industries and Agro
and Rural Industries under the
Coir Industry Act, 1953.

II. Notification publishing Lakshad-
weep Khadi and Village Iindust
riejs Board Rules, 1991.

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY
(DEPARTMENT OF SMALL SCALE
INDUSTRIES AND AGRO AND
RURAL INDUSTRIES) AND THE
MINISTER OF STATE IN THE MIN-
ISTRY OF COMMERCE (SHRI P. J.
KURIEN): Madam, I lay on the Table—

1. A copy each (in English and Hindi)
of the following Notifications of the
Ministry of Industry (Department of
Small Scale Industries and
Agro and Rural Industries), under sub-
section (4) ofsection 27 of the
Coir Industry Act. 1953; —

(1) S.O. No. 60(E) dated the
21st January, 1992, publishing the
Coir Board (Services) Second Am
endment Bye-laws. 1990.

(2) S.0. No. 304(E) dated the 30th
April 1992, publishing the Coir Board
(Services) Third Amendment Bye-
laws. 1992.

(3) S.0. No. 305(E) dated the 30th
April 1992, publishing the
Corrigendum to S.O. No. 60(E) dated
the 21st January, 1992.

(4) S.0. No. 306(E) dated the 30th
April, 1992, publishing the Coir Board
General Provident Fund (Amendment)
Bye-laws, 1992.

[Placed in Library. See No. LT 2222/ 92
for (1) to (4)]
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II. A copy (in English and Hindi) of
the Ministry of Industry (Department of
Small Scale Industries and Agro and
Rural Industries), Notification No.
1/10/91-Genl. dated the 13th August,
1991, publishing the Laksha dweep
Khadi and Village Industries Board
Rules, 1991 under section 40 of the
Lakshadweep Khadi and  Village
Industries Board  Regulation,
1980. [Placed in Library. See No. LT
2315Ib2]

Memorandum of Understanding
(1992-93) between Department of
Heavy Industry and Andrew Yule and
Company Limited, Hindustan Cable
Ignited, Bharat Bhari Udyog' Nigam
limited!, HMT Limited

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY
(DEPARTMENT OF HEAVY IN-
DUSTRY AND DEPARTMENT (SHRI
P. K. THUNGON): Madam, I lay on the
Table a copy each (in English and Hindi,
of the following papers:-—

(i) Memorandum of-Understanding
between the -Government of India
(Ministry of Industry—Department of
Heavy Industry) and Andrew Yule and
Company Limited for the year 1992-
93. [Placed in Library. See No. LT-
2227/92].

(li) Memorandum of Understandings
between the Government of India
(Ministry of Industry—Department of
Heavy Industry) and Hindustan Cables
Limited for the year 1992-93. [Placed
in Library. See No. LT.2228/92].

(iii) Memorandum of Understanding
between the Government of India
(Ministry of Industry—Department of
Heavy Industry) and the Bharat Bhari
Udyog Nigam Limited for the year
1992-93. [Placed in Library. See No.
LT-2226/92].

(iv) Memorandum of Understanding
between the Government of
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India (Ministry of Industry—De-
partment of Heavy Industry) and HMT
Limited for the year 1992-93. [Placed
in Library. See No. LT-2229/92].

PRESENTATION OF THE REPORTS
OF THE COMMITTEE OF PRIVI-

LEGES
SHRI SIKANDER BAKHT
(Madhya Pradesh): Madam, I beg to
present the Thirtieth and Thirty-first

Reports (in English and Hind") of the
Committee of Privileges.

SHRI SIKANDER BAKHT
(Bihar): Madam, T want to taise =2
very important issue. {Interrup-
tiong) ...

%ﬁlﬁqmmwwmqu
(Fwx  w3wW) : qew, wuwwEw ¥
@iﬁz%m%ﬁ—;rm AT |
TITT FH g7 FE 1. (oumyer)
azw, W’h:m ara"ﬁ'm\“n'trm
WigT § 1 gw @ T W E fe

IAT AW T T TR § e
W @ g7 . (e )
(AL Lp 28
Ll b AN
ThiyCons b LI e lionlis
L, p, . ;:Ja&'
L»u;; ,r;’ (/‘ J..v"}"(/w L2/

...,4;_{,5‘ fg,/Lb _/;.u.;ﬁ

SHRI YASHWANT SINHA: Madam, it
is a question of the honour of this
Parliament. That is the ques-
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tion I want to raise. (Interruptions)

.. Madam, it is a question of the dig' nity
of this House. (Interruptions)..

Mo JATT APAT  (OIAEATA)
S, T T AT 97 FRL F A H
A a1 [} FHRew  femr o,
afem F o} e T 51 wer o
FRY & e E w5t far g &

.. (=aagm)
mmqﬁr? uw faaz, = | ug
arar @1 W & 3T % seefew

A & 997 ¥T T ZSA ST 89T
amwe, fr Friqr-nwy g2y ar vdede
EARIE LI o -cnt: A & £:Cor )
THE 4% ¥ wm ww wiy  fawaw
asaesit #9ST H . {(=a=uw)

ITe o T WMEKT : wraEmwET fae

% 9T |
. (FwE) L.
Y HZETL AFHA TH HT AGAN

ATW, Y WM ¥ AT EERE ¥ A
% faers Ay o AT ATO ¥
FSTY o HTT FWIE qreEt qarm fis
TH FRT IGY WAV § AT FI A
2 . (wmuw) ... q@T BT ¥
T & & anw-fafeeT o wge
AATT FT BIFFLAETEATEE ...
(se=) .. .78 dga €1 WEE 7
I fr g e =@ grem @
T GgH §E 9 S EE qIW §C AT
ToaAw ooy L, (wenR) L.,
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SAFRAT W7 92 e ) . (wrwwm) .

SHRI SUBRAMANIAN SWAMY
(Uttar Pradesh): Madam, the Vishwa
Hindu Pari shad should be declared...
(Interruptions)...

warat sy wr st (SeT
¥ZW) : SrEn-fafeRe § oofemuw A
S g fRar &, wed  awwd W
THET foar &, gur WY gART AW
wAr =gy . (www)

2 P L
e oy S LTI
NSt e AP E T

ol T

gwyawnly © oF  fiz, @iw
a7 oF faaz Afag ) ... (vpaw) . ..

I have identified Mr. Yashwant
Sinha. (rnterruptions)...
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Nt T WRW e (TN sray)
qET 9T AT WAt qrdl €7 quRre
faen fipy afoax & are faawe sm
*TWE ) ... (wwaw)

Imwwefe . gE o, AT EfaT

that is & different matter; there are
modalities. T i’v’nﬂml‘ TATT-HHA

aﬁ%w@mtnmaﬁi#mﬁm
nzlt Wi fafreez oma ¥ qed |
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ar o, g W Nt T W RN PO
w1, (vemwer) . ..

SHRI SUBRAMANIAN SWAMY:
Does the Government propose to take
any action against the VHP? It should be
declared as a terrorist organisation and its
leader should be arrested under the NSA.
(Interruptions) ....

SHRI YASHWANT SINHA: Will
you identify (Interruptions)...

Mr. Yashwant Sinha. (interruptions).

A g fReT fiaw B, dmw

FuT ) ... (Swew ). . AT S AA
T A ST v qAE T
.. (wwamY. .. I have identified
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[The Deputy. Chairman]

Let me find out what he wants to say.
(Interruptions). If six or seven persons
speak at the same time, I can't even hear.

- wgETfeay off, WA &7 W uet
o AT, AW AT WG, WG WA A
7w wHAT §

Re.. ALLEGED LEAKAGE OF
DRAFT EIGHTH FIVE YEAR PLAN
DOCUMENT TO WORLD BANK
AND IMF OFFICIALS

SHRI YASHWANT SINHA
(Bihar). Madam Deputy Chairman, the
issue which I want to raise before this
House is a matter, I think, of great
concern for the functioning of the
democracy of this country, for the
functioning of the Parliament. Madam,
today, the Indian Express has carried a
report stating that the draft of the Eighth
Five Year Plan of this country has been
shared with the World Bank without this
draft being shared with the Parliament of
this country. The World Bank has now
sent its comments to the Government of
India on the draft Plan. From the
comments which have been received, it
appears that the World

Bank hasl severely criticised the : draft
which has been prepared by the Planning
Commission and which has been
approved by the Council of Ministers of
the Cabinet. Madam, I would like to draw
your attention to
one portion of this report in regard to the
Industrial Policy:

R, the World Bank has accus
ed the Plan document of a conti

nued allegiance to 'past policy
shibboleths' by  encouraging re
gional dispersal of industries
through growth centres in back-

eward areas and encouraging R&D
for assimilation, adaption and im
provement of  imported techno

logy..."
ety . o ghT. § dw i)
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World Bank-and

LM.F. officials

SHRI YASHWANT SINHA: Now
the Point is, these are all cherished goals
of our economic policy. Nobody in this
House can deny that these are the
cherished goals. I am sure the
Members sitting on that  side will also
agree that these are  the cherished goals
which are being described by the World
Bank as ‘past policy shibboleths'.
Are we here in thig Parliament to bear
this  insult from that organisation- What
has the Government of India come to?
Have we really got into the state of a
banana republic?  Everyone in the
world knows that this country has
enough experts as far as Planning is
concerned. Our Planning experts go
abroad to advise other countries about
how they  should formulate their plans.
This is what we are reduced to today,
that the World Bank will tell us  what
our policy directives should be, what our
policy priorities should be. I want
the Government to respond here and now
as to what exactly is the state  of affairs
in this regard. And if it is true, then I
am not mincing my words. T will
say that this is a complete surrender of our
sovereignty, of all our initiatives as an
independent nation.

THE' DEPUTY CHAIRMAN: Mr.
Subramanian Swamy.

SHRI INDER ' KUMAR GUJRAL
(Bihar): Madam, in this context,
some of us have already tabled a
notice. I strongly support what Mr.
Yashwant Sinha has said. It is high
time we took notice of it. (Interrup

tions) .

SHRI DIPEN GHOSH (West Ben-
ga]). They have got their own World
Bank and IMF officials... (Interruptions)
. experts in North Block. The World
Bank and the IMF are given access to all
documents which are yet to be shared
with the Parliament . (Interruptions).

THE DEPUTY CHAIRMAN: We are
not having any discussion on it.
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If you want to raise this matter...
Don't make it a discussion (Interrup
tions). We cannot take it as a
discussion.

SHRI YASHWANT SINHA: Will the
Leader of the House react to that?
(Interruptions).

SHRI GURUDAS DAS GUPTA
(West Bengal): It is a question of
national interest.

SHRI DIPEN GHOSH: The World
Bank and the IMP... (Interruptions).

SHRI GURUDAS DAS GUPTA: We
have reports also that our Budget has
been prepared by the World Bank
experts. This time also we have been
given to understand... (Interruptions)...

THE DEPUTY CHAIRMAN: Mr.
Gurudas Das Gupta, I have identified
Mr. Jagesh Desai.

SHRI JAGESH DESAI (Maharash
tra): Madam, if this report is cor
rect, then I think this is very serious.
If our, Plan document is... (Interrup
tions) . It is very unfortunate, "the
priorities are to be decided by this
country, nobody else. I am very
happy that our Government has not
succumbed to the pressure of the
World Bank in regard to cutting the
fertilizer subsidy. At the same time our
Planning has to be prepared in
accordance with the national interest, not
at the behest of anybody. Nobody has
any power to dictate to this country that
we should change the priorities. If this is
correct, then the Government must take
the House into confidence in this matter.

SHRI SUBRAMANIAN SWAMY
(Uttar Pradesh): Madam, the World
Bank report... (Interruptions)...

SHRI GURUDAS DAS GUPTA:
Madam, just one minute.. (Interrup-
tions). .,.

SHRI SUBRAMANIAN SWAMY:
Madam, whenever I get up h, wants to
speak. I don't know why... (In-
terruptions) ...

Plan documents to 226
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THE DEPUTY CHAIRMAN; Please,
let us be properly directed... (Inter
ruptions) .. .Please, I must inform the
Members that this is hot listed in the
iagenda but, because it is agitating
the minds of the Members, 1 am
allowing each, one-one minute...
(Interruptions)...
SHRI DIPEN GHOSH; Madam, you are

chairing the Rajya Sabha and it is the
privilege of the House... (Interruptions) ...

THE DEPUTY CHAIRMAN: That
is the reason why I am allowing
(Interruptions).. .Mr. Dipen Ghosh, don't
get angry, I allowed you already. ..
(Interruptions) . . Please ...
(Interruptions) ...

Sreanehr < F TarE . AR
(wrwam) wify o o afey wife «
¥ AnamEl § '

SHRI SUBRAMANIAN SWAMY:
The World Bank report was actually
circulated in Paris recently when the Aid
India Consortium meeting took place.
Since I have had the opportunity to read
the World Bank report I can tell you that
more serious than what appeared in the
Indian Express is the fact that
Government seems to have committed to
the World Bank that: (a) there will be a
cutback on capital expenditure by the
Government and (b) there will be a cut-
back on Government employment and (c)
that there will be no further inciease in
the waye of the Government sector. This
is contained in the report. If you would
like me to place it on the Table,.I would
be happy to do it tomorrow... (Inter-
(Interruptions) ...

Iorawty ¢ an o F AR
a8 w@ & 1w T IEE AT I
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THE DEPUTY CHAIRMAN: Let
us go to the special mentions...
MATHEWS 14 548RS 30—X

SHRI DIPEN GHOSH; Madam, what
is the reaction of the Leader of the
House... (Interruptions)...

THE DEPUTY CHAIRMAN: The
Finance Minister is not here... (In-
terruptions) ...

SHRI SUKOMAL SEN (West
Bengal); He cannot sell away the
country... (Interruptions)...

SHRI DIPEN GHOSH: We want the
Leader of the House to react... (Intern
ptions)...

SHRI GURUDAS DAS GUPTA:
Madam, my point is, India had been
under pressure. Taking advantage of our
financial problems and stringency and
because we had been looking for foreign
aid, there has been unusual pressure from
outside to make a change in the policy
and even with regard to the framing of
the Budget. I am giving to understand
that We have given assurances to the
World Bank that the fiscal deficit would
be kept at a minimum level. Therefore,
Government is not releasing funds to a
number of leading national public sector
units as a result of which these units are
collapsing. Madam, all this is... (Inter-
ruptions) ...

THE DEPUTY CHAIRMAN:

T§ WA wy A, a@ Ww
ot Lo L B SR 2 S
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SHRI GURUDAS DAS GUPTA:
Madam, this is distressing and insulting
to all Indians, whether this side or that
side. We must stand as a united nation to
fight this pressure and blackmail to

change our economic  policies...
(Interruptions)...

THE DEPUTY CHAIRMAN: Now,
let me allow Mr. Yadav... (Interruptions)

PROF. SAURIN BHATTACHARYA
(West Bengal): Let the Leader of the
House say that a statement will be
made.. .(Interruptions).. *

. Jvawmia  AEE W, =W
wET @ F. .. (Fawm)

=Y T Waw aE {FELHIW) ¢
REIEAY, IHY VRN SATHATEY ST
adt ¥ wgrafay ) faar wm oy
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LSRR S L (sqma)
qazr, uwre t{acQoW%wﬁ

8T F T A F A EER gwaE
5): 50 SATKAET ST vl F w1
i oft av T A s g R
fagsd . .. (wEgw)

THE DEPUTY CHAIRMAN: What is
going on is not listed in the agenda and I
cannot allow everybody to speak...
(Interruptions) ...

SHRI GURUDAS DAS GUPTA:
Madam, we appeal to the Leader of the
House... (Interruptions)...

THE DEPUTY CHAIRMAN: How
can the Leader of the House react to
everything?... (.Interruptions)...

SHRI SUKOMAL SEN: He Should
make a statement... (Interruptions) ...

THE DEPUTY CHAIRMAN: Just a
minute... (Interruptions) He was
Finance Minister. But I should remind
the Members that he is now Home
Minister. You don't expect him as Leader
of the House to take all the responsibility
of the Government. No... (Interruptions)
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I will find out... {Interruptions) The Leader
of the House has sensed the agitated minds
and sentiments of the Members across the
House and I am sure that he is going to
speak to his colleagues. and whatever they

decide between
ihemaelves...Alnterruptions)

SHRI SUBRAMANIAN SWAMY:
They should Table the report... .
(Interruptions).

SHRI YASHWANT SINHA: Let
the Leader of the House res-
pond.

THE LEADER OF THE HOUSE (SHRI
S. B. CHAVAN): I will convey the
sentiments of the hon. Members to the
hon. Finance Minister.

SHRI SUBRAMANIAN SWAMY:
And Table the report also....
(Interruptions)...
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SHRI SUBRAMANIAN SWAMY:
There should be an immediate enquiry
by the Home Minister. Dismiss the Uttar
Pradesh Government. There is no other
solution. .(Iterrup-tions)
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THE DEPUTY CHAIRMAN: Please
sit down now. I want to get out of this.
. Iterruptions)..
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SHRI S. B. CHAVAN: Madam
Deputy Chairperson.. (Interruptions)
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SHRI S. B, CHAVAN: Madam, since
it was the maiden, observation of my
hon. friend, Shri Ahluwalia, asking for
certain clarifications on an interim order
given.. (Interruption) beg your pardon.

SHRI SUNDER SINGH BHAN
DARI (Rajasthan): The  word
'maiden’ does not fit in there.

SHRI S. S. AHLUWALIA. It will fit
Mr. S. S. Bhandari.

SHRI S. B. CHAVAN: Madam, an
interim order was passed yesterday by the
Lucknow Bench of the Allahabad High
Court, and the Supreme Court also gave a
certain direction on which an affidavit
has to be filed by the Uttar Pradesh
Government in the Supreme Court. And
if 1 mistake not, the Counsel who has
appeared on behalf of the UP
Government was specifically asked
whether the work was undertaken by the
State Government or the land has been
transferred to anyone else. And if my
memory does not fail me, the Counsel
stated in the Supreme Court that it is the
State Government which is under-taing
the work...

SOME HON. MEMBERS: No, no.

SHRI S. B. CHAVAN: Since they are
going to file their affidavit, I don't think
that what was stated by the Counsel
yesterday can be a matter of dispute here.
After the affidavit is filed, we will know
what exactly the position is. I have
requested the Uttar Pradesh Government
to inform us to what the position is as
because there Advocate-General was
present and they cannot possibly take the
plea that they are not aware what the
order of the court is. Though it is a
speaking order, acopy mightbe
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got thereafter. But since the interim order
has been passed, it becomes the
responsibility of the State Government to
see that those orders are issued to the
police officers and they are being
implemented on the ground. We are still
awaiting the report of the State
Government.

THE DEPUTY CHAIRMAN: Now

Special Mentions.
(Interruptions)

That matter is closed. Now, Special
Mentions. (Tunterruptions) After the
reply of the Home Minister, that matter
is closed. (Interruptions) Now, nothing
will go on record. Now, Special
Mentions. Shri Nyodek Yonggam—not
there. Shri  Rajni  Rajan  Sahu.
(Interruptions)

SHRI RAJNI RANJAN SAHU
(Bihar). Madam Deputy Chairman..
(Interruptions)

THE DEPUTY CHAIRMAN: That
matter is closed. I have moved on to
another business. I cannot go back now.
Once that matter is closed, I cannot go
back. I do not have a reverse gear in my
hand. (Interruptions) Order, please. Yes,
Mir, Rajni Ranjan Sahu.

SHRI RAJNI RANJAN SAHU:
Madam, I draw the attention of the
Government. (Interruptions)

SHRI DINESHBHAI = TRIVEDI
(Gujarat): Madam, it is as if there is no
agenda in front of the country except
Ayodhya...

THE DEPUTY CHAIRMAN: I cannot
permit you. I have already identified
someone. (Interruptions) I will not permit
you. AIDS or no AIDS, I cannot permit
you. Do not put it on record.
(Interruptions) I will not permit. I would
request the hon. Member not to get
agitated. There is a system. I am not
permitting you, Mr. Trivedi. Not only are
you concerned with, AIDS, there are
Members who have already given no-
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tice for a half-an-hour discussion on the
issue of AIDS. So you should be
satisfied with that. Now Mr. Sahu.

SPECIAL MENTIONS

Sahitya Akademi Award given to a
writer for his book containing anti-
national writings.

SHRI RAJNI RANJAN SAHU (Bihar):
I would like to draw the attention of the
Government through the Ministry of
Human Resource Development to the
way Sahitya Akademi Award has gone in
February 1992 to a person who has
expressed in his book anti-national
sentiments, and his book has been
considered as an award-winning book.

We all know that the Sahitya Aka
demi Award is given for the best lit
erary work done. The procedure is
that decision to award a literary work
is taken through the Jury members.
There has to be a three-member Jury,
two of whom should agree on the
merit of the book and then only it
is considered for the award. But to
my utter disappointment, the Minis
try of Human Resource Development
has put us in an embarrassing sit
uation. It has given the yearly award
for the best works in 22 languages in
1992. The award for the work in Pun
jabi language has gone to a marathon
820-page book 'Channan Di Raat
written by a Hoshiarpur-based coll
ege lecturer H.S. Mehboob. This
book contains scurrilous references to
late Indira Gandhi, not by name but
clearly by implication while it visua
lises the role of one of her assassions.
Ther, are objectionable references to
worshippers of idols, invoking comm
unal elements.

[THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) inthe Chair]

Sir, it is surprising how the Jury
members, namely, Shrimati Amrita
Pritam, a noted writer Shri Amrik; Singh,
formerly of Delhi University, and Shri
Jasbir Singh Ahluwalia have considered
it worthy of an award. As my
information goes, Shri Amrik Singh and
Shri Jasbir Singh, two
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Jury members, graded this book very low
but at the same time, Shrimati Amrita
Prdtam, an ex-Member of this House,
gave it 'A' grading.

As I have said earlier, the practice has
been that the award is given in case at
least two Jury members agree. Here, on
the grading of one member of the Jury,
the award has been given. As per the
rules, if the Jury members disagree on
the merit of a particular case, that should
not be considered for the award.

I carnestly request the Government
that. an inquiry, preferably by the CBI, or
by any other agency, should be
conducted to find out as to who flouted
the rules, and the Government should
take immediate action to stop translation
of the book into other languages. The
book should be banned as it is anti-
national and the Government should
retrieve the award. The panellist who
recommended the book should not be
taken on any Government panel in future.
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THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA):  Shri  Sunil
Basu Ray, not there. Shri Mohammad
Amin, not there. Shri Sarada Mohan-
ty. Before, you start, I want to
remind the Members that special
mention'g time is only three minutes.
Please, try to complete within three
minutes.

Agitation by Kendriya Vidyalaya
Sangathan Teachers

SHRI SARADA
MOHANTY

(Orissa): Mr. Vice-Chairman, Sir, it is
evident from the newspapers that 35,000
teachers of 771 Kendriya Vidyalayas
spread ali over the country as- also
abroad have announced their decision to
launch a phased agitation from 14th July
1992 under the auspices of the All-India
Kendriya Vidyalaya Teachers'

to press
their 11-point Charter of Demands,
nsmely, setting up of a new Commission
on school teachers, fair repress entation
to teachers on the Kendriya Vidyalaya
Sangathan (KVS) and its Board of
Governors, review of  unjustified
transfers, promotions postings,
appointments and an end to victimisation
of the office bearers of the AIKVTA,
etc., as also a high-level probe into the
affairs of the Kendriya Vidyalaya
Sangathan during 1991-92.

Sir, it is learnt that though the Minister
for Human Resource Development has
repeatedly held that he is all ready to
hold bilateral talks for the settlement of
issues raised by the AIKVTA and
Employees' Association he did not act
upon it and hence the decision of the
AIKVTA to launch the agitation.

Hence I urge upon the Minister for
Human Resource Development to please
hold the assured talks with the AIKVTA
immediately and settle the issues so that
the students of the Kendriya Vidyalayas
may not suffer,
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I thank you, Sir, for giving me an
opportunity to have my say in this august
House.

SHRI J. S. RAJU (Tamil Nadu): Mr.
Vice-Chairman, Sir. I wish to bring to
the notice of the Government a serious
situation arising out of the strike by the
teachers of the Kendriya Vidyalayas.
Having failed in their attempts to
impress upon the Government to accept
their demands, they have begun their
agitation on the 13th of July. I fail to
understand the reason for the stony
silence of the Government. It seems
neither the Kendriya  Vidyalaya
Sangathan nor the Government is
interested in solving the disputes without
facing a strike or an agitation. The
silence of the Government in the recent
past has led to the strike by motor trans-
port owners all over the country dis-
rupting normal life, and the common
man suffered the worst.

Today there is a situation wherein
the career of lakhs of students is at
stake because, if the Government
chooses to sit on the fence, the strike
will affect the students. The All-India
Kendriya Vidyalaya Teachers' Assoc
iation has announced that If the Go
vernment fails to take steps for neg
otiations by the 5th of September, it
would be forced to undertake hard
options.

The Government has a duty cast upon
itself to have a dialogue with
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the agitating teachers. It can at
least sit with them to assess the
merits of thier demands and find a
way out. Like employees of any other
sector they also demand better ser
vice conditions, which include imple
mentation of recommendations of the
Chattopadhyaya Commission, review
of representation on the Kendriya
Vidyalaya Sanagthan and its Board of
Governors, re-formation of the the
Transfers Committee, review of
wrongful transfers and increase of
internal promotion quota. Therefore, the
Government would d, well to go in for a

dialogue with them without wasting any
more time.

I regret to say that the Government has
not learnt anything from the past. Now
this Teachers' Association is ready for
bilateral talks on the matter but the
Government is unwill ling for reasons
best known to it. Tomorrow, after the
situation becomes WOrse, the
Government would be too willing for
negotiations but the teachers might take a
tougher stand.

Therefore I urge upon the Government
to break ts silence and extend an
invitation to the Kendriya Vidyalaya
teachers for negotiations, I am sure the
hon. Minister for Human Resource
Development will make the best use of

this opportunity to end the deadlock.
Thank you, Sir.

Need, to start the construction of the
proposed bridge on the Yamuna
River in Allahabad

st ww wmw wedw (ST
g3W) : AEEE SRS, SR

T EAT & AR | W TF I
g-{mga FYAT K TE, dSF TH
I, 1894 ¥ AT 9T ) TE I
qEF AW TRAE T T A

w0 S FY. WY rwan
g s s B | @
1894 ¥ AT 41, I FH TIAT
;@gm@mnﬂﬁ#Miﬁ*@
¥4 & ) 3AfRT a® & HrA-oTd AW
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T TG fru swfen  fawem @ B Ll B e—y

LA L Lk wiET S @ W mﬁwgg%

, TifF I ok TRE qTa STAETR

"I have since got the matter ex- ¥ oar % 3w ¥ ¥
amined. The position is that < ihid ey

Central Government cannot accept
financial liability for construction

of this bridge until it is declared as T WAy 2, I WRw A oo afhe
'Suitable Urban Link'. Before doing 71 {7alg w7 faar 3, wiwe afewarg
T

so, State Government has to enter TRER X T a7 wEw I
into an agreement with the Central % fautor =7 °qmsr 0% ﬁFﬂT e
Government. After protracted cor- R s N !
respondence, the draft agreement N fq;‘ F o Ffenrf gﬁ
received from the Government of T AT 8%
Serious Water Crisis in Uttar  Pra-
desh as a result of low level water
table
Uttar Pradesh was examined in St TIw O o (q‘__?m)

consultation with the Ministry of ﬂ'ﬂ_ﬁﬂ', ; Gﬂ'{ P q@ ¥ aga_

law etc. and a copy of the finalised

Urban Link Agreement has been T AR A gE § IWA W AU
sent to Government of Uttar FT A9 griug FT R IEGL s
Pradesh for their signatures. The #T =g T4 #r foafy afv aom %
signed agreement. .." T AR TR AT ol 3,

R e oF a1 asf =9 g€ sk =i
m(sﬂ&u_@:ﬁ?@m)\: FH A9 ¥ Arge gy ofdr fafy o
g WY qo dlo  TATE W AT 7€ & 5 Al w1 oawR AN e
it w3 wEfae fR & aEl v g

o &

SHRI SATYA PRAKASH MALA-
VIYA; I am concluding You please listen
to me. The U. P. Government has now
signed the agreement. il

"The signed agreement is still
awaited from Government of Uttar

- W AT :

Pradesh. The project for '
construction of the bridge can be W wRW, viwea iy ¥ aﬁ L
considered for sanction only after w4l

the agreement has been signed." =TT

o e ¥4 g WBW F oW L .
who g e A g fg o | oo T T RE 8RS
¥ dod fFaT @k SRR AW A o e T HTIT &
fr g Oz § T 9T TEET N ﬂ S UL L L
famr waT & Wi zEY WA W 8@

&1 &y zy @y W ow 9 fEar
2

| A 9T 4 g Avn g W, "The districts deficient or scanty in
? rainfall were predominently in the

"The project is at the appraisal stage. States of Bihar, Gujarat, Haryana,
The agreement has now been Himachal ~Pradesh, Rajasthan,

signed by the U. P. Government." Uttar Pradesh."”
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[st rw atw arag
39F WY § AT I qg I A~

"Delay in monsoon had affected
sowing and transplantation of
kharif crops, particularly in Uttar
Pradesh, Bihar and Haryana."

aug W I9 SAAEdT SEE

Y FET WA AHEY TR g,
AAAT WIET AT o'y oW@W g9
FHg TER #® gE A fofg ¥
WFTY FAF T AW AT oW
aft fear & 1 wEEw, W Oog
ey ¥ Araoerr ¥ g@gwar ARy
a1, ¥ 397 RA F1 AT T
gag ¥ =18 q@ W AE AW Wi
a7 K &z 3 wfagi & ag w3 &
qg T T F R FFR F ARG
I a1 IR @ a9w fear 9t —

gz feqfy 12 wE &Y 4 3w
4T

I will ask for a report from the Uttar
Pradesh Government regarding the
drought situation and the ground water
status in Uttar Pradesh.

qgvaT’, AT FJIARTL & WAD,
% TR ¥ 9T AW A HEAR
F fagr W w, AfET agg @ F
qig F3A0 92T § 5 93T FT @
azi Fr A7 #7 fread@ F oA
fasarz ¢ v &+ 3G A &
¥ omm § ol w7 g7 F aRm
ITHT DALY wT.o@gra feW T
g, mat & Fix adw feam agm 3
arg sgwifga € Wy ¥ fFow o9
qfg qEdt w®Y W oW @ E, wmi
ST 9gT0 ®r AET W7 W@ AT, T9F
50 ¥ WY g& QU W X W@
ag @ A W W AT wg AFN
I gldE & w9 F A I
frm ¥ 3z artda @i ogE oA
g AT T TG T § AT IAF
Fm & a wg ng ¥+ wafwal &7
I & A 9g g & A TR T
TA-QETT 5 FARR g W &
wrew. oy frafs oX wRw ¥ dar
21 T &, AfEA IAT WA AT
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¥1 7w 8, frmml &7 ws@ & 7%
aigt ¥ @A A & Pt wr s

Problems of Fruit Growers

AN ngee g (forea w@w) -
ow AEed, § 3w faga seg
& WOEAN § HdT 98199 HIT %9 S
F qAANE TEEGT F0 QI qWEATAT &
aF Saqq  gEear #F wre feemr

%

HZIET, WA WK ?W § Nid 39
wqar 75 fafewT e % Gar &
§ e fgeer wew Sty ot
®1 WI3W FEgwr 8, Fgt ze v
/AT 551,625 TA G SFAAT Gar
g F 9T 3w uaedt & A ow
fgmraa 93W  7,56,995 ITT & G
FW ¥ gaw v oS o+ AfEs,
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Non-availability of lite saving drugs
and Increase In their prices

¥ ¥ oveTaT Tl # e
ﬂmmm"wﬁaﬂm
AT & W forad wTew g, s
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of @t &1 TEET AT W oA S
w1 o, S ug Ty & R oam
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& wwfag T off Saer wam
¥ fog oy @ £ fF 9w sy
Afefrg 7 =AU ®U, N ST
SERT TgAT  aFdr £ wfER, aw
et FH aEAT ¥ g W W
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afesfc & #yTr L (3N |
SHRI JAGESH DESAI (Maharashtra);
Mr. Bhandari in the contrary.
Government has decided that life saving
drugs can be imported at official

exchange rate. Government has given
that permission.
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[ 772t fag qerd]
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Plight of Handloom Weavers and
their Displacement

SHRI PRAGADA KOTAIAH (An-
dhra Pradesh): Thank you, Mr. Vice-
Chairman, Sir, for allowing me to
make a special mention regarding
non-implementation of reservation to the
handloom sector, affecting millions of
handloom weavers in the country. The
handloom reservation order issued, from
.time to time, since April, 1950 under
the provisions of the Textile Control
Order, remained only on paper arid its
operation was either stayed or struck down
by the courts. It is thus clear that the poor
man has no place in the present set of
things.  Considering the repeated re-
presentations of the handlooms weavers
for a Parliamentary legislation to enforce
effectively the reservation policy, an
official committee was constituted in the
year 1980  consisting of  senior
Administrative Officers for examining the
issue. The Committee unanimously
recommended enactment of a legislation
by Parliament for this purpose. The
Government under the leadership of late
Shri Rajiv Gandhi  enacted the
Handloom (Reservation of Articles for
Production) Act in the year 1985. A
notification on the Hth March, 1986
was  issued

[ RAJYA SABHA ]
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under the provisions of the Act, res-
erving some items of cloth for hand-
looms. It was soon amended on 4th
August 1986 allowing the powerlooms
to produce a major portion of the
"handloom reserved varieties". The
decision was resented by handloom
weavers. The then Tamil Nadu Hand-
loom Minister stated that the decision
was a deliberate design to destroy the
handloom industry'. The financiers of
the powerloom and mills, not satisfying
themselves with the favouritism,
filed a writ petition in the Supreme
Court, requesting for an ex parte stay of
the operation of the Handloom
Reservation Act and also the
notifications issued under the Act,
which was granted by the Supreme
Court on 30-11-1987.

In August 1990, the Janata Dal
Government introduced, in both the
Houses of Parliament, a Constitutional
Amendment Bill for the purpose of
including the Handloom Reservation Act
in the IX Schedule to avoid litigation in
courts. But, unfortunately, the Lok Sabha
was dissolved before it was taken up.

The handloom weavers felt happy for
having a Congress Government in 1991
under the dynamic dedicated and devoted
leadership of Shri P. V. Nsrasimha Rao,
who is a true Gan-dhian, wedded to the
welfare of handloom weavers, who
constitute the bulk of the weaker
sections.

When I and 16 other Members of
Parliament, representing seven States,
went and saw our Prime Minister in
March last, he was pleased to instruct the
senior officers present at the meeting to
take speedy steps to get the stay order
vacated to enable the Government to tike
up legislative measures to help handloom
weavers. But the matter stands where it
was.

The continuance of the stay orders for
nearly five years, allowing production of
all handloom reserved items both by the
textile mills and power mills, also
allowing them to
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sell a major portion of their products
free of fiscal levies and the absence
of control over the cost of yarn and
other raw material  resulting in
undue increase in their prices, coup- led
with allowing unrestricted ex- } ports of
yarn, have adversely affected 1 the
handloom industry leading to prolonged
unemployment to handloom I weavers,
some of whom died out of starvation and
starvation-related diseases.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Kotaiahgaru,
please conclude.

SHRI PRAGADA KOTAIAH: I will
take only one minute more.

The handloom industry which is still
an asset to this country, providing means
of livelihood to more than 30 millions of
our self-employed, mostly in the rural
parts of the country with least assistance
from the Government shall be protected
and promoted in the interests of the |
country., The handloom industry with its
vast employment potential, but with no
unions to shout slogans and make noise
for embarrassing the Administration,
should not be allowed to disappear as the
rural economy will collapse, causing
disaster to millions of our poor people,
with dire consequences .

Thank you, Sir.

SHRIMATI JAYANTHI NATARA-
JAN (Tamil Nadu): Sir, I would like to
associate myself with him in this matter.

st T Aw O (ST RY)
TgRE, FamEm g owy Ame
N FR gaw § wwAfay ¥ )
- gumwrsaw (WY Fwo grRAET) ¢
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Wl. .
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Ne»l to deelare Red Fort as a
Mternum of Freedom Struggle
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[t mife zawiy) A qidl & & wig a9z w4 firks
s Sy WX W oeR W e g W ag @R F A A @
wfaa & s & frefag fear o, AT mrar faaar & faft ¥ gt
I ®F § fyaw 3w AW

SHRI JAGESH DESAI (Maharashtra)
: Mr. Vice-Chairman, Sir, in this year of
the Golden Jubilee of the August
Kranti, We demand from the Government
that the Red Fort should be declared as a
National Museum. It was  here that
Bahadur Shah Zaffar was tried; it was
here that all the heroes it the Indian
National Army-Col. Dhillion, Shah
Nawaz and Laxmi Bai—were tried. It
was at this spot that Subhash Chandra
Bose wanted to come in his march to
Delhi and unfurl the tricolour at the Red
Fort. It was from here that our first
Prime Minister, Jawaharlal Nehru,
unfurled the tricolour. But what is the
condition today? There are army barracks
here. The conditons are so had that you
cannot visit the place  where Bahadur
Shah Zaffar was tried, where the
heroes of INA were tried. You cannot go
there. I request  the Government that for
a new generation, who have not seen
the struggle and the sacrifices made by
the people who had taken part in the free-
dom struggle and because of which we
are free today, it is very necessary that a
National Museum should be
established here. From the time of the,
Plassey Battle of 1757 up to the freedom.,
movement, that is 1947, all those scenes
should be shown there.

Lastly, Sir, I had visited the Cellular
Jail in Port Blair. There, you come to
know about the type of tortures inflicted
on the freedom fighters. There is an
arrangement for sound and light show
there. I am a very strong person.

g qqr )

I wish that the Minister of Information
and Broadcasting should issue necessary
directions to make a video-cassette of
that place and the sound and light show
should be shown in the Red Fort so that
the people of this country, particularly
the new genera” tion, can understand all
this. That is why 1 request the
Government that before 9th August 1992,
they should do it.

st T AN qrER (IqT M)
e, wwa wfy F oSg@ ¥
gaax g3 @¥ fear, sr gEm
fagm a7 ox wfeR ooz &
R ) IR B Y ATE
g g ff olg utate fge oo &
Y iz featar &, G vty aafaw
g & fag 77 wtamaw g f
gAY AW ST 9 WA w1 @
sy F wawz 9T wify faaw wmar
@ 8, U8 AW TN IR T
sifye 2t aifs fadqa w a% 97,
aF a5z @ & A aEr
Y e W oaF 5 gwIy S
fart =7 glage @ & #Ate ag anr
o T W@ §F, g B oand
ATgry ¥ AW § FAT T0GAT
st @iy o S BaTE o A &
fafle S & WA [ geT IIEL
g & ot 3§d A% Fr sfwiwa
F@T § 1 G WTR 2@ AT,
Taq wWrE , 3w w1 AT &, T &
qare §, wEnAqr &7 AT g )
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THE VICE CHAIRMAN (SHRI
HNUMANTHAPPA): It is etile feeling
of the whole House. I hope the
Government will take note of it.

LTTE. Activities in Tamil
Nadu

SHRI V. RAJAN CHELLAPPA
(Tamil Nadu): Hon. Viee-chairman and
esteemed Members of this. He-Use, I rise
to make Special Mention on the plot to
murder Dr. Jayalalitha, Chief Minister of
Tamil Nadu. It is a great prilege to
address this august House which was
addressed by various leaflet* of the
nation including Perarigha* Anna and
Purat-chi Thalaivi Dr. Jayalalitha. I take
this opportunity to exPress my sincere
gratitude to my leader Puratchi Thalaivi
for providing me a chance to be a
Member of this Souse.

No one in India can forget the tragic
assassination of late-Shri, Raijvji by the
suicide squad of LTTE. The direct and
indirect involvement of some of the
political parties has resulted in LTTE
spreading its' network and terrorist
culture  throughout Tamil Nadu,
culminating in the assassination of late
Shri Rajivji.

The political changes in Tamil Nadu
after the formation of Government under
the leadership of Puratchi Thalaivi Dr.
Jayalitha has brought LTTE to run away
from the soil of Tamil Nadu. Various
bold initiatives were taken by our
beloved leader, Puratchi Thalaivi even
though she is aware of the threat to her
life by LTTE. Since then, there has been
a lot of evidence collected by the various
intelligence agencies that LTTE" is
aiming at the life of our beloved leader.

However, any frustrated organisation
such as LTTE does not stop its terrorist
activities and has been posing a threat to
the life of our beloved leader. On a few
earlier occasions the suicide squad was
said to have visited Tamil Nadu for;
assassinating our hon. Chief Minister,
Puratchi Thalaivi.

[ 16 JULY 1992 ]
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Another such a frustrated attempt was
recently siad to have been made by the
LTTE BY sending a. sulclde squade
comrisihg four members to Tamil Nadu
from Singapore, as re-portel by the
Malayanam newspaper Chandrika and
Timil dallies. This suicide squade was
said to have visited Tamil Nadu during
the historic occasion of the victory
cieieijra-tioris of AIADMK at Madurai
ok 28th and 29th of June, 1SJ92. The
members of the SuiipWequade were also
said to have planned a similar huiium
bomb for assassinating our beloved
leader. It is also reported that the suicide
squade could nol succeed in its efforts
due to the -elaborate, security
arrangements and waves of the people
present in the Conference. Hence it is a
matter of grave concern that LTTE is still
able to function in Tamil Nadu even after
its ban in Indian by the Central
Government

In view of the graveness of the
situation, I request that the hon. House
the various actions taken on the House
the various actions taken on the political
parting such as Pattali Mak-kal Katchi
(PMK) led by Dr,.Rajn"ar das and
Panruti Ramachandran, Dravida
Munnetra’ Kazhhagam (DMK) and
Kamaraj Congress led by. P. Nedumaran
and associations in Tamil Nadu which are
directly or indirectly supporting the
growth of LTTE activities in Tamil
Nadu: He should also inform Us the steps
proposed to be taken by the Central
Government to curtail the growth of the
terrorist culture and the additional
security arrangements proposed to be
provided to our belbved leader, Puratchi
Thalaivi Dr. Jayalalitha. Thank you.

SHRI S. K. T. RAMACHANDRAN
(Tamil Nadu): Sir, I associate tayself
with Mr. Raajn Chellappa stating...
(Interruption)...

THE VICE-CHAIRMAN (STETRI H.
HANUMANTHAPPA): Don't provoke
anyone.

i SHRI S. K. T. RAMACHANDRAN: I
don't want to provoke anybpdy., I want
to say that the threat of LTTE
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to peaoe still persists in Tamil Nadu. So
necessary action should be taken to
contain terrorism through the mischiefs
of LTTE. Another thing, I want to
correct Mr. Rajan Chellappa. The party
of Nedumaran is not Kama-raj Congress.
It is something else. That's all.

SHRI S. VIDUTHALAI VIRUMBI
(Tamil Nadu): Sir, I may be permitted to
speak since my party's, name is
mentioned by the hon. Member. Sir,
when M.G.R. was ruling Tamil Nadu...
(.Interruptions)...

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Don't go into
the history.  (Interruptions)...

SHRIMATI JAYANTHI NATARA-
JAN (Tamil Nadu): I am on a point of
order. (Interruptions)...

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Please sit down.
(Interruptions)...

SHRI S. VIDUTHALAI VIRUMBI: 1
may kindly be permitted. When the
ATIADMK was ruling... (Interruptions) ...

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): You are
disturbing your own Member. Why don't
you sit down? (Interruptions)...

SHRI S. VIDUTHALAI VIRUMBI:
When the Chief Minister of Tamil
Nadu had given Rs. 4-1/2 crores to
by arms and ammunitions— (Inter
ruptions) ... ,

SHRI G. SWAMINATHAN (Tamil
Nadu): Sir. these things should not go on
record. (Interruptions)...

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Mr. Swami-
nathan, you please sit down. (Inter-
ruptions) ...

SHRI S. VIDUTHALAI VIRUMBI:
When you are suppressing a serious
incident I may kindly be permitted to
refer to that. (Interruptions)...
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SHRIMATI JAYANTHI NATARA.
JAN: No, no, We don't allow.
(Interruptions)...

SHRI S. VIDUTHALAI VIRUMBI:
When he was addressing 1 didn't
interrupt. Now, I may kindly be
permitted.  (Interruptions)...

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA):  Your own
people are not permitting you. (In-
terruptions) ...

SHRI S. VIDUTHALAI VIRUMBI:
During the AIADMK rule, when M.G.R.
was the Chief Minister of Tamil Nadu,
Rs. 4-1/2 crores were given to LTTE...
(Interruptions) ...

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): You don't go
into the history. (Interruptions)... You
don't go into the history. (Interruptions)

SHRI S. VIDUTHALAI VIRUMBI:
No, Sir. Only two minutes, (In-
terruptions) ...

THE VICE-CHAIRMAN (SHRI II.
HANUMANTHAPPA): I am sorry you
are misusing the permission.
(Interruptions)

SHRI S. VIDUTHALAI VIRUMBI: I
will tell you, Sir,... (Interruptions) ... 1
will tell you, Sir, on 14th December,
1990... (Interruptions)...

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): I am not per-
mitting all these.

SHRI S. VIDUTHALAI VIRUMBI:
Then I will tell you two or three
sentences. More than 200 people have
been arrested, that is, they are put under
NSA. More than 200 families have
actually been removed to special camps.
(Interruptions)...

SHRIMATI JAYANTHI NATARA-
JAN: Mr Padmanabha was also killed.
(Interruptions)...

SHRI S. VIDUTHALAI VIRUMBI:
Mr. Padmanabha was  killed ------- (In
terruptions)... Miss Jayalalitha, the
present Chief Minister of Tamil Nadu,
... (Interruptions)...
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THE VICE-CHAIRMAN (SHRI H
HANUMANTHAPPA): TItis okay. I
will call upon the Minister now.
(Interruptions)...

SHRI S. VIDUTHALAI VIRUMBI.
The President of DMK (Interrup
tions) ... That should also be taken
into account. (.Interruptions)... 1 will
tell you, Sir, we don't believe in vio
lence. (Interruptions,)...

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): You don't go
into all those things. (Interruptions) ...

SHRI S. VIDUTHALAI VIRUMBI:
We don't want violence. We don't
support any violence.... (Interrup
tions) ___

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): That is all.

SHRI S. VIDUTHALAI VIRUMBI: 1
will tell you only one sentence. Kindly
permit me. The point is that the DMK....
(Interruptions)...

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): You have al-
ready said that.

SHRI S. K. T. RAMACHANDRAN: *

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA). Mr. Rama-
chandran, nothing will go on record.
(Interruptions)...

SHRI S. K. T. RAMACHANDRAN: *

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Nothing will go
on record. (Interruptions)... Nothing is
going on record.

SHRI S. VIDUTHALAI VIRUMBI: *

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Nothing will go
on record. (Interruptions)... Nothing will
go on record. (Interruptions)

SHRI S. VIDUTHALAI VIRUMBI:*
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THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): T am not per-
mitting you. (Interruptions).... 1 am not
permitting. It is over. Mr. Virumbi has
already said that. (Interruptions,)
Nothing is going on record. I am not
allowing anything to go on record.
(Interruptions)...

SHRI MESA R. GANESAN:*

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Please  sit
down. (Interruptions)... Please  sit
down. When I am standing you can
not speak. (Interruptions) -------

SHRI S. MUTHU MANTI:*

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Mr. Muthu
Mani, you please sit down. (Inter-
ruptions) ...

SHRI S. VIDUTHALAI VIRUMBI: *

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): You have al-
ready said what you wanted to say. I
have permitted you. You have said what
you wanted to say. I am not permitting
further. (Interruptions!)...

SHRI S. VIDUTHALAI VIRUMBI- *

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): You have al-
ready said that. (Interruptions)... No.
(Interruptions)...

SHRI S. VIDUTHALAI VIRUMBI: *

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): No, no. You
cannot settle your scores here. Dont use
this House for that purpose. Please sit
down. (Interruptions)...

SHRI S. VIDUTHALAI VIRUMBI: »

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Mr. Virumbi,
you please sit down. Please sit down.
(Interruptions)... I am not allowing you.
(Interruptions) ... I am total-

*Not recorded.
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laying you. lease sit down. (In-
terruptions)..,, No, no. (Interruptions).. .

SHRIS. VIDUTHALAI VIRUMBI: *

THE VICE CHAIRMAN (SHRI H.
HANUMANTHAPPA):  Your own
Member ,was disturbing you. Please sit
down. (Interruptions)... I am not allowing
you. (Interruptions)...

SHRI S.K. T. RAMACHANDRAN: *

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Mr. Rama-
chandran, please sit down. (Inter-
ruptions) ... Nothing is going on record.
am not allowing anything to go on
record. (Interruptions)... No, no. Please
sit down. When I am standing you should
sit down. (Interruptions) ... Please sit
down. (Interruptions)...

SHRI S. VIDUTHALAI VIRUMBI: *

THE, VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Mr., Ganesan,

please, sit down. (Interruptions)...
Mr. Ramachandran, please sit down.
(Interruptions)... No cross-talks.

Please sit down. (Interruptions)

SHRI S, VIDUTHALAI VIRUMBI: *

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA); I am not al-
lowing you. Please sit down. (In-
terruptions)... Nothing is going on
record; No. Enough. Please.

We will now take up the Public
Premises/,,(Eviction of Unauthorised
Occupants), Amendment Bill, 1997 Yes,
Minister., No cross-talk. Mr. Viruinbi,
please sit down. (Interruptions),, 1 have
caUed the Minister. (Interruptions).
Please sit down. Mr. Virumbj, you, can't
disturb the House .like this. Please sit
down. You.can”t disturb the proceedings
of the House, (Interruptions). It is over,
Mr.,.Virumhi, you came and approached
the Chair that you wanted

*No recorded.
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to say something, I have permitted and
you have made your point. But your
colleagues are indulging in cross-talks.
(Interruptions). Please sit down. Will
you please sit down? I have already
called the Minister. Mr. Ramachandran,
please sit down. Please keep quiet,
(Interruptions). Will you listen to the
Chair? You are not allowed. What you
wanted to go on record, that is recorded,
but not this. Please dont disturb the
proceedings. Mr. Ramachandran, please
sit down Don't force the Chair.
(Interruptions). Please sit down.

THE PUBLIC PREMISES (EVIC-
TION OK UNAUTHORISED OCCU-
PANTS) AMENDMENT BILL,

1992.
THE MINISTER OF URBAN DEVE-
LOPMENT (SHRIMATI  SHEILA
KAUL): Sir, I beg to move.

"That the Bill further to. amend the
Public  Premises  (Eviction, of
Unauthorised Occupants) Act, 1971,
be .taken into consideration’

Sir, I rise to move in this August
House amendments to the Public Pre-
mises Act, 1971for, consideration, and
passing.

The Public Premises. (Eviction of
Unauthorised Occupants) Act, 1971 was
enacted 4o-provide for the eviction of
unauthorised occupants from public
premises including the premises of
Government companies and those of
corporations established toy Central Acts
and organisations specified in the Act.

Various State Governments have
approached the- Government > of India
for bringing their premises situated
within Delhi and other Union Territory
limits also within the purview of this Act
since they have been? finding-it diffcult,
to, evict unauthorised occupants from
their premises. The available legal
provisions have been found to be very
dilatory and lime-
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consuming. It is proposed to accede to
these requests and include the premises
of State Governments situated in Delhi
and other Union Territories within the
definition of "Public Premises" by
amending Section 2(e; of the Act.

The Government of India have also
experienced difficulties in evicting
temporary allottees in quest houses,
hostels, tourist homes and -various other
premises coming under the purview of
the  Central Government.  Union
Territories and statutory authorities
including hostel accommodation' under
the control of the two House Committees
in Delhi.

The Government of India, therefore,
after carefully examining various aspects,
have proposed that summary procedure
for eviction of such unauthorised
occupants with a shorter notice than the
existing one has to be provided to enable
the Government to ensure continuous
availability of such hostel
accommodation and to prevent their,
being unauthorisedly converted into
longicerm occupancy.'/A new Section
(Section 3A) has, therefore, been
proposed in the Bill to achieve this
objective. Enabling amendments con-
sequent to these amendments have also
been proposed in Section 2 and Section
18.

I reueqst that the Bill may be passed
since the objectives are unexceptionable
and the amendments intents provide for
better enforcement of the Act.

I now move the Bill for consideration
and passing by the House,

The quesion was proposed.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA).Now the mo-tion
moved. We will eontisue dis-cussion on
this BiH-after lulleh. -The House is
adjourned for lunch till 2.30 p.m.
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The House then adjorned for lunch at
thirty minutes past one of the clock.

The House reassembled after lunch at
thirty-three minutes past two of the
clock, The Vice-Chairman (Shrimati
Jayanthi Natarajan) in tne

Chair.

THE PUBLIC PRESSES . (EVIC-
TION OF UNAUTHORISED OCCIX-
PAN1S) AMENDMENT BILL.
1992—Contd.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): We shall
now take up the PuM"* Premises
(Eviction of Unauthoriesd Occupants)
Amendment Bill, 1992.
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SHRI VISHVIIT P. SINGH (Ma-
harashtra): I take strong objection to
this. He is referring to Members who
have expired. And as you know,.
Madam, certain Members of our party
have expired and their families on
compassionate grounds have been
allowed to stay in their houses. This is
highly unfair to level allegations against
the families of Members who have
expired. I take strong objection to this
and suggest to the hon. Member, who is
a responsible Member, to withdraw this
remark,

st wgeae fag - 4% fft s
friw & ar & # fond wdi fear
& gyawnas wErET, 4% ag w5r &
foe w7 & & 3@ wo WA &
st o § F9 qredl § fan wEane
g ure wlwaz FEE 9T ORI
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SHRI VISHVIIT P. SINGH; Madam”
the hon. Member is going further. He is
poking fun at members who are deceased
that they are deceased and some other
people have occupied. This is very
wrong. This is highly incorrect. Purely on
compassionate grounds their families
have been allowed to live in. Do you
want to throw the widows out? Do you
want to throw the little children out? Do
you want to throw the families out? Till
they make their alternative
accommodations they won't go from
there. This is very wrong.
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THE  VICE-CHAIRMAN
(SHRIMATI  JAYANTI
NATARAIJAN):
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THE VICE-CHAIRMAN (SHRI-
MATI JAYANTI NATARAJAN): You
have to conclude now.
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SHRI VISHVIIT P. SINGH. Madam,
this is a very long overdue Bill and yet, as
the hon. Minister has made it clear in the
Statement of Objects and Reasons, there
are two very valid reasons for bringing
this Bill. The first reason is the demand
by the State Governments. The State
Governments have lots of buildings
outside the State which unfortunately get
occupied over a period of time through
allotment and are never vacated. It is
impossible for the States under the
present purview of the Public Premises
Act to get those premises vacated. They
have tried. The State Governments have
been trying for countless years. In fact,
some of the State Governments have been
fighting it out right since 1948 or 1949—
since the amalgamation of the princely
States. Various accommodations which
were within the control of the princely
States were transferred to the States and
those accommodations are still not
vacated. They are fighting in the Courts.
They have tried the Public Premises
Act.
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Yet, they have failed, it is only after all
that, as a last resort, that they have
approached the Ministry of Urban
Development and asked for these special
powers to be given so that they can get
their properties wherever they are,
vacated. This is a highly laudable
objective and for this I want the whole
House to be one—as we are the Council
of States. This Bill is primarily meant for
the States to get vacated that accommo-
dation which is outside the respective
States. It is. for that reason that this
House ought to pass this Bill unani-
mously—just purely on this very basis.
The second part is the one which refers to
the guest accommodation and the
honourable Member has referred only to
the second part and not to the first part.

The second part refers to the guest
accommodation. We are all aware, and
some of us, I am sure, are guilty of it.
People from our constituencies rame and
ask for aecom:nodation and we allow
them the accommodation and we allow
them to stay on and many of us have
never even checked ES to whether they
have vacated those premises or not. And,
Madam, I find that over the years, many
units of accommodation are still with
people who are not authorised. They stay
there without paying any fees or rent and
without any authorisation. I was shocked
to see that in the Western Court, certain
units have been sealed and some people
have locked certain units and people have
got even their cards printed as permanent
residents of Western Court and also of
the V. P. House! They originally got
them as guest accommodation, but they
have refused to leave. Therefore, I think,
the Government has no other way but to
take recourse to this drastic action of
taking it out of the purview of the courts
in order not to allow these people to
misuse this accommodation which was
given to them as guest accammodation.

This far so far as the Bill is con-
cerned. Itis a very laudable Bill
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and, as I said, the objects are very clear.
But that is not enough. 1 would like to
sound a note of caution; This is not
enough.

Madam, the previous speaker referred
to the question of accommodation I
would like to give the House certain
statistics.

Out of the total accommodation
available with the CPWD, under Type I,
there are 13,768 units which are available
and the waiting list is for 6,239 units; in
Type II, 20,512 units are available and
the waiting list is for 11,994; in Type III,
21,522 units are available and the waiting
list is for 10,291; in Type IV, 5,114 units
are available and the waiting list is for
2,586; in Type IV Special, 128 units: are
available and the waiting list is for 300;
in Type V, 1,938 units are available and
the waiting list is for 1,857; in Type V-B,
there are no units available. A special
category has been created, but not even
one unit is available and the waiting list
is for 475; in Type VI, 503 units are
available and the waiting list is for 537;
in Type VII, 116 units are available and
the waiting list is for 282; and in Type
VIII, 97 units are available and they are
occupied.

In Hostels, 1,424 double suites are
available and the waiting list is for 644.

In the case of single suites with
kitchen, 224 units are available and the
waiting list is for 799.

In respect of single suits without
kitchen, 129 units are available and the
waiting list is for 138.

In the Working Girls' Hostel, 137 units
are available and the waiting list is for
65.

These are the figures. It is time that the
Ministry of Urban Development made
some efforts to try and create some extra
accommodation. This extra
accommodation is  highly
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essential. It is not enough merely to say
that the premises are not available, that
there is a long waiting list, and so on. I
know that, today people who are entitled
to a particular type of accommodation,
have to take-I am talking about
Government servants— two types below
their entitled type, if at all it is available,
and even that is not available. Why can't
you change the entitlement? If no person
who is entitled to a particular type, ever
gets that type of accommodation® why
don't you then reflect on the realities of
the situation on the ground rather than go
on some other basis and say that this will
never be available? If it is not available,
then change the entitlement.

The Government should make more
accommodation available. Though the list
looks very large, it is not that difficult. I
am sure we can provide some kind of
units for all. The second point that I
would like to make is that it is; not
enough merely to put particular categories
out of the purview of the-courts.
According to me, all public premises
should be taken out of, the purview of the
courts. This is the only way to make this
legisla tion (effective. I would like to
quote an example I am talking about my
personal example. My grand-aunt had
donated one house to a local hospital in
Kapurthala. The house was donated to a
hospital. It is a large property. The Punjab
Government has been fighting that case
since 1962. We are now in 1992. 30 years
have passed. It has gone under the Public
Premises Act. It has gone under every
other Act. Let me tell you that the house
is still not vacated. It is for charitable
purposes, to set up a TB hospital. And the
Punjab Government is making all the
efforts. And till today that house is not
vacated in spite of the best efforts of the
Government. All Government premises
which come within the purview of the
Public Premises Act should be taken out
of the purview of the court. It is only then
that you will be able

[16 JULY 1992 ]
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to make this Act really effective.
Otherwise, this Act, through dilution,
will not work. Thank you, Madam.

SHRI SANGH PRIYA GAUTAM
(Uttar Pradesh): Then, what about that
appeal under Section 9 of the original
Act? That appeal has two stages, stay
and delay. What will happen then to the
summary trial?

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Dr. Bapu
Kaldate.

SHRI VISHVIJIT P. SINGH: That is
exaotly what I am saying. You need to
amend the Act to take it out of the
purview of the court.

SHRI SANGH PRIYA GAUTAM;
That is why I say that there is no

it farsfom qudtfas fug @ oY
max &3t & & 4% F; 2w
AH g T F

SHRI SANGH PRIYA GAUTAM:
Therefore, 1 suggest that they should
bring another Bill. Otherwise, it will have
to be amended further.

SHRI VISHVIIT P. SINGH: At the
present juncture, for the limited
objectives which are laid down, this
present Bill is absolutely sufficient. At
least, get this Bill through so that
something can be done. Or, you want that
nothing should be done? Let something
be done. We are the representatives of the
States. The States have represented. It is
for that that this Bill is being brought.
That is the primary objective of this Bill
to get those accommodations which
belong to the States vacated. It is our
responsibility as Members who represent
the States. This is the Council of States.
Let us be alive to our responsibility.
Thank you, Madam.
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keeping in view the laudable objectives
of the Bill, I rise to support the Public
Premises (Eviction of Unauthorised
Occupants) Amendment Bill This Bill
has been brought forward' as has been
pointed' out by the previous speakers,
following the demand from the States
that this legislation which is now in
vogue in relation to the Central
Government  properties should be
extended to cover the State Government's
properties also to ensure eviction of
unauthorised persons. It is very good'
that such a bold step has been taken.

While supporting this Bill, I would like
to point out to the hon. Minister that we
have, till now, touched only the fringe
of the problem, Madam. Dehli is not
just any other city. It is the Capital of
India, People from, all corners of the
country, from far-off places , come to
Delhi for various persons for
administrative reasons, for health reasons
etc. We have not paid sufficient
attention to the fact that no cheap
accommodation is available in Delhi.
People find it difficult to  get cheap
accommodation when they come here
from different places of the country.
For example, many people come to the
All India Institute of Medical Sciences,
which is the best in the country. If a
person has  to undergo- bypass surgery,
he may have to stay in Delhi for months
together because he does not know when
the doctor will. give the date for the
operotion. Similarly there are other
reasons, administrative and other,
for which one has to run to Delhi. There
are not two opinions that unauthorised
occupation must go- All the Members
from different parties have said this but
we must realise that Delhi, is the
capital of India. People from far off
distances come here for various reasons.
They are in search of a cheap
accommodation. They cannot afford
luxury of 5-star hotels which is meant
for tourists and for those who can pay
lavishly. No common man can
afford such a costly accommodlation.
There.
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fore, it is necessary that cheaper ac-
commodation must be available lor those
who are coming to Delhi to get some
medical treatment, to settle their
administrative matters in head offices.
This aspect has to be taken into
consideration by the Government

Madam, in this connection I would
like to know two things. Firstly. very
soon Delhi is going to have a State
Legislature. The Bill has alrea dy been
passed. I would like to know whether the
Central Government would continue to
be the evictor even after Delhi got its
Statehood or whether the Delhi
Administration will play the role of the
evictor. It is necessary to consider this
point.

Secondly, most of the hon. Members
have suggested that it should be out of
the purview of the court. This was
necessary for expeditious action. But in
the Statement of Objects and Reasons it
has been said that "no appeal should be
allowed against the order of eviction.. .".
This is no good-It may tend to give
arbitrary powers to the State Officer who
is the sanctioning authority and who
would also be the evicting authority.
Nowhere in the world is there such a law.
There is a possibility of the officials of
the Estate Office colluding with the ves-
ted interests. We may ourselves be the
victims because without our knowledge
they may be allowed to stay in the guest
house accommoda tion. So, this aspect of
beneath-the-table may also be
considered,

Let me again assert that there is a
terrible population explosion in our
country. People from various corners of
the country are coming to Delhi. They
are on the look out for a cheaper
accommodation. They come here to get
justice from Supreme Court, to get
treatment in modem hospitals. Also, as
Shri Vishvjit Singhji was saying, there is
no proper accommodation for
Government employees. Housing
Development Scheme in Peihi has also
not been successful. In

[ 18 JULY 1982 ]
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view of this, there will be  pressure for
unauthorised occupation, there will be
pressure for getting accommodation in
guest houses.  Therefore, we have to go
deeper into the problem. It is a burning
problem to provide cheaper
accommodation in Delhi. Therefore, I
would like to appeal to the hon. Minister
to consider this. You may keep it out
of the purview of the court, but you must
give the right to appeal. You must
create some authority. Otherwise, the
sonc tioning authority, that is the
Estate Officer, would be the evicting
authority. It will become a quasi  judicial
body. From jurisprudence point  of
view, the executing body cannot be a
judicial authority. It can never be a good
law which creates all the authorities in
one body. Hon. Minister'may consider this
aspect. It may create problems. It
may pressurise some persons. Also,
some persons may  get favours and
some persons may be harassed by the
officers of the Estate Office. You may fix
a limit of 7 days. The judgement must
come within 15 days. It should not take 20
years. You may not give a long rope to the
unauthorised occupants, who have no
proper authority to continue, i was
seeing the other provisions of the Bill and
I will now try only to say  that now you
are trying to expedite  the eviction by
providing for only 24 hours' notice in
clause 3 of the Bill. I say that at least

seven days' time should be given
and  that should have been the proper
time-frame. If people have remained

'for 20 years, can you not afford to give
them seven days' time? Let us be very
reasonable and rational when we pass  a
Bill like this. There is no  question that
within 24 hours we are going to solve the
problem of housing  in Delhi and it is
not as if we are going to solve the
problem of eviction within 24 hours. So,
why should we create such provisions in
the law which become arbitrary under the
principles of legal jurisprudence? So,
let us have all the regard for them. It
might be only a temporary
arrangement.
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[Shri Santosh Kumar Sahu] The
fundamental point is, when Delhi is
going to become State, it will have
another law. So what is the hurry for
that? Therefore, I would like this
fundamental point also to be considered.

Then, when we consider that Delhi is
the capital of the country, development
must take place here. There must be
cheap and proper accommodation for
people coming from the far corners of
the country for justice, for administration
and for medical treatment, because all
these facilities are centred round here.
Nobody can deny that.

With these few words, Madam, I think,
in future the Urban Development
Minister will kindly consider these
points and see that a bold and ambitious
plan is taken up for building new guest
houses and cheap an 1 proper
accommodation because there will be
pressure of people coming from different
places. Thank you, Madam.

SHRI ASHIS SEN (West Bengal):
Madam Vice-Chairperson, to me it
appears that this is a Bill which, on the
face of it, is supportable and there is not
much objection to be raised. But there
are certain points which need to brought
before the House it self. To the purpose
for which it is intended, we do not have
any objection.

It is true that various State Gov-
ernment premises are under the occu-
pation of people in an unauthorized
manner in the Union territories. I support
the idea that instead of keeping it only to
the Central Government premises, Sate
Government premises also are being
brought within th purview of this Bill.
But then, here " do support the proposals
given by Shri Santosh Kumar Sahu about
provision of cheap accommodation here.
That will come later.

But what 1 find here is that besides the
office premises—which is the pri-
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mary concern of this Bill—I feel that
residential premises of the Government
like flats, bungalows and hostels—I think
Dr. Bapu Kaldatji has also menioned
about it with his experience as Chairman
of the House Committee of this House—
are re maining occupied in an
unauthorized manner. The surprising part
of it is this. Dr. Bapu Kaldateji has also
mentioned it. What we find is that ex-
MPs and ex-Ministers are also retaining
some of these accommodations under
their thumb. At the time when they were
holding offices they must have requested
and got some allotment, but years and
years have passed by but these ex-MPs
and ex-Ministers are still keeping these
accommodations under their control. I am
not going to mention about it. Dr. Bapu
Kaldateji is quite experienced and he has
given a clear picture of it —and I fully
endorse it becuse I also happened to be
associated with him for quite some time
on the House Committee. The problem
today is, I do not find that there is any
difficulty so far as the new Ministers are
concerned. It is the Government's respon-
sibility and Mantriji will be trying to go
out of her way to provide accommodation
for them, justifiably so. But what about
the MPs?

DR. BAPU KALDATE: Old people
are there.

SHRI ASHIS SEN: That is why Mr.
Vishvjit Singh has given figures about
how many are thus occupied and how
many the claimants are. I am not going
into those figures, to avoid repetition. But
the question which comes here is, new
MPs are coming. I don't think Mantriji is
taking as much care about the accommo-
dation of the new MPs who are coming.
For months together they move about and
they don't get accommodation. It cannot
be provided to them Plats and hostel
accommodation, in the name of having
guest accommodation for a few days
only, are kept under the control of the
allottees for weeks and months. Even we
have the expe-
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rience that for two-and-a-half years in
the Western Court in the name of this
'MP or that Ministei or some other
person like that somebody was kept
there, with the result that new MPs could
not get accommodation, and Ministers
and MPs also who want to get an
accommodation for their guests, could
not get it. This is the state of affairs
which perhaps cannot be reconciled
with. That is why I do support certain
proposals of this Bill. There are umpteen
cases like this. Dr. Kaldate has already
mentioned about it.

The surprising part of it is this. I
happen d to be an allottee in the V.P.
House. There are a number of one-room
flate, two-room flats allotted to certain
individuals, guests of MPs. We find that
other MPs are not getting
accommodation. When nominees of MPs
come for their medical attention or for
admission 'for any other purposes, they
are not being given accommodation
which can possibly be given. These
rooms and flats are being used by certain
people for the weak-ends or as a
rendezvous. Even today this is going on.
On the other side we find the other
aspect. I am not going to use any other
word for that. I am confining myself only
to the world "rendezvous." You can
interpret it.

Certain rooms are lying locked for
more than a year and a half. Still such
rooms ere there, flats are there It is not a
question of Western Court alone. The
V.P. House also has hostel
accommodation. I am bringing in the
question of the V. P. House. Hostel-type
accommodation is there, and the position
in that respect is not different.

One thing comes in here that if public
premises are under the occupation of
unauthorised persons, it has been said
that they should be taken out of the
court. It is one way of saying that if
they are taken out of the

[ 16 JULY 1992 |
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court, there will be a speedy disposal of
the disputes and removal of persons who
are  unauthorisedly occupying the
premises for a long period. J am not a
technical man. I do not know the law
about these things. What I say is that an
opportunity should be given to the
person to whom notice is given ad that
he can represent or appeal against what
has been demanded. Though, on the
basis of experience in the House
Committee, I find that pet-haps that is
not needed, natural justice demands that
there should be an opportunity given to
the person to represent or appeal.

Here is section 3A is given the
procedure to be followed by the estate
officer if he is of the opinion that any
persons who ware aUottad temporary
occupation of any public premises, are in
unauthorised occup' ation of the said
premises. WeO are giving to the
executive too much power. I would like
to put amend ment in this from:

"If the estate officer finds on the
basis of facts and documents,
not because of his opinien

"

I may be prejudiced, I may be vindictive
as an estate officer. That is why I say that
on the basis of facts and documents if he
feels that any person is in unauthorised
occupation off some premises, then, he
should be evicted under the procedure
that has been laid down therein. Bight.
Why 1 feel so is that there is another
point also. The Bill may be put through.
But the power has to be given to the
estate officer to evict such occupants by
use of force. I do not know what the
Minister has in her mind about this. On
page 3 of the Bill it is stated that the
estate officer can use such force as may
be necessary. If this is not clearly
explained here, then, the estate officer
can take the responsibility of doing the
job of a Police officer Police officers use
several types of degrees for getting
certain things
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done. Such an event may develop here.
We should take care that this does not
happen. (Time bell rings). Another
Member of the House Committee,; Sahu
Ji, has also, spoken about it. People are
coming here. Why should the Minister not
please  consider  providing  cheap
accommodation in -Delhi? People will be
coming herer for medical-aid or for other
purposes. If some modernised Dharm-
shalas are provided, the people coming- to
Delhi -will not become a victim of big
hotels,- Why do we need so many five-
star hotels? For Olympics it was done. It
was quite all right. I am not disputing that
point. But there is a need for construction
of very many cheap accommodation and
improved varieties of Dharmshalas in
large numbers. If if is done, the Minister
will be doing a good service to the people
and they will be blessing her for this
facility. I do not want to. talk much about
it any further, but what I want to say is
this. Mr. Vi'zol, the ex-Chief Minister of
Nagaland has been here for the past three
months. I enquired” where he was staying.
1 came to know that for the past three
months he has been here,, but he has not
yet been allotted any bunglow. He is
roaming about in the city of Delhi, but he
does not have an accom-mocation. He is
an ex-Chief Minister of a "State." I think
the hon. Minister will kindly look into it.
incidental-' lyothugh it may not be directly
re-":' levant hete, yet I would like to refer
to a- case of the State I come from In the-
city of Calcutta, I find very many"-
Central Goverment offices are located. IT'
am hot saying some people should be
evicted from there. What I say is that the
Calcutta Municipal Corporation has
repeatdly made appeals to the Central
Government that at least taxes due from
these buildings for occupaion by them
should be paid. If the Minister takes care
of that, the Calcutta Municipal Corpor-
ation Mayor will be happy for getting
crores and crores of rupees of out-

Amdt. Bill, 1992—
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standing dues. Because it is the Coun-cil
of the States and I am a Member from
that State, I feel some problem of my
State I should bring to the notice of the
House, apart 'from the other things under
the Bill on which I  have already
spoken,
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SHRI G. SWAMINATHAN (Tamil
Nadu): Madam Vice-Chairman, I rise to
support the Bill. I appreciate
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the intention of the Government in
bringing this Bill, firstly, to help the State
Governments' to evict the tenants from
their allotments in Delhi and secondly, to
amend the existing provisions So as to
evict persons from unlawful possession
of Government buildings. Madam, there
are provisions existing to evict persons
from unlawful possession of Government
buildings. It has been noted in certain
cases that it is not only the law which is
standing against evictions but the will of
the Government to evict such persons is
also not there. And sometimes, when
there are two similar cases, against one
person action is taken and against the
other action is not taken, for Varous rea-
sons. Wtahever may be the provisions
available under the Act, the Government
should also see to it that they are
implemented properly. Without proper
implementation, making the Act more
and more stringent will not be of any use.

Regarding guest accommodation, I
happened to read a House Committee
report. The House Committee
investigated the whole matter as to how
many people were living in the Western
Court and other places. And I hope, this
Bill, after it is passed, will be able to
help the Government to see that these
people are evicted.

One point which I want to mention is
regarding the allotment of ser. vant
quarters. Many of these public buildings
are given to Members of Parliament and
Government Officers and then servant
quarters are also attached to these
buildings. In a bungalow, there may be
two, three, four or sometimes five servant
quarters. When an M. P. or an officer is
allotted a particular building, he gets in
some 'servants for the work to be done in
his bungalow and when a servant comes
there—a house-maid or a servant—to
work in the house, they do work in the
house for some time. There are a certain
set of peo-

[16 JULY 1992 ]
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ple who are always hankering for

getting the accommodation of the M.
Ps  quarters especially, and also
government officers quarters. After

they come there and stay there for
some time, they cease to work.  They
occupy the house, continue to be
there but cease to work in the bungalow
and when we want them to go out of the
bungalow, they refuse to go out also.
Now, what happens is that an M.P.
remains in the bungalow for a period of
five years or six years, depending upon
the tenure of the Member. The servant is
there and from one house of the M. P, he
goes to another house of the M. P. This is
what is happenng here and no action
could be taken. A similar case has also
happened with me. A maid-servant was
put in the servant quarter, She  worked
for some time. Later on, she  married for
a second time and refused to work
in the House. When I asked her to go out
of the servant quarter, she refused to go
and got in more and more people there
and created a lot of problem for us. I
took up the matter at the Rajya Sabha
Secretariat level. They say that no action
can be taken because I as an M. P., got a
servant in my servant quarter and before I
get a servant, I should have carefully
analysed whether that servant will be
all right or not. Sometimes, it may
not be possible for an M.P. from Tamil
Nadu or from Kerala to verify all these
things. When they get a servant, they
may not know how the servant will
behave afterwards, especially after
getting a second husband, most
probably, all the people are coming and
we may not know that she will get
herself = married again. This kind of
situations come and no action can be taken
by MPs. Still, it is continuing.

Then, another course of action was
suggested that this- matter can be
reported to the police that they are
unauthorised persons and since they are
unauthorised persons, they can be
evicted by the police. When such a move
is made to the police, the
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[Shri G. Swaminathan] police say, it is a
matter of civil nature and they will not
interfere in getting the servant out and we
should make some arrangements of our
own. Now, an M.P. is not a legal owner of
the house and when he lets out a servant
quarter, he cannot legally move in the
matter because he himself is a tenant and
he has given that portion of the servant
quarters to somebody else. When we report
to the police, they feel, it is between the
landlord and the tenant even though we are
not the regular landlord. They say this
matter is of a civil nature and they will not
interfere and take any suitable action in this
matter. This seems to be a regular lacuna
which many of the MPs have told me and
for the servants lo go away you have to use
muscle power and then you have to see that
they go out of the house. This is the
position. I would request the hon. Minister
to find a way out for this thing.

Before I conclude, I wish to make only
one or two points. One thing is about the
old bungalows. I am living in one such
old bungalow in Canning Lane. Most
probably, it must have been 100 year* old
or 150 years old and is in a dilapidated
condition. It hag got about half acre area,
it has a big garden. Everything is there.
But these bungalows on some of the roads
like Canning Lane are so old that they
have be- come dilapidated. Recently
when I got re-elected to Rajya Sabha, my
wife asked me, "why can't you see and try
to find out some other good house?"
Yesterday I went about seeing many
houses to find out whether I could request
the hon. Chairman of the House
Committee to get another house for me.
When I went out to. so many places, [ am
now convinced that my present place is
better and it is not worse than most of the
bungalows I have seen.

Almost all the bungalows which I was
able to see except the Ministers
bungalows or the bungalow- of the
Chairman of the House Committee—
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these bungalows are done up well— are
in a bad shape and I would request the
hon. Minister to appoint a Committee of
Members of Parliament—for Rajya
Sabha Pool, a Committee consisting of
Members of Rajya Sabha and for Lok
Sabha, a Committee consisting of
Members of Lok Sabha—to find out the
facts to go about and see ali the
bungalows, now bad a condition tney are
m. And they have to be rectified. At least
some urgent action has to be taken.
Ordinary repairs will not do. Urgent
action lias to be taken to see that tnese
bungalows are properly kept. 1 may also
incidentally mention that ihe service of
the CPWD is very bad, they are not
timely, they are also not doing their work
propertly. This matter has also to be
looked into.

And only .one word regarding the
Baba Kharag Singh Marg. Some Member
has said—i don't know if it is Bapu
Kaidate or somebody else— that these
Baba Kharag Singh Marg flats were built
recently. Yesterday I happened to go
there and 1 saw the flats. Some of my
relatives are living in flats in Madras,
constructed by private builders. Those
flats are so nicely built that you don't feel
that you are living in a flat. I don't know
who gave you the plans for these Baba
Kharag Singh Marg flats. It is all
something like a vestibule. Some of our
hon. Members had been there.
(Interruption) .. .1 don't want to tell their
names. Some of the hon. Members told
me. These flats were built six years ago
when I came. Some hon. Members of the
House immediately got some accom-
modation and went there and many of
these Members who were allotted the
Baba Kaharag Singh Marg flats vacated
the flats and went to some other place—
I don't know whether they got better
houses and went or they could not live in
Baba Kharag Singh Marg flats.

Another thing, the structure and
architectural construction of the flats
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is no good. There is no washing area lor
utensils and clothes. We went
yesterday—I just wanted to know,
my wife also came with me—to see
where the washing area is for utensils,
the person who  was . living in flat
said, "You have to wash your
utensils only in the  wash-basin."
Madam, in Indian conditions we don'i
have place where we can wash our
utensns.  Our wash-basins. are SO
small. They are not so big as  we see
in other countries. There is no
washing area for clothes also. This is
the condition of these Baba Kharag Singh
Marg  flats... (Interruption) .. . No, I
don't want to mention names— Perhaps,
she got a better house and went or she
didn't like the palce; Idon't know what
the reason is. I would only request
the hon. Minister, "If you go in for flat
construction, better consult god architects
and see that you construct according
to the needs of the people who live
there. It should be constructed in such
a manner. It has got big rooms; four
bedroom's are there.  Everything is
there, but the construction is not useful .
I would request the hon . Minis- . tar to
take this into  consideration when
she goes in for  further construction of
flats instead of houses for Members of
Parliament, Thank you.
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"As a coralary to the summary fviqti-
Qn procedure, it is prqposed that no
appeal should be allowed against the
order of eviction passed after summary
procedure."
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SHRI JAGMOHAN (Nominated):
Yl l‘_;'/‘ M)é.‘) -”'jwf(/' {4 Madam Vice-Chairman, thank you

very much. I will mention very

f—d.'-/ /r’;, ¥ / b’:};" _JL-"’ 5/, - L bneﬂy a few points. The need for the

_ Bill is obviously there, and I support it.

J . But one thing I Would like to mention

M‘é’ "/@ “rj&“ ’M from my experience is that passing of

U.-s _,ut J ‘ r a law is one thing apd its implementation
is

totally another thmg So, many laws
.~ have been passed in regard to the land
W‘@-’ﬂ L?’,..Z/ W ~~! encroachments, unauthorised occupation,
, etc., but no law has been effectively imp-
._.-fl' 5/ (jf" [7,-9.')’(% 1L L5 lemented and we see lakhe and lakhs of
places in unauthorised and illegal
‘,,f%.,w/ occupation.  Why is it so? It is be-
‘ cause of lack of respect for the law that
"As a corollary to the summary has developed in the country. If you
L . occupy illegally something then the
eviction procedure, it is proposed LY . - .
feeling is that you will get it regularised.
that no appeal should be allowed - . .o
. _— It will be all  right. If the executive is
against the order of eviction passed fi h 1
after summary procedure." very irm  then you can always get
relief  from the judibiary. You may
pass laws but the jurisdictio of the

>
C‘Pf“"d—‘ "’/4-"/ el f’—?-”-’qff"‘ civil  court, though restricted', is there.

The jurisdiction of the civil court is
J‘@f /J "J Z (/;’C/"/ U’ f used in all civil matters like

- this and in prosecution
‘——L-A‘(/' ,.M} d:::...lﬂ_;zu}ré proceedings. But you will  And
. the courts are always
(/’r,‘ I‘__,;,J///;__‘.‘ =y interfering, Issuing stay orders,

. whether you go in writ petition or in

- ”’é ¢34 some other manner, and for years

/ - together the cases will not get settled.

:f: -~ My suggestion in this regard is that,
U’:{ 7 /"L..JQ/Q) apart from showing a firm will, you will
have to take a decision to introduce a

(j”;j *‘?—-C’J&{-’L/ M judicial audit. There should be a
» commission comprising- retired Chief

‘-*%:-'f({'qt-uﬁféju“% Justices.  like
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our Comptroller and Auditor General, we
can have a Comptroller and Auditor
General for the judiciary."'Why don't you
do that so that judiciary acts in a
responsible) way? It is not an
interference in the judiciary. Suppose, I
am the controller. I can go and see a file
of the court, whether the court has
interfered in a proper and just way. I
know, in Delhi, thousands of stay orders
have been given without even asking
whether you have got the plan sanctioned
from the Corporation, without even
asking whether you have applied for it
The stay order is given and it stays for
years together and in the meanwhile
manipulation goes on, pressure develop
but nothing is done. Why should the
jurisdiction of the civil court, facilitate
these types of things?

Every organ of the Government, every
organ of the society must function in a
responsible way, if you really want to
have the results. If you come with me in
the courts, I can show you hundreds of
files which are being dealt with in an
improper manner where the maturity and
responsibility that is expected of the
judiciary is not being shown. Therefore,
this is the crux of the problem. Let us not
sidetrack this issue. Another suggestion
which I would like to make is, when a
person is occupying unauthorisedly—
supposing 'X' or some high official—it
should be made clear that, irrespective of
the stay order, irrespective of whatever
reason he may have for continuing, penal
rent will have to be paid. After every
week rent should be doubled. Even if you
are able to get a stay order and the house
is vacated after six months, you will have
to pay that much extra rent. So this will
act as a disincentive. These are the prac-
tical ways by which you can really solve
the problem of getting your premises
vacated and seeing that the right person
gets the allotment. Now-a-days the issue
is, somehow or other, you put pressure
and get a stay order and get so many
other things and nothing will happen.

[16 JULY 19921 nsea Occupants) 310
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PROF. SAURIN BHATTACHA-
RYA (West Bengal); I was at first
unable to believe my eyes that this lady
was able to bring such a harsh law for
eviction of  people. Now, from the
discussion, the enormity of the problem
has very much been appreciated]
Servants'  quarters, MPs' quarters, ex-
MPs' quarters, ex-Min-isters’ quarters,
everything has come. As I could see, the
amendment  relates to  temporary
occupation for a period rot beyond one
month—somethink like that—for which
eviction process has been laid down.
This is an amendment Bill. = Therefore,
other provisions are definitely there. But
the previous speaker, Mr.
Jagmohan, was, of course very correct.
He repeated an old saying in a  different
language.  Foreign Economists re-
marked that India is a country where there
isno dearth of law, where there are
all types of social legislation, but no
implementation. The unauthorised
occupants are comfortable in the belief
that even after such an amendment
Bill, such epoch-making amendment, the
situation will more or less continue to be
the same. Just today I heard something
which practically struk me
dumbfounded. Someone had come
yesterday to ask for Subscription for
some Pooja. 1 was told that he was
threatening. Earlier he was satisfied with
Rs. 10. I remained alone in the house,
therefore, I used to pay him Rs. 10. Now,
he is demanding Rs. 101. Who are
these people? They live in Jhuggi-
jhompris around the = MP's quarters on
Ferozshah Road and there is nothing to
prevent them. This is not the only
problem. There are servant's quarters
and the problem  was related by Mr.
Swaminathan. MPs are sometimes
completely unaware that there are so
many  servants. somehow or the other
they occupy them. The House
Committee says that it is hot possible
for, them to hand over the servants'
quarters. These are all very peculiar
problems which are related to this
question. So far as the limited purpose of
the
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Bill is concerned Mr. Santosh Kumar
Sahu has very rightly raised the question
of cheap accommodation for the bulging
population of the capital. There are other
related problems which require urgent
attention and my only expectation would
be that our soft-hearted Didi would deal
with these problems also.  Thank you.

SHRIMATI SHEILA KAUL: Ma-
dam, I am grateful to the hon. Members
who have participated in this
discussion this afternoon.  Some of
the hon. Members have given  very
good suggestions. I am obliged to
them that they have all agreed in
principle with, the Bill which has
been brought.  The Bill is going to
(facilitate the Members and  their
guests because now if they have one
guest staying in one premises or in the
Western Court for 5,6 or 10 days, the

next guest can also come after 7-8
days. If there is a  permanent guest
staying there for months  and months,

then the hon. Member will have only
one guest staying therein that room.
Now, more friends of hon.
Members, more number of guests,,
can come to Delhi for treatment or for
whatever purpose they want.  This
Bill which has been brought here is
for General Pool and MPs' houses are
not included in this. It only covers
guest-houses and temporary allotments.
This has to be borne in mind that this is
only for temporary allotments and
not for permanent residence of over 6
years. It does not include the houses
where hon. Members or  Ministers
live.  So, in respect of this we have to
find! out ways and means in the case of
houses that are found to be sublet.
Occasionally inspections are
conducted and if it is found that the house
has been sub-let—then evictior takes
place and the allottee concerned, for the
rest of the term will no be allowed to live
in that house. 4 p.m. And there are
penalties for people..

SHRI SIKANDER
BAKHT
(Madhya Pradesh): Doesn't this Bil
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cover those houses where the MPs"
have overstayed?

THE VICE-CHAIRMAN (SHRI-
MATIJAYANTHI NATARAJAN):
No.

SHRIMATI SHEILA KAUL; No; I
will come to that also. And for this
summary procedure, there is no appeal to
civil courts. Only High Court has
jurisdiction in this. Now, Kaldateji has
gone.

The Vice-Chairman (Shri Jagesh
Desai, in the Chair).

The State Government premises in-
cluding the Delhi Union Territory
premises will be adminisetred by Estate
Officers appointed by the Central
Government on the recommendation of
the respective State Governments. The
amendment  will help to evict
unauthorised guests of MPs also and
relieve them of payment of charges. Then
the amendment covers only temporary
accommodation, as I said before, and for
regular allot-ment there is no charge
proposed.

My other friends have given some
good suggestions. I would like to thank
Mr. Vishvjit P. Singh—he has also
gone—for giving us a very useful
information which, I must say, I did not
possess myself. My office must have had
it. But he has got it. He is quite right
when he says that we should have more
houses and other Members have also
suggested that.

SHRI VISHVIIT P. SINGH: I am very
sorry. The TV monitors were showing
the result. They were not showing as to
who was speaking. That is why I got
late.

THE  VICE-CHAIRMAN  (SHRI
JAGESH DESAI): She was saying that
you have given a very good suggestion.

SHRIMATI SHEILA KAUL: Ac-
tually, we did construct Type IV flats
numbering 256 at Andrews Ganj. But as
soon as they were ready, so
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many of them demanded and they were
taken away like hot cakes. So, to say that
we are not constructing is not correct. We
are doing the job. But it is difficult to get
finance and other things. And
constructing of more houses is not
covered in this Bill. But it is in our
mind.

Some Members said that we must have
more bhawans and that the State
Governments must construct more
bhawans here. Some are doing this and
some have asked for more land and we
are providing them with land. If they
come forward and ask for it, we shall try
to help them.

A mention was made about the flats on
Baba Kharak Singh Marg I also went
round to see them. I found them very
satisfactory. There are three bed rooms,
one guest room, a combined drawing and
dining room. They are very nice and very
comfortable. Well, if you want to scrub
your utensils sitting-down, then it is a
different thing. There, I think, we can
have a small suggestion. One tap can be
fixed at the top and another tap can be
down so that anybody washing the
utensils can sit down and do the! job.
This suggestion can be considered at the
time of future construction We have our
own way of living and we do not want to
impose our way of living on others.

This amendment will help us to evict
unauthorised guests of MPs also and
relieve them to payment of charges, as I
said before. Do you want me to reply to
any other question?

SHRI V. NARAYANASAMY (Pon-
dicherry) What about unauthorised
constructions?

SHRIMATI SHEILA KAUL: gt
TE A AR W

This is a different thing. You have
not studied the Bill.
SHRI V. NARAYANASAMY:

Madam, I went through the Bill.
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You know that in Delhi, in many areas, a
lot of unauthorised and illegal
constructions and encroachments are
going on That aspect also comes under
your Ministry and you are answerable
for that.

SHRIMATI SHEILA KAUL: Sir,
many honourable Members have spoken
on this Bill and have given their
suggestions. His suggestion can be
considered when I place the National
Housing Policy before the House.

SHRI V. NARAYANASAMY: That
is right.

SHRIMATI SHEILA KAUL: Sir, I am
grateful to the honourable Members for
having given me their thoughts and ideas
and I hope that we would be able to do
our job with their kind help. Mr. Kaldate
said that it was no use doing this unless
we all got together to implement the
whole thing. We must have the desires
and the will to do this and only then we
can have it done.

With these words, Sir, I commend the
Bill for the consideration of the House.

SHRI ASHIS SEN: Sir, I wanted to
have a clarification. Even after her reply,
one point remains. Sir, I have tabled an
amendment. I do not want to give
unbridled power to the Estate Officer
because there is always the likelihood of
its being misused. That is why I have
tried to persuadle the Minister to have the
four words "is of the opinion" replaced
by the words "finds on the basis of facts
and documents". T would request the
honourable Minister to give a favourable
response to this.

I also have mentioned incidentally —it
has nothing to do with this Bill—about
the payment of dues for buildings in
Calcutta. Of course, that is a separate
matter.
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SHRIMATI SHEILA KAUL; Really I
cannot catch his point.

THE  VICE-CHAIRMAN  (SHRI
JAGESH DESAI). You can consider it at
the time of moving the amendments.
Now, I will put the motion to vote.

The question is:

"That the Bill further to imend the
Public Premises (Eviction of
Unauthorised Occupation) Act, 1971,
be taken into consideration."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): We shall now take up
clause-by-clause consideration of the
Bill.

Clause 2 was added to the Bill.

Clause 3—Insertion of new section
3A.

SHRI KRISHAN LAL SHARMA
(Himachal Pradesh): Sir, I beg to move:

'That at page 3, after line 9, the
following proviso be inserted, namely:

"Provided that the entire process of
eviction from temporary occupation of
any public premises shall not exceed
thirty days from the date of expiry of
the period of allotment, including the
extended period, if any."’

The question was proposed.
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SHRIMATI SHEILA KAUL. Well, he
has given his viewpoint. I do not think I
have to say anything now.

THE  VICE-CHAIRMAN (SHRI
JAGESH DESAI): Mr. Sharma, she will
consider it in future You are insisting on
your amendment?

SHRI KRISHAN LAL SHARMA: At
least some assurance from the Minister is
necessary because we take so much time
and there is no provir sion to see that we
try to finish all the processes within
thirty days or so.

THE  VICE-CHAIRMAN (SHRI
JAGESH DESAI): She has assured that
she will look into it. I think, you should
be satisfied with that.

SHRI KRISHAN LAL SHARMA:
Okay. I am not insisting on my
amendment,

The amendment was, by leave,
withdrawn.

THE  VICE-CHAIRMAN (SHRI
JAGESH DESAI). T shall now put
Clause 3 to vote. The question is:

"That clause 3 stand part if the
Bill."

The motion was adopted.

Clause 3 was added to the Bill.
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Clause 4 was added to the Bill.

Clause 1, the Enacting Formula, and
the Title were added to the Bill.

SHRIMATI SHEILA KAUL: Sir, 1
beg to move:

"That the Bill be passed."

The question was put and the motion
was adopted.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): We shall now take up
the Indo-Tibetaa Border Police Force
Bill, 1992.

THE INDOTIBETAN BORDER
POLICE FORCE BILL, 1992.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS AND THE MINISTER OF
STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRIM. M. JACOB):  Sir,
I beg to move:

"That the Bill to provide for the
constitution and regulation of an
armed force of the Union for ensuring
the securities of the borders of India
and matters connected therewith, be
taken into consideration."

Sir, as the House is aware, the
Indo-Tibetan Border Police was raised
in October, 1962 in the wake of
Chinese aggression on our  Northern
borders. The Force was conceived as an
.dintegrated unconventional Gueiil-la-
cum-intelligence-cum-fighting Force
meant to operate  primarily in  the
inhospitable, wild and vertical world of
the Himalayas. Since its inception, it
has been mainly deployed ahead of
Army defences in the remote areas of
Northern borders at altitudes of 9,000 to
19,000 ft. above the sea level in the

States of Jammu and Kashmir,
Himachal Pradesh and Uttar
Pradesh. It has been discharging it's

role, including border surveillance,
effectively. Moreover, during
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the past three decades it has also ac-
quired a rich experience in the fields of
high risk VVIP security duties, banks
security duties and in anti-terrorist
operations in States like Jammu &
Kashmir and Punjab. The specialisation
acquired by ITBP has accorded it a
recognisable identity of its own.

The ITBP, since its raising, is being
governed by the provisions of the
CRPF Act, 1949 and the CRPF Rules,
1955 as amended from time to time.
However, the role of ITBP is distinct
from that of CRPF, as it includes
providing a sense of security to the
population living on the borders, con
trolling trans-border traffic, ensuring
effective  border  surveillance  and
functioning under the operational
control of the Army as may be re
quired in senstive areas. This role
demands legal provisions of a nature
somewhat different from those requir
ed by the CRPF. This is the back
ground in which the Indo-Tibetan
Borer Police Bill, 1992 has been in
troduced. A separate Act would also
impart a sense of pride and recogni
tion to the ITBP personnel.
With these words I commend this
Bill to this august House for appro.
val

THE  VICE-CHAIRMAN  (SHRI
JAGESH DESAI); There is one am-
endment by Shri Krishan Lai Sharma for
reference of the Bill to the Joint
Committee of Parliament.
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The questions were proposed.

THE  VICE-CHAIRMAN  (SHRI
JAGESH DESAI); Now, the motion for
consideration of The Indo-Tibetan
Border Police Force Bill, 1992, and the
amendment moved by Shri Krishan Lai
Sharma ar, open for discussion.
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"Forefeiture in the case of person
sentenced to dismissal from the service
of all arrears of pay and allowances
and other public money due to him at
the time of such dismissal."
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"The Indian Evidence Act, 1872,
shall, subject to the provisions of
this Act, apply to all proce-dings
before a Force Court."
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"Nothing in section 101 shall be
deemed to affect the operation of

sections 123 and 124 of the Indian
Evidence Act, 1872..."
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"The Indian Evidence Act, 1872,
shall, subject to the provisions of this
Act, apply to all proceedings before a
Force Court."
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SHRI W. KULABIDHU SINGH
(Manipur): I rise to make some ob-
servations on this Bill, By and large it is
a laudable Bill, but there are certain
unhappy backgrounds as a result of.
which the Bill was introduced in 1962.
The Chinese aggression of 1962 preceded
the raising of this Force. The Chinese
aggresion of 1962 was preceded by the
Chinese intrusions into Tibet in 1952.
When the Chinese intrusions were made,
there were some small skirmishes
between the Chinese and the Indian
troops in the areas of Tibet and its border
areas. The Government of India at that
time committed a great blunder, the
blunder being the announcement by our
respected and revered Prime Minister at
that time, Shri Jawaharlal Nehru, that
Tibet was part of China. The history will
not forget that that was a Himalayan
mistake which our then Hon. Prime
Minister, Jawaharlal Ji, and the then
Government of India, committed in 1952.
We will continue to take objection to
that. In the name of Hindi-Chini Bhai
Bhai  Tibet was sacrificed. The
Government of India gifted Tibet to the
Chinese empire. Thereafter the Chinese
aggression of 1962 came. That was an
automatic corollary. The reason given
then was that some time in the past
history Tibet was included in the
Chinese empire.

In that context, \ would like to submit
that the king of Manipur had conquered
the sothern part of China in
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the 17th century for soma decades. He is
known as Khagemba. That means winner
of China So the tiny State of Manipur
also conquered temporarily the southern
part of China. Does it mean that the
Southern part of China should be the
territory of Manipur, should be the
territory of India? China said that Tibet
was under temporary occupation of their
Emperor and our Government in 1952
conceded Tibet to them. I just want to re-
collect this thing here.

Coming to the merits of the Bill...

THE  VICE-CHAIRMAN (SHRI
JAGESH DESAI): Your time is very
limited. Will you come to the Bill? It is
not your maiden speech.

SHRI W. KULABIDHU SINGH:
The Bill which has been brought for
ward here is a laudable one. It con
tains different chapters. I would not
like to deal with the General Force
court, Petty Force court or Summary
Force Court. The provisions provided
in the Bill are more or less laudable.
The suggestion made by one of my
friends that appeal should go to the
High Coun and the Supreme Court
does not suit in the context and the
spirit of this Bill because the Indo-
Tibetan Borber Police Force is dee
med to be one of the most efficient
forces. Now efficiency and discipline
have to be maintnained. When

the question of efficiency
and

discipline comes in and
when the question of their liberties
and rights comes in, we have to

satisfy them to a certain extent. In the
wording of the Bill you have mentioned
there will be a judge, an Attorney and a
General. They are all judicially-minded
personnel. For the purpose of
maintaining discipline and efficiency,
they should not go to the High Court or
to the Supreme Court. I do not mean that
the High Court or the Supreme Court will
not maintain discipline. But there_ is a
difference between court-martial and
civil trial under the Criminal Pro-quered
the southern part of China in
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tion. If my learned friend contention is
accepted, the whole Indian Army Act,
the whole court-martial system has to be
abolished. The difference should be
made.

The previous speakers and Mr. Ah
luwaliaji have spoken' about the effi
ciency of the ITBp Force, i also
subscribe to that idea. Indeed ITBP
Force is a very efficient and discip
lined Force. Whenever any calamity
takes place, some battalions or some
troops of the ITBP are sent over
there. Even in the case of Pakistan
aggression in 1965, ITBP Force had
rendered a laud-able service. They were
able to fight 'back the Pakastanis. In the
Rajouri front also they could fight back
the Pakistani troops. Their services are
very efficient and we must be very proud
of them,

Whenever a bank robbery takes
place, our ITBP troops are sent by
the Government The present Bill en
sures that thing. We should not inter
fere with the present Force, civil
liberties and all that. By this I do
not mean that we should sacrifice
human rights.

Now Amnesty International has
pointed out that there has been some
torture and violation of human rights by
our Indian forces also in the States of
Punjab, Jammu and Kashmir, North-
Eastern border States of Assam and
Manipur. No doubt those human rights
have to be guarded. But for the
maintenance of discipline and efficiency
this provision as it is in the present Bill,
should be maintained. Sir, considering
their efficiency, 1 would like to make this
suggestion. Moreh is a border town
between Manipur and Burma. A lot of
smuggling is committed through this
border town. The menacing drug heroin is
smuggled from the Golden Triangle to
Burma and through Moreh to India. Then
it comes to Calcutta, ' Bombay, etc. The
three agencies of the Border Security
Force, the CRPF and the Manipur Civil
Police are  checking
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this smuggling very, very ineffecti
vely. The CRPF jawans, the Border
Security Force jawans and the Mani
pur Police personnel at Moreh are
also involved in getting this unlaw
ful thing through such smuggling. So,
I would make this request to the hon.
Home Minister. It is not within the
purview of this Bill, no doubt. But
the utilisation of the ITBP in the
Moreh border may be considered by
the Government because the smugg
ling of heroin through Moreh of Mani
pur is creating havoc. it is incraasing
the number of AIDS patients and
spreading the AIDS disease in a
large measure. A very vital part of
the smuggling is being carried on in
Moreh through Burma. Mr. Vice
Chairman, I would like to appeal,
through you, to the hon. Home Min
ister that the sending of a few sec
tions of the ITBP force to Moreh in
the Indo-Burma border should be
taken into consideration. It is very
essential for the safety of the country
and the prevention of this disease
which is menacing the whole country.
The number of AIDS patients
is increasing in the North-
Eastern States like Manipur and Mizo
ram also. Manipur is in the fourth
position after =~ Maharashtra, West
Bengal, etc. Therefore, for the pur
pose of curbing the AIDS menace,
and stationing of a section of the
Indo-Tibetan Border Police force in
Moreh should be encouraged and given
consideration by the Government.

THE  VICE-CHAIRMAN  SHRI
JAGESH DESAI): Please conclude now.

SHRI W. KULABIDHU SINGH: Yes,
Sir, I am trying to conclude.

Throughout the long border of 2116
kilometres from the Karakoram Pass to
the Lipulekh Pass — the trijune-tion of
India, Burma and Nepal — the ITBP
forces are guarding. They are doing
yeoman service very efficiently with
discipline. So, ultimately, I would like to
support this  Bill
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without provision for an appeal to High
Court and with the request that the court-
martial system, of trial should not be
abolished.

Coming to the last point, my learned
friend, Ahluwaliaji, was speaking about
a black spot in the ITBP; that is, the
killer of Shrimati Indira Gandhi, our
formes hon. Prime Minister, was an
ITBP personnel.

SHRI S. S. AHLUWALIA:. No, No.
Sir; i want to make it clear. The ITBP
forces were posted to guard the house.
They were not... {Interruptions} .

SHRI W. KULABIDHU SINGH: That
is my weakness in Hindi. I withdraw it.

THE  VICE-CHAIRMAN  (SHRI
JAGESH DESAI): That impression is
wrong. Ho wanted to say something else.
What he wanted to say was that they
were not sent for that purpose and that
was why it happened. That is what Mr.
Ahluwalia wanted to say.

SHRI S. S. AHLUWALIA: The
ITBP people were guarding the
House. They were stationed outside,
inside the boundary walls, when that
incident occurred.

SHRI W. KULABIDHU SINGH: The
Black Cats, the  security personnel
of the VVIPs and the VIPs, were trained
by this ITBP force at Kulu. This is a
force which has been maintaining strict
discipline and efficiency. Therefore, we
must give all  encouragement to the
ITBP force. They have Won laurels in
the International games and Asian
games. They have been doing it all
along.  During the 1982 Asian Games,
this was the force which was
responsible for the security of the
foreigners and the players from different
countries, so much so that in the NAM
conference, CHOGM conference, the
ITBP was looking after the security.
With all these records, we should
encourage them.

The Biill brought before the House is an
appropriate one. I would like to request
that the procedure for trial by Force
Court should not be curbed. It should be
maintanied. With these words., I
conclude. Thank you.
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THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): i think you must take
this into account. Because they are
working in scch conditions, some special
allowance should also be given to them.

iy gt g Tgo-agw
WA, ArgaT | # qE W WEER
FAT wrgar g B o1 WY wiEe ¥
wfen afefeafaqt & w9 F7q §swa1
e qn fRea §, T % feu
TEtwT FE gt ar 9% g odr
fagta w9 =1 #X 3o wilas ST
FLAT FTIET |

qregaz, 393 gfeare ¥ A1 AIA
ﬂ*rvr-{g?rg IS qeAl T A &
dam # v ag wew & fo AW
T § gefreymm AT gfae wiE
¥ qeii F1 -afEer A faear
zafae w 9% wIF F T AT
g fr gesifasay a8 ¥ @
faat & 78 o 57 & WA ﬁﬁr—a‘%
i 9% @ aifeg i g e
§ FW FA A0 AGAL, FAANAT
T ST Aoft F g 0@y, I AR

9T WEFT FEAT aﬂr?raﬁrarrarw?r%
IT X T FI &, I a9 & gy
F1 afas ga “ta%u T T

=E T AR, ma‘r [Ecidbifeic)
-aa?zaﬂpm‘rm‘r LIC T
AN qFT @, AfwET 7@ WA =9}
T NI AZFT FEC @A &, AT
AQY ARt F AT WY & g



337 Statement

™ ga¥ ¥, wrmaz, § 4@
B ¥ fza gar § N Fkwe
N fqady gy &, T@ T @E
ToMme Wy F A A HREE
I B AL § | WS dwE, TS,
Weav & mradr w7 fafEw  FEww
£ o ifwm &7 F3 s R
AU g Az 2, RN SN
¥ ag2 f§ @ A9 H A AR
o fAAfl § 3@ AT H d oW
wigar § f wedrr wg e o, 91
BET FT AE Al FA A FH I
fasmaw & a@El Y, S gz
Arée faar @ & cas fiF ®é H
FEr A Fv WA £ Z A 9aner
o TEAT |

g F A, §EOAT, qIET F0T
T qgISt ¥ wed arer § sAwr Wr
& fae @Ay =nfgy (@ W
NG TS TATA ANF AHT W@ 3
AT #@ifgr ¥ o aFy FF0 Fozw
gF-fosaas aTEw
I & g faeAi @ 9wt &4y St
AMET ) AR Wigd T UF I@ 4
§omlt Adf wwar g fvoat g
T Wi el wm w98 W, 52
FTE UF MIE AQHT  FI, HfeRT
FIOATH FY AHT A B | AT
A 1T AAT @A, gaEr T @,
HAT IO { ™R AT g8 FA
HOAT 1+ TF Faw I 1A g °m
S & fam wedt gt B oW
faardy g@m & ar wem< gar F un
FAAL 9 2, T TEF AfEA U
fradige omis wlar g, afwwrig &
AEAT 977 £7qT & 1 AT JF ST AEA
® & 48 0 TG | TE wAwrs
F W A TUW ZEA W oqWER Al
g 1 gEg gy

THE VICE-CHAIRMAN
JAGESH DESAI): Shri Jaiswal, not
here.
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THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI). Please conclude. You
have already taken nine minutes.
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THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): Please conclude.
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PROF. SAURIN BHATTACHARYA
(West Bengal): 1 would say, Mr. Vice-
Chairman, that from the very early days,
that is, from our student days we have
cherished some reservation about the
police force, whatever may be the name.
And even when as a MPs we are also
considered to  be
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part of the establishment we are unable to
shake off that old idea. But nevertheless,
'so far as this legislation goes, I
completely agree with the hon. Member
Mr. K. L. Sharma, that it should go to a
Select Committee. Such a comprehensive
Bill, on such a sensitive froce, efficient
force, should go to a Select Committee
because all the aspects cannot be dealt
with either in 9 minutes or 10 minutes or
two minutes. That has to be recognised
both by the Chair and by the Minister of
State for Home Affairs. I would point out
certain very basic discrepancies regarding
the clause on dismissal and other things.
The laid down procedure says that the
DG, the Additional DG and that way, up
to the Deputy Inspector-General, powers
have been given to them to dismiss or
reduce any rank of the ja wans or the
members of the force other than the
officers. Officers have always been
exempted. But the force on which
depends all the good performance has
been brought under the purview of a
rather draconian provision. I think this
won't help in improving the morale of the
common cadre in the Indo-Tibetan Force
which is expected to perform very
arduous duties. The previous speaker, Mr.
Md. Salim, dealt with the other aspects.
They have been totally denied the right to
any collective action, any union or
anything' of the sort. Only a cultural or a
religious congregation has been brought
in here. Which religion? Why religion?
Religion may bring division as we are
witnessing in this country. I am at one
with Shri K. L. Sharma on the question of
a Joint Committee. But on the religious
question, I am not one with him. As soon
as he would say something I would
protest and when I would say something
he would protest. Then why bring in
religion in the case of soldiers or army
people? Let them practise their own
religion in their own abode which they
would get while discharging their duties.
But no, there should be no union, no col-
lective representation, nothing of the sort.
Why do we have this type of olden-days
idea regarding discipline?
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Discipline is not incompatible with
trade union activity. Trade union ac
tivity, if it runs on wrong lines can
play havoc everywhere not only in
the Indo-Tibetan Force. The Indo-
Tibetan Force also comprised differ
ent people of this country and would
be subject to all the follies. They
cannot be completely immunised
from them by having such draconian
provisions This is an observation
made on the spur of the moment, so
to say. I think this should not be
the final judgement. If after 1962, this
Bill could be brought in 1992, after
30 years, heavens will not fall if one
more year goes. It will be a very
considered step on the part of the
Government if it agrees to refer the
Bill to a Select Committee. This is a
very important Bill covering a
very important section of our forces
—para-military forces. All the provi
sions in the Bill are not novel. There
are some repetitions, no doubt. But
after such long years, out-moded and
outdated provisions should not be
allowed to remain here because that can
only impinge upon the morale of this
force, whose high morale is very
important if they should discharge their
duties properly and conscientiously.
Thank you.

SHRI DAVID LEDGER (Assam): Mr.
Vice-Chairman Sir, I support this Bill.
The Bill seeks to provide, as is obvious
from the Statement of Objects and
Reasons, for constitution and regulation
of an armed force, namely the Indo-
Tibetan Border Police, primarily for the
purpose of ensuring the security of our
northern border and also to deal with
ancillary matters. Sir, as a matter of fact,
the Indo-Tibetan Border Police has been
in force and has been in operation since
the year 1962. But during the last 30
years there was no statute in the land to
govern and regulate this force. As the
hon. Minister of State for Home, Mr. M.
M. Jacob, told us during his opening
statement, so far. that is, during the last
30 years, the force was governed by the
CRPF Act. 1959 and the rules framed
thereunder
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from time to time. Sir, apart from acting
as a centurian of our northern borders, the
Indo-Tibetan Border Police is also
charged with the responsibility of
preventing smuggling activities and allied
crimes. The Force is also charged with the
responsibility of preventing an
unauthorised entry into the country and
exit from the country. It is also called
upon to perform emergency duties to
launch counter-terrorist operations in
some of the States afflicted by terrorism.
Therefore, it is only desirable that a
maximum efficiency and a high degree of
discipline should be infused into such a
force and in order to infuse this high
degree of discipline into this force, it is
necessary to have an adequate legislation
with strict penal laws provided in it.
There are, we have seen, altogether 157
clauses in this Bill. There are clauses
which seek to constitute offences which
may be committed by a member of the
force and the punishment which may be
awarded to such a member in case of
violation of order or discipline of the
forte. There are clauses which lay down
offences of civil nature as may be
committed by the members of the force.
There is also a specific clause, namely,
clause 51, which prescribes the various
forms of punishment which may be
awarded by the Force Courts. There is
clause 60 which provides for imposition
of collective fine on a particular unit of
the force in case of loss or theft of amm-
unition or arms. There is also a clause,
namely clause 61, which provides for the
deduction of salaries and allowances of
officers of the force in case of
unauthorised absence from duty. Sir, I
feel that thesa provisions are adequate
enough for maintenance of discipline and
improvement of efficiency in the force.
But at the same time. Sir, I also feel, as
one of the hon. Members mentioned, that
the members of the ITBP should be paid
special duty allowance as in the case of
other forces. This will only serve as an
incentive for them. I am also in full
agreement with hon. Member Md. Salim
who made a suggestion to
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[Shri David Ledger] the hon. Minister
to bring out an amendment to the Bill
which will provide to the members the
right to form associations to ventilate
their grievances. Sir, Clause 13 of the
Bill prohibits the members from forming
such associations. I would request the
hon. Minister to consider this suggestion.
As is obvious, the ITBP is the only force
in the country today without a statute. It
is in the fitness of things that a separate
statute is being brought to govern and
regulate this force. I am sure that this
new legislation will be successful in
achieving its Object and with these words
I welcome the Bill.

SHRI M. M. JACOB: Sir, I am
thankful to the hon. members who
participated in this debate and from the
speeches made by the Members, I am
happy that all Members agreed on the
necessity of making a separate Act for
this force—ITBP—because of the good
tradition of the force and the requirement
of the time. In my opening speech. I have
given the reasons why we have brought it
at this time. Mr. Krishan Lai Sharma,
who moved an amendment requesting for
a Select Committee for this Bill made one
point on which I thought I must react,
because a few other Members also
expressed the same view. Sir, mainly
some of the Members must have thought
looking at the Bill, that this is totally a
new Bill with new clauses. Sir, it may be
necessary to look in depth and then come
out with suggestions. But, Sir, this Par-
liament has already passed separate Bills
for the CRPF, the BSF, our army and so
on and so forth. This is actually the same
provision taken out from various past
legislations and there is nothing new as
such in this. It is actually a combination ,
taking into account the requirement of the
time. That is the major point that make us
bring the Bill. So, some of the provisions
are corresponding to the army, some of
the provisions are corresponding to the
other forces which I just mentioned and
our Parliament is already seized of it. So,
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we thought it is not necessary to refer
it to a Select Committee. After all, as
many of you agreed', this is a Bill bro
ught after a long period—a delay of
thirty years. That was one of the all
egations made. Really, Sir, when we
started the ITBP, it was a very small
force. We never thought how the sce
nario is going to develop in future. As
a result of the Chinese aggression in
1962, we had to have a special force
to protect our borders, the borders
on the high mountain terrain. In that
terrain our forces were able to do
very well and they could survive well
and get expert training for effective
combating anywhere at the highest
places in our country. So, this force
started expanding itself due to the
requirement of the time and later on.
as you are aware, the requirement of
the country has grown in a different
direction. We never thought that the
ITBP would have to be called for
meeting the terrorist menace. But
terrorism has come to India as a new
phenomenon though it existed in other
parts of the world earlier. So, that as
pect also required a special emphasis.
But at the moment the ITBP person
nel are given training to even meet
the terrorist menace. Our own train
ing methods are already there in our
own country. I am also happy that
there is a wide acceptance. Many
of the Members who spoke have app-
reciated this Force, especially the ser
vices rendered by them during the Asian
(James and on several other special
occasions. At the time of the Uttarkashi
earthquake, the services rendered by the
ITBP were appreciated by this House. |
am very much thankful to the . House for
that. I am also thankful to Mr. Ahluwalia
who paid glowing tributes, to Mr. Hukam
Singh and Ms Santosh Yadav. Mr.
Hukam Singh was the leader of the
Everest Expedtion Team and this came in
the newspapers and we all know about it.
Inspector Santosh Yadav was the lady
from the ITBP who climbed Mt. Everest
and she is the second Indian woman to
climb Mt. Everest. I must congratulate
her. I also agree with Mr, Ahluwalia
that



349 Statement

the House must congratulate the
ITBP Team.

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): Not only that. Your
Ministry should call them and honour
them.

SHRI M. M. JACOB: We have re-
cognised it and we have done it.

SHRI AJIT P. K. JOGI (Madhya
Pradesh); Please announce it in the
House... (Interruptions) ...

SHRI M. M. JACOB: We have al-
ready done it and we are still thinking of
what else can be done.

Mr. Krishan Lai Sharma, in his
opening remarks, said that some of the
service conditions could have been
included. Well, service conditions could
be brought in under the rules while
framing the rules. We have not
mentioned anything about the rules. It
should be taken care of under the rules
when we frame them.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Being the Chairman
of that Committee, I would like to look
into them and see that they get as much
benefit as possible.

SHRI M. M. JACOB: Yes, Sir. Mr.
Dave mentioned—he is not here now-that
punishments for trivial matters should not
be there. Sir, punishments are not for
trivial matters. In a disciplined Force like
the ITBP, we have to have also an
effective in-built mechanism to maintain
the discipline of the Force. Otherwise, it
may not be possible to manage it. That is
why the Force Court is contemplated in
this and that is the way we should do it
Even the Army functions in a similar
way. We are not eroding the rights of the
citizen. There are avenues for meeting the
grievances of the service personnel under
the same scheme and so that is also taken
care of.

Then, the powers given under the
clauses are similar to section 16 of the
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CRPF Act and section 137 of the NSG
Act. So, there is nothing new about it.
When we are encountering anti-national,
dangerous ad outlawed people at various
points, some strong measures are
required and for taking strong measures,
giving such powers to a Force like the
ITBP is very necessary. I think it was Mr.
Kulabidhu Singh who was mentioning
about the smuggling across the Manipur
border of narcotics which brings even
AIDS and other vices into our country-

SHRI SATYA PRAKASH MALA-
VIYA (Uttar Pradesh): Also gold.

SHRI MM. JACOB: Yes. I am very
much thankful to him for mentioning this.
He has requested for the deployment of
this Force across that border. I will
certainly have a look into it. The number
of forces has to be taken into account and
they are, at the moment, deployed in
various important places and also for the
security of banks in Punjab which has
been entrusted to the ITBP. I must
cogratulate the ITBP men because ever
since they happened to go to Punjab for
the security of the banks, the reported
crimes in the banks like dacoities and
robberies are not very much on the
surface. God forbid, if I mention this,
some people might think of committing
dacoities in the banks! Anyhow, what I
say is that they are doing a very good job.
Anyway we will certainly consider this
proposal. At the moment, I may not be
able to commit myself to say how soon it
will be done. But, at the moment, this is
an area which has to be effectively
handled and the BSF is also aware of it
and the Assam Rifles are also looking
into it and various other security forces
are attending to this at the moment. But
still we have this menace, especially
infiltration into Manipur, and it will be
dealt with firmly and effectively.

Mr. Hari Singh mentioned about
children's education and all that. Sir, it is
already being taken care of..,
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SHRI SATYA PRAKASH MALA-
VIYA; Sir, what about the Business to be
taken up at 5.30 P.M.?

SHRI M. M. JACOB: I will be
completing now.

SHRI SATYA PRAKASH MALA-
VIYA: I want the Chair's direction.

THE  VICE-CHAIRMAN  (SHRI
JAGESH DESAI): He is replying now.
Now it is at the last stage. Immediately
after this, we will take it up. I want to
take the sense of the House. With your
co-operation.. .

SHRI M. M. JACOB: If Mr. Malaviya
will agree with me, I will conclude it
very quickly.

Mr. Md. Salim made some points. Of
course, I mentioned about Uttar Khasi.
Then Mr. Bhattacharya and Mr. David
Ledger made some points. I am thankful
to all of you for your good contribution.
The ITBP, when they get a separate Act
passed today by this House and followed
by the Lok Sabha subsequently, they will
certainly have a new strength of their
own. And the satisfaction of the men of
the ITBP will certainly go a long way in
the fulfilment of our objective. I hope the
House will pass this Bill unanimously
and support the motion moved by me.

THE  VICE-CHAIRMAN  (SHRI
JAGESH DESAI): Now I shall first put
to vote the amendment moved by Shri
Krishan Lal Sharma for referring the Bill
to a Joint Committee of Parliament.

SHRI M. M. JACOB; 1 request
Sharmaji to withdraw his amendment.

THE  VICE-CHAIRMAN  (SHRI
JAGESH DESAI): Sharmaji, do you
want to say something?
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THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Does he have the
leave of the House to withdraw the
amendment?

The amendment

was, by leave,
withdrawn.

THE VICE-CHAIRMAN (SHRI

JAGESH DESAI): I shall now put the
motion moved by Shri Jacob to vote.

The question is:

"That the Bill to provide for the
constitution and regulation of an
armed force of the Union for
ensuring the security of the
borders of India and matters
connected therewith, be taken into
consideration."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): We shall now take up

clause-by-clause consideration of the
Bill.

Clause 2 to 157 were added to the
Bill.
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Clause 1, the Enacting Formula, and
the Title were added to the Bill.

SHRI M. M. JACOB; Sir, I beg to

move:
"That the Bill be passed."

The question was put and the motion.
was adopted.

THE VICE-CHAIRMAN (SHRI JA-
GESHDESAI): Before the Minister of
State for Home Affairs makes a state-
ment about the incident of Police firing
in Bhilai, I would like to take the sense
of the House about clarifications on the
Railway Minister's statement.

SOME HON. MEMBERS: That
should be tomorrow.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI). All right. Now,
the Home Minister.

STATEMENT BY MINISTER—
Incident of police firing in Bhilai on
1st July, 1992

.THE. MINISTER OF STATE IN THE
MINISTRY OF . PARLIAMENTARY
AFFAIRS AND THE MINIS-TE
OF,STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI M. M.
JACOB); Sir, I rise to inform the House
of the incident of police, firing on
agitating  workers in Bhilai. Madhya
Pradesh, on the 1st of July, 19992..

According to information. received
from the State Government about .3,000
men. and 300 to 400 women workers.
owing allegiance to Chhattisgarh .Mukti
Worcha staged a dharna on the railway
track near Power House rail-.way station
in ..Bhilai' about 9.15 AM on, 1st, July,
1992.
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The Chhatishgarh Mukti Morcha has
been leading a workers' movement in
Bhilai area for acceptance of a nine point
charter of demands including abolition of
contractorship, issues related to wages,
bonus, Service conditions etc. and
reinstatement of retrenched workers.
With the exception of the demand for
reinstatement of retrenched workers,
agreement on the other demands had
been reached in a series of meetings held
in the month of June, 1992. Further
discussions on the demand for
reinstatement were scheduled to be held
on 1st July, 1992 with the officers of the
labour department when the workers
staged this dharna and indicated that it
would continue till their demands were
met.

Because of the dharna by the workers,
the rail traffic on this route remained
suspended for about -eight hours. The
railway authorities made repeated
requests to the administration to help
restore the traffic Efforts by the Disrict
Adminisfration" to per-suade the
workers' to end the dharna did not
succeed. The worked "insisted on the
fulfilment of their demands before
clearing the rail track.'* There were stray
incidents of, pelting of stones during the
day. Prohibitory orders under Section
144 Cr.P.C. were promulgated ' in the
affected areas from 2 PM.

In view of the stone pelting the
Additional District Magistaste pre sent on
the spot issued a warning at about 4.45
"PM to' the workers-to Asperse.- When
the warning toad no effect, the police
force advanced-" to remove the workers
from the. .track. The women workers
started lIoaving The, track but the men.
started stoning and some ' of them also.
"attacked the police with sticks The Sub-
Ins-pector pector of Police, Shri T.
K.Singh Was "fatally' injured in this
attack Starry other officers including' the
Supdt of police Addl Dstrct Magistrate
Sub- erintendant of police (City) and
Addl
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tional Superintendent of Police were hurt.
Lathi-charge and bursting of tear gas
shells by the police failed to control the
situation. In view of the gravity of the
situation, firing was ordered after due
warning. In the firing 15 workers were
killed.

As Boon as the situation was
brought under control, action was
taken to remove the injured from the
railway track and admit them to the
hospital. Thereafter, dead bodies were
also removed immediately to the hos
pital.

After the removal of injured to the
hospital, District Magistrate issued
orders for detailed inquiry into the
incident. Orders were also issued to pay
financial assistance of Rs. 2,000/-each to
the next of kin of the killed persons and
Rs. 1,000/- each to the injured.

Indefinite curfew was imposed in
Cantonment, Jamool, industrial area of
old Bhilai and part of Supela police
station areas to maintain peace. Prohi-
bitory orders under Section 144 Cr. P.C.
were promulgated in Bhilai Bha-tti Bhilai
city and old Bhilai areas, 13 of the killed
have been identified. Last rites of the
killed were performed on 3-7-'92.
Immediately after the incident, 89
persons were arrested under Section 151
of Cr. P.C. and remanded to police
custody. 115 agitators were injured in the
lathi-charge, stone-pelting and police
firing. 63 injured were admitted to Durg
Hospital and 9 injured were admitted to
Bhilai hospital. The injured include 6
women. 65 person belonging to the State
administration were injured of whom 9
were admitted to the hospital.

*The Government of Madhya Pradesh
have informed that in addition to the
financial assistance ordered by the
District Administration, assistance at the
rate of Ra 10,000/- each to the next of kin
of those killed and Rs. 1000/- each to the
injured has been ordered from the Chief
Minister's Relief Fund. Belief of Rs.
10,000/- each to the next of kin of those
killed and
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Rs. 5,000/. each to the injured has also
been announced from the Prime
Minister's Relief Fund. The State Go-
vernment has also decided to hold a
judicial inquiry into the  incident

THE  VICE-CHAIRMAN  (SHRI
JAGESH DESAI): There are 16
Members. Therefore, I would request the
Members to ask pointed questions, Mr.
Malaviya.

SHRI SATYA PRAKASH MALA
VIYA (Uttar Pradesh): A Committee
called the 'Citizens Committee on In
dustrial Unrest in Bhilai' toured the
Bhilai industrial belt for five days in
November, 1991. The Committee com
prised of (1) Shri D. S. Tewatia, ex-
Chief Justice of Punjab and Haryana
High Court and later of Calcutta
High Court, (2) Shri Kuldip Nayar,
Senior journalist and ex-High Commi
ssioner of India to the United King
dom, (3) Shri Vijay Tendulkar, the
well-known playwright and threatre
personality, (4) Dr. Anil Sadgopal,
noted educationist and social activist,
and (5) Shri Rakesh Shukla, Advoca
te, Supreme Court, who was the Con
venor and Member Secretary. The
Committee has reported that 14
labourers died in various accidents
between 1988 and March 27, 1991.

Sir, in the memorandum submitted by
the Chhattisgarh Mukti Morcha, which is
espousing the cause of these labourers,
they have said that more than 3,800
workers are out of work. One of their
demands is that the Minimum Wages Act
should be enforced. As you know the
Minimum Wages Act is a Central
legislation, it is also the responsibility of
the Union Government fo see that this
Act is enforced.

They have put forward some ten
demands. I would refer to three or four of
these demands. They want that all those
workers who were retrenched should be
reinstated. They want that a fair wage
and other facilities should be provided,
with retrospective effect. They want that
full
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daily wages should be paid for the injury
leave, with retrospective effect. They
have also demanded that compensation
should be paid in the case of all those
workers who died in accidents in various
factories and that at least one family
member should be given employment.

As has been mentioned by the hon.
Minister in his statement, in early 1992,
a compromise was arrived at. In this
connection, I would like to put three-four
questions. As you know, there was
industrial unrest in this area. My
question is, what was the Central
Government doing in this matter? I am
asking this because, as I said earlier, one
of their demands is that the Minimum
Wages Act should be enforced.

Secondly, the State Government has
decided to hold a judicial enquiry into
this matter. I would like to know whether
this judicial enquiry would be under the
Commissions of Inquiry Act, 19527

SHRI MM. JACOB: May I interrupt
the hon. Member for a moment? I have
just got the information that the enquiry
has been ordered by the Government
under the Commissions of Inquiry Act,
1952.

SHRI AJIT P. K. JOGI (Madhya
Pradesh): Who is the Judge? A High
Court Judge or...

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI); That he will give
afterwards. He has said about the mode.

SHRI SATYA PRAKASH MALA-
VIYA; Sir, the workers had announced
that they were going to hold a
demonstration near that area. The
Minister has said in his statement that
section 144 was imposed at 2 P.M. I
would like to know, what prevented the
authorities, the State authorities, from
promulgating section 144 in the early
hours of the day because the
Chhattisgarh
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Mukti Morcha had said that their de-
monstration would be peaceful? They
had had already informed the authorities
that they were going to stage a

dharna.

I would also like to know whether it is
a fact that one Subhash Gupta, a well-
known henchmen of Kedia, and his
goondas were planted in the general
public, which had resulted in this
incident? Then, is the Central Gov-
ernment going to give some compen-
sation to the family members of those
workers who have been murdered or who
have been killed? Lastly, would the
Central Government institute an enquiry,
on its own, in this case? My information
is that—this is also mentioned in the
memorandum  submitted by  the
Chhattisgarh  Mukti Morcha—  the
authorities in Madhya Pradesh are in
league with the industrialists who have
their factories there.

SHRI M. A. BABY (Kerala): Thank
you very much, Mr. Vice-Chairman, Sir.
for permitting me.

First of all, I must express my fee
ling of disappointment over the state
ment, the way in which the state
ment has been made. I expected that
the Central Government authorities
would take cognisance of the fact
that this was an unprecedented incident
where the State Government itself acted
in a most criminal way.

A Government and administration which
is expected to enforce law and order
itself violates it and moreover commits
cold-blooded murder; this is the sum and
substance of what has happened in Bhilai
on Ist July .

Sir. arising out of this statement, I
would like to ask whether the Gov-
ernment of India is aware of the fact that
the State administration indulged in an
exercise of delaying the whole
negotiation with the workers. In feet, one
month before this particular incident
there were series of discussions and some
assurances were given to the workers that
their demands would be sympathetically
considered and resolved. At that point of
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time itself the workers under the banner
of the Chhatisgarh Mukti Morcha stated
that you had given similar assurances
many a time earlier. If you are going to
violate again, we will be left with no other
option than taking recourse to more
militant forms of agitation. Sir, we
know that this  is not the first time that
workers have been forced to take recourse
to. the form of agitation of squatting on
the rail track. I am reminded of the agi-
tation organised by the textile workers of
Kanpur in the year 1989. That was a far

busier  railway line. Still the
administration did not resort to
indiscriminate firing. There was an

effort from authorities to find out an
amicable settlement, whereas this par-
ticular railway line near the Bhilai power
house station was not a similar busier
line, and I do not want to go into the
details. Therefore, so far as my
information goes, on the basis of my
own personal experience of having visited
that place and collecting the information,
the administration was in a most
surreptitious and calculated way
dragging the Chhatisgarh Mukti Morcha
workers to this kind of a trap. SHRI AJIT
P. K. JOGI: Instruction from Bhopal.

SHRI MD. SALIM (West Bengal):
From RSS headquarters.

SHRI M. A. BABY: Therefore, the
whole incident should be viewed in the
largest context of the way in which the
BJP Government in Madhya Pradesh has
been functioning. When we visited Bhilai
on 3rd and 4th July, I came across some
paper reports wherein the Chief Ministers
himself has admitted that labour laws are
not properly implemented in the State. It
was 4th July that all major newspapers
reported this statement of the Chief
Minister of Madhya Pradesh
(Interruptions). I shall lay the copies of
that newspaper report on the Table of the
House with the premission of the Chair.

SHRI MD. SALIM: Blood was needed
for the foundation of building the temple.
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SHRI M. A. BABY: Therefore, if the
State administration deliberately denied
the negotiation process and provoked the
workers to take recourse to this kind of
an agitation, the State Government
stands accused, firstly, for violating' the
labour laws and not helping the workers;
and secondly, for having gone far beyond
and commititing cold-blooded murder of
workers, women and children, which is
something which in the past independent
history of our country, has never
happened in any part of the country.

SHRI KRISHAN LAL SHARMA
(Himachal Pradesh): Not even in Punjab
and Kashmir?

SHRI M. A. BABY: There the situ-
ation is entirely different.

SHRI MD. SALIM: He wants the
State Government of Madhya Pradesh to
be treated on par with the terrorists of
Punjab.

THE  VICE-CHAIRMAN (SHRI
JAGESH DESAI): No crosstalk please.
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SHRI MD. SALIM: He can't
justify. . . (Interruptions) . . ,

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Mr. Baby, now you
please proceed. (Interruptions)...
Please sit down. Satya Ba-hinji,
baithiye,

SHRI M A. BABY: Sir, I am so sorry
that a seasoned and veteran leader of the
BJP has drawn parallels between this
cold-blooded, State-Administration
initiated murder of unarmed workers who
were peacefully squatting on the railway
tracks and the most unfortunate happeni-
irigs in Punjab and Kashmir where
terrorists, abetted and aided by im-
perialism and their armaments, are killing
innocent people. Both the incidents are
extremely different and I am so sorry that
in such a callous and' irresponsible way
the cold-blooded murder of workers of
the Chha-ttisgarh Mukti Morcha at Bhilai
is sought to be justified by an hon.
Member of this House.

THE VICE-CHAIRMAN  (SHRI
JAGESH DESAI): No, no, he has not
justified. Please don't say like that. ..,
(Interteuptions)...
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SHRI MD. SALIM: He is only
comparing the misdeeds!.. (Interrup-
tions) ..

SHRI M. A. BABY: Sir, I want to
know whether the Central Government is
aware of the fact that the Madhya
Pradesh Government has taken to a
course of procrastination of the
negotiations and, if so, whether the
Central Government would give strict
instructions to the State Government of
Madhya Pradesh that the problems of the
workers would not be handled in such a
lackadaisical manner. Secondly Sir, I
want to know whether the statement of
the Chief Minister of Madhya Pradesh
that labour laws have not been imp-
lemented in the State of Madhya Pradesh
to protect the interests of the workers is
true and, if so, what steps the Central
Government is going to take towards
compelling the State Government of
Maahya Pradesh in implementing the
existing labour laws.

Similarly, Sir, when we visited the
hospitals, we came across cases
where the State Administration has
pressurized the hospital administra-
tion to discharge the injured people
who were having bullet injuries and who
were not in a position even to stand up.
The State  Administration has been
pressurizing  the hospital authorities
to discharge them because Mukti Morcha
and the police wanted to arrest them. I
have the clear case of one Bhimrao
Bagde who is a leader of the
Chhattishgarh ~ MuKti Morcha. He
told us that the has already been
discharged. He is not in a position even
to stand up; he is so weak. He was
injured by bullets but still the State
Administration,  through some police
officers,
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pressurized the hospital authorities, the
Bhilai Steel Plant hospital authorities,
that he should be discharged. If this is
the case, that the injured workers who
should not be discharged on medical
grounds are being discharged on the
basis of pressure from the State
Administration, will the  Central
Government intervene in this matter?

THE  VICE-CHAIRMAN  (SHRI
JAGESH DESAI): By Whom is the
Bhilai hospital owned?

AN HON. MEMBER: The Central
Government.

SHRI AJIT P. K. JOGI: The Steel
Plant... (Interruptions)..

THE  VICE-CHAIRMAN  (SHRI
JAGESH DESAI): The Government
must make an inquiry into it.

SHRI M. A. BABY; Thirdly, Sir, I
have been told, when I visited that place,
even by the relatives of the deceased—
the murdered people—that the dead
bodies were not handed over to the
relatives of the deceased persons. I want
to know whether the Central Government
has any information in relation to this.
My information is that these dead bodies
were taken together and the authorities
gave permssion to only one or two
representatives of the deceased to
accompany the dead bodies and these
dead bodies were taken 12 kilometres
away and these dead bodies

" were burnt together. This

6.00 P.M.is my information. If this
is 80, it is the most inhuman action by the
State Government. Not only the innocent
workers have been killed but their dead
bodies also have not been returned to
their families. This is an atrocious action.
I want a clarification from the Central
Government on this.

Sir, regarding the compensation, when
we forward some cases of some patients
who have to undergo some operation,
serious operation, from the Prime
Minister's Relief Fund up to Rs. 20,000
is given for the operation.
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Here are cases in which the only persons
who, through their employment, helped
to sustain their families, have been
killed; and the compensation given by
the State Government is too meagre I do
not want to repeat it. First, an assistance
of Rs. 2,000 was given. The value of a
life was given. Then, another Rs. 10,000
has been given. The value of a life
cannot be measured. Even if Rs. 50,000
or Rs. 1 lakh is given, that is not
sufficient. But, still, considering the
poverty of the families, the money 'that
has been disbursed is totally inadequate,
and the Central Government should
immediately do something about that.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI). That is all

SHRI M. A. BABY: Sir, similarly-one
more points—the callous way in which
the murderers of Neogy were allowed to
escape, is a very important, crucial issue
behind the whole development. The State
Government itself which now stands
accused of having perpetrated this
murder, coldblooded murder of the
workers, has helped murders of the
leader of the workers, Shanker Guha
Neogy. What steps is the Central
Government proposing to take with
regard to this particular case where the
murderer of a trade-union leader is being
protected by the State Government?
Though, under popular pressure one
culprit was arrested, under surreptitious
circumstances he ecaped from the jail.
What step would the  Central
Government like to take with regard to
the murder of Shanker Guha Neogy?

Thank you very much, Sir.
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He is not here to defend the State
Government.

SHRI KRISHAN LAL SHARMA:
You are here to charge the State Gov.
ernment: we are here to defend It.

f wraTm YWIwT ST (TPRE)

oz = ¥ ad § whQ B Q
LI A

w.ﬁm : @i ¥ WY
qgrgagwmmza?%

oy dwWrg  Wreww e 30

“mawmmﬁﬂ

[ 16 JULY 1992 ]

| =
l
|
i

by Minister 366

esﬂwwqa'qq:aimﬁtm

ey ST § Firwr firer Y v erwndy o
agi oft o & gem Ayl W

! Wgewy wiw - mﬂq&
s feg & wr ?
:ﬂhwm_‘]?d_
oS o
;W SEAT

LI |

3

ﬂ’ .

P

i

ot
i1

133
L
131953



367" Statement

=it THIW FTOEY JWE

#eh AR AR IonafEl F @iw
¥ guEl W g 41 | w Ay
# auEiY 9 gEET 3T ¥ WM
fgar fpar cgww & vEEw
wr"?ra"ra“mnﬁﬂi’ll I~
2 - AgRA, A feW e § &
T g@rr{ |17 g AwgE, faard
qgd ¥, a0 W wfat 9%
FHT 43 N 1 AN AW A, A0
a“frrf‘amﬂﬂﬂ’l‘ “Hfer A goAr
g & grﬁrgvf (zama)

st Fwmm TRmw K A

ag @ faw=i %_'l AT
azrg gorr § f& w@fy
ﬂtﬂwﬁ%ﬁr{ 4T
. 9A% gt WSS
'?’@‘“Wﬁi?q
| RWITFET  ATEX & ¢
Hﬁﬂlﬂ'ﬂ Y TA§E g e AN
W W W FF W qumEN %
= N g4 ¥ omEi 50 & fag
aﬁﬁéﬁﬁfmw{qu “fan
T X0 w0 & A, &
ﬁ*é’rwﬁl

“"ﬁb

em%trm"

sﬂ%«mwmmn g ar-

qT W ga b, §¥ gmwEEy
¥ AN B R G ag T o
oR N Y e A mﬁaﬂ'&‘m

M Y g g oA g

wfam‘aaﬁzrg'fqﬁwa@gn
% Qe AR fAe AWEE AW e

[ RATYA SABHA ]

u‘bmﬁtﬂ oF 47 St A

by Minister 368

m@ag‘ilaﬂmﬁa@ﬁ%
fau draeE &n W, (W)

it gTai fag sgtean -
msrrrrg T FafdeveT g7

51 HigEAE NENT I HH AFAR
AT NEW) . wg wegdl A IEF @9,
IFFT WO IR fEAT AT AR
cieil .

2 SN e S 5
GAFIIEE Gt 133
'(J'-’é.’d,.r’fwy/wf

gamwreas  (sff UHoQo &) ¢
AT FAUT ST 96 ReHT F 397 |

oft FATH ATIRGOT T+ 2w B
§ wg FIw W g Ay gRT § 10N
Tlgar § 6 3% A9 17 AT
wiT fwy J@ ¥ IR Twen ¥4,
gfaFl FT TERE T, T9F A H
Fgr orf fam 7€ & ) ww G W
Fager gl af f5 Adl g, wTag
wifafeds w9 8. .. (smawA) waq
WY, AAT A FAT ATTC R qz
a1s 2+ a5, . . (wqe)

ot RigeE /1w - w9 afgasi
FaR A gwam A v . :

oFt FAW ATOER FICH: F FATIAT,
3L ARY |V EE 9T g TeET I
FEAT, PR A I ) A€ G
a| g agﬂsﬂ T T TE E, ST W
& g% eI Gr“ram g
o _
et g afgw (IwT wEw)

UL HEH I@AFTATAY &Y fa‘cmr@r
wsn‘crr%:

g
p

ofy FoTw AT VLY

1 Transliteration in Arabic Script.
*Not recorded
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) Mg wEw o gdT difaw
ATHAT & AT AATE T FTE § 7

sfv ol WY ;= AT waer ® 1
... (eoEuT)

it garelt fag speenfeur @
feard & fage ffo. . (Staara)

st Fearm arogw TEn o 3fEg
¥ i g A FT W g ) |
#2 @ ... (vWam)

st T AW TER (IR NEW)
TRl fon 9@ ¥ 98 5T 8 fiﬁ
7z fare o Tff smr wifge, @
fawrr w1 wifEm, | | (TTEwE)
Agred, fag T & T AgEm ¥
Fg1 ag fopre ¥ A8 s S,
o fasrr difac, | | (s@qeawr)
THE VICE-CHAIRMAN (SHRI M.

A. BABY); That will not form part of the
debate. He has withdrawn it.

t oM

SHRI S. S. AHLUWALIA; He is
making a mockery of the Statement. It is

a serious incident. He should be ashamed
of it.

THE VICE-CHAIRMAN (SHRI M. A.
BABY): He has withdrawn

the record.

=t gow W @AWt o GET S
g g 2w ;v sDfse, | (ATaT)

. st wen afgn @ R F 3a
Hﬁ*@'l .

- oft goopele fag  syepnfey
* ag wraen difers § atfora sar 2
FAGH 7 FAT g @
& agi 97, -, (%)

R wons Wl gz %
Z2EW 16ma1ﬁrrﬁ=rq.
{ sowenar )

*Not recorded.
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#ft gtoite Tag  snranfen
sifgatheat & fa=@r § @7 &8¢
w® F), af =l Sige mwm L

(=aaT)

sfafr @ wfge

D wE W
. (waxaT)

st pow W wRt S faey }
IEET ATF ¥ 2N WA gIRU ..,
(37T

At
¥ AYE A ARF &% !%
(g )Hﬂ?%ma‘ifﬁq
(zmaa)

M mEATm [AET @
IE IWAWIAN HERY, SN s Ao
Ay 3914 T R .. (ram)

i gorle LESCHE LI
B AE S aafg ga(w‘
3*-75‘{ TA-ZAET  FURT AT WY
@ g w2 =1, . . (swEum)

IR (A o, T, a@ut)
qRA S, AW FT WEAT  qOHT
AR FL .. | wwmwm)

N JA-AOT J|HET W
¥ qT 9=t @ W &, 3w =a 9%
Ay A o W g
(mm)

=t gLt ggamifar :
ﬁraw sfanfet % Tﬁ'@ﬂ‘ TATHT

S FaTm w2 2 IR
arq ¥ DT, zafar IS oy L
(srraen) |

v AREw e : W
afse, v afgw A g AW R 3y
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»ff Sx1r TIULT AN

¥3 g TP A R 9
¥ AT T AY 7g I AfEA
AT FI6Y = & ., . (sweum)

- ot P 8 A T G
§ s . (swwame)

»ft dever AroEw aRn oW T
R ANE 471 § .. (sqwEm)

Symweas (st oR. ., @) A
AT afgw AT A dfmw .
{ soau=)

ot FAT ATTAN QTT IR
YR WEIEG, 8 AT ¥ W qId 4%
AW &5 ¥ v mg wamissi oY
oo aEt T feR g zadr siwer
vt oz @ 4 ¢+ oY 9T qmfar
T AT AL 1 IR G A
1 aream A . (vywaw) o

SHRI H. HANUMANTHAPPA
(Karnataka); Sir, are we converting it
into a debate?

THE VICE-CHAIRMAN (SHRI M.
A. BABY): Now, he will ask
clarifications.

SHRI H. HANUMANTHAPPA: He is
repeating what has been reported in the
press. If there are any clarifications on
the statement he can ask. Ir he is
converting it into a debate, then, we will
have to narrate the whole story. We are
concerned with the incident from 1st
July.

*SHRI KAILASH NARAYAN
SARANG: I have to narrate the whole
story.

SHRI MOHAMMED AFZAL alias
MEEM AFZAL; Sir, I am on a point of
order.

SegaTere (S oHone &)
:qm w1 3 fifg ..

[RAJYA SABHA]
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W TEHEA T AT & ag W
q3q waddz & v & 1 # awmar
g fr 9 $5 7 w2zdz fRar e

s i 1y o) S
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M pen S RN E
e TS A
LA LAY e i
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ff dmm weme |qen S
fedma &1 T @ # .. (wwaw)
IIFATTST wEled, ST FB TG wTA0
g*gagﬁs’mwrtﬁﬂﬂaﬂ
T8 FJTAC AT NI FAT FEAL
qe7 AT &9 #F . (soea)

oy gaganaq - 3z wEE
¥ 3 A I arvwyg 3 AL
faawy fzar 2 iz wadwr 7

SHRI MOHAMMED AFZAL alias
MEEM AFZAL; He is just telling stories

rather than asking questions,

# AW AT YT (IRT
q2q) © FE M A OAOA HACATY
fg:ri§ =% zs‘z‘?r o1 e AT W
RERREA ) ?:’t f& w3 9B 2,
Ffga waF @ mi%rr T W g X
F 1o '-ra°r 2t 2 TAEY B
#®7T A . (smAuw)

it qwea g mgenfan
AT 48 FEY ¥ U A7 93 ¥ W
ag ueq g A foiid A 27
sz 3z feard ¥ § A 95 waw
A . (zgaa)

ot atrita SRR WAL 2 7 AATT
@ #T a%q & 7 AQF FiaTa F7 @
g 5 9% o A1 93 § @Y gy DAY
FIF AT F ) A, 7 T WO TR
g o Fd qrT KT AT § 4 77 SqvaT AN
gy ST 1 ST A AT AN IR AT
IRy & f5 #Afdedar feat o
gt ot R aft w7x § 0 Afmw
e ¥ A qd oo wog I
qw fawr arage fem, g Afse.
(vawerr)

Juaweaw (s ge go @

grew o, o #9e ® sfge L

1 WAW TGO |TER . STRET-

s W, a1 ¥ AOF A A 7

'[] Transliteration in Arabic Script,
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72 § am ¥ W g | 'MW
TT At IWMH gE F faeeAr wwd

fr gRTY « mﬁ‘:
Far o GET A § 7 ﬁm%mt
L AT W, m!raﬂa’twal

qfe & o, gedET % 9w

T SN sy e ' e, g
FTA BT o & Y 1 gEw@
F FMfuw & Fww IW 9T AT
ERAr NE £7 fmr war I ag
wF wg g 7 ysAr w@ar § &
TeHT G ¥ AT IFE WG 0UI,
Ty sr, 7y v gz, gnay mfent
Fogver ot o Wi oE &9 Agd 7
TRE W1 T a7 g% 2 fR M Aw

aZi g7 2Ef e 2 oF qum
Tirdgs #1 fedas {Ear =rt

T8 TRIT RIR FT FHTHRGS B4

gy wk YT w4t qERAT o § oAy
¥ uvw 9@ wIeAC g . . . (SwwEet)
o Yu  gARATST RIGHT

Tz A T A Ferd st
{=Taer™)

m(ﬂﬁw T, W) wgq-
oifergr S WA wawr AW 9
ITHT AR T IW 49T WG IHT
difag o+ . . (wrET)

SHRI H. HANUMANTHAPPA: Sir if

he is giving all sorts of information, then
there should be a disciues-ion out side
the statement of the Home Minister.
(Interruptions)
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C S dmW AmEn gwn &
g WAt A H g 9@ @r g
(mam) . ‘

- ofy AIFERR GAW  TIHAC FORT
T ITT XA § frafw g sifwat
Farf, o w2 .. (wagw) -

R rlet
A O AT o

-t ez
SHRI H. HANUMANTHAPPA: If what
has been stated by the hon. Member is
really true, that is an atrocity against a
woman, then why has the State
Government not furnished this
informatics? (Interruptions) Why is he
coming with all that information wiiich as
not been furnished by the State
Government? (Inter raptions)

st woie vl mﬁt HEaE A
FAF qust fzar 3@ Sw T

sy wEIm Frewn @I o AT,
78 A ¥ gw o Iza g §
frgelr, ST =ifms wiy 7o 39 o
Fig ¥ # gw e & amy 39
deew @ T@ At 1 9g TWET &
72 79 § Ot A8 1 @ 5%, frow
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$2 w fewr Wm0 ® wwAr
agar § fF ag ¥ & 9 § ag
@ 1 (FmEenw) wagl AEER
# 3w fafsezt aga & g@aT FNgA
g f& 7 F7 & wamifss J& ¥
a¢ fagiv o wgEdT w1 2w featy
9 9N ¥ AR waAfE wwsiT
gy ¥ feafr @Y &) off, guwraass
FATAT, IT HigwA F1 fgvw aAmr ?
qAAAT FIIFF g 9T IS AWV
T W R AT SHD AR 94T TAA/AL
% §T faqr | Fgt ¥ S0 W gEW
# wfmw #t o9  wd ad
& g fafaces qga & 99 Wr §1¢
71 Tqee g3 . A g5 g fremng

[RAJYA SABHA]

*Expunged order toy the Chair.
T[] Transliteration in Arabic Script.
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ftwTR g daMwt IF : Ag

foid a2z @ wrr arfgg L
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off Wt TGN AT W G-

F farmra Taer 3T ag GUAT
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¥ Ag WU HIEIS At o | |
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o gg_f..ﬂad&;f/f/..g«"&//(/}é‘r’és
gmtwg-;éﬂd.w

e b .

EnTFNA e g e
(I B gt It
N e AT SE AR
E I b AT S

v s =~ + . w
el L iy (b

u%’bbl&lfé,io;.«::w,«:"f |
Sl e

*Expunged as ordered by the Chair.
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W fem ? @b P o fred- | T R P AR ¥ aw darma d
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AEn £ W oW, W oaW AT am g W wEw wAr e am
A L il W A M o owm @
" T A R
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S T e a8 S A aw Ay TN, WA § zovafs & am
oW @ g & agm wewm F RF wTR 8, foeer wod gv 3
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[ wa a3m anes]
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#Ir & A goF WAmA Wik § %
waud § % AT 487 gur an)
awgd & m qd oW1 o,
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g & s BRT famr oan oo
T faar R U Ei g
T ag fAar ow oy gEEly
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1 iRar & faure s afge
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st mr TR medT Fi
FIFT w7 FAT Fifgw )
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st TR AW I
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avr gemifrg oAl o oﬁgm fF ag
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a1 qEt qfaferm & T SEET
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F 15 U€rTER F AT qYAT
ofag &7 SRNA w4 a9 (§efam
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ardE #7 | # 7% zafde 9B W
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afaz faad 35 WwEw I T g
AT g A S afAz & osew
#2F H FaAT 91 ) FF AT F
dag # fAawr 18 5 g WA
& 437 @1 o faw A T wE
1 78 ¢ zafae ¥ g7 [vAAT Sgar
§ fF sa1 Ten saw Y AT TR,

Tg HTREIM, 0% A7 H T4 WEEAA

[ 16 JULY

1992 ] by Minister 386
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zq feafy s FR F fou o feafa
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PROF. SAURIN BHATTACHARYA
(West Bengal): Sir, this is a detailed
statement, no doubt, on the gruesome
incident. By now we have heard many
Members and we have heard the
preceding speaker who was almost an
eye-witness. There is hardly any doubt
that this was a deliberate case of murder
on which sufficient light could not be
thrown by the Union Minister of State for
Home Affairs. This statement is based on
the report given by the State Government
as a matter of Constitutional propriety.
But, Constitutional propriety apart, in the
meantime, this issue has been discussed
from time to time and I think one of the
main aspects, insofar as I can learn from
the Press, periodicals and from conversa-
tions, is that it was mainly a demons-
tration not so much on the stated
demands, but mainly for apprehending the
culprits, the industrialists, who were
behind the murder of Mr. Shankar Guha
Neogi, who were
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shielded by the State Government and
who are being shielded by the State
Government.

The previous speaker, with intimate
knowledge, could name the persons,
could give the names and the names
of the other goondas came in the
Press. All in all, the entire incident
is really very shocking, very grue
some and very revolting and it is un
thinkable that anybody in this House
can stand in support of this incident.
The account given here really belies
all beliefs. I have been in the midst
of hundreds of demonstrations. In
my student days, Calcutta witnessed
the  greatest movement, perhaps,
against the trial of the INA officers
and the entire Calcutta was on the
streets. People came out with all
their fury in the midst of it. The
fact, the purported fact that has been
stated here that a Sub-Inspector of
Police was killed before there was
any police action is something unbe
lievable. Even in the statement itself
it is given that the workers were dis
persing. It was at such a point of
time that the Sub-Inspector was done
to death. My previous speaker has
mentioned the names, Subhash Gupta
or so who has acted as agent provocat
eur creating conditions for the ramp
ant firing on the unarmed workers
who had been fighting against the
industralists for their legitimate de
mands. If any Government in this
country, and State Government or the
Central Government is responsible for
such an action, its condemnation
should be universal. My previous
speaker was repeatedly telling that
it should be rising above parties. The
question is not rising just above par
ties, but it is on the basis of certain
cherished principles that we have to
take our stand on certain
occasions  when the humani-
ty really is in danger. That is what it was
in Bhilai on the 1st of July. The railway
traffic has been obstructed for the first
time at Durg. That is as far as the name
of, the main railway station of Bhilai is
concerned. In India, it is not for the first
time that the trains are held up. Trams
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are delayed for how long, we know. For
whose fault? Nobody knows. And
it was such an intolerable act that
admittedly 15 persons—according to
Swami Agnivesh, it was 36; according
to my previous speaker, it was more
than 50 had to give their lives in order to
ensure the unfettered right of passage for
the express and mail trains. This
urgency is not seen in providing bread to
the workers, in providing employment
and in relieving the distress of the
poorest of the poor. Madhya
Pradesh is among the poorest of the
poor State in India. That urgency is
not seen in all these developmental
activities. But all the urgency was
manifested from the barrel of the gun in
order to make way for the express
trains from Howrah to Bombay. It is
a funny argument which was given by
a defender of this monstrous act of
the Madhya Pradesh Government.
A judicial enquiry has been ordered.
Ultimately, it may be the be-all and and
all. The entire thing may be put under
the carpet by this, judicial enquiry. It
was said that it would be referred to the
High Court, and that the High Court
would appoint a judge or an. ex-judge,
etc. Naturally we would like that he
should be a sitting judge, preferably
from the Supreme Court. That is
number one. Secondly, the judicial
enquiry should be in public. All
concerned should be allowed to make
their  deposition in public before the
judge appointed for the purpose of
enquiry. If all those atoned for the
death of so many precious lives, then,
perhaps, that could be the least that they
could do.

Thank you, Sir.

SHRI JOHN F. FERNANDES (Goa):
As rightly mentioned by my colleague, it
is a belated statement. This gruesome
murder took place about 15 days back.

With out going into the details of
political affiliations of the State Gov-
ernment, I would like to know from the
hon. Minister whether the police was
State police or the industrial security
orce or the CRPF. That has not been
made clear in the statement.
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We claim to be a developed country.
We are no longer a developing country.
We are sending our rockets into the
space. But at the same time we are using
the most primitive and crude method for
controlling crowds. India is a democratic
country and is agitate and demonstrate
for our rights is permitted in a
democratic set-up. But what we saw on
the 1st of July is most primitive which is
not resorted to in a developed country.
We know that a modern method is used
in other developed countries, that is the
use of water cannons and rubber bullets.
I know law and order is a State matter. I
would like to know whether they would
issue directive to the State Governments
to see that the Central Reserve Police
Force adopt this modern method of using
water cannon or rubber or plastic bullets.

Agin, the Morcha has reservations
when they say that the State Government
is involved in organising State terrorism,
and they have reasons to believe that the
State judicial inquiry-will be partial. As
rightly mentioned by my colleagues, and
also, Sir, you yourself mentioned, the
State Government is involved in charging
the injured people. It shows that the State
Government is interested in suppressing
the truth. Therefore, I would request the
hon. Home Minister to see that this
judicial inquiry by the State Government
is conducted by a judge from some other
State or from the Supreme Court.

These are my suggestons.
N WigA® WEAF IE W
WEAR . HIGNRR AL AAHA T,
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SHRI GURUDAS DAS GUPTA (West
Bengal): Sir, this is actually not only a
belated statement but it appears to me that
it is a carbon copy of the statement
prepared by the people who had been
responsible for the mureder of those poor
Adivasi workers in that region. The first
point I would like to know from the hon.
Minister is whether the statement has
been prepared on the basis of the
information collected by its own agency.
If the statement has been prepared on the
basis of the information given by the
Government of Madhya Pradesh, there is
no reason to believe that this statement
reflects the correct state of affairs. Every
one of us in his House knows that that
particular area, Chhatishgarh area, is a
place of inhuman torture and atro-ity
perpetrated by the people having money
and power for a pretty long time. The
workers engaged by the contractors, the
workers who have been engaged in the
mining industry or the workers who are
doing the casual type of work there, have
been subjected to terror, atrocity and ex-
ploitation by the industrialist and the
people who make money in collusion
with the political power for a long time. It
is not only because the BJP Government
is in power that we find a case of
atrocity there. Even

before, when a different political
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party was in power there in the particular
area of the country, the same sort of
exploitation and terror was carried on.
Therefore, the story is one of perpetual
terror and exploitation. And it is possible
because the laws of the land are not taken
into consideration by succesive Govern-
ments and it is because there is a nexus
between the people who exploit the
Adivasi workers and the people who are
in power. But it is absolutely true that the
incident of police firing, when the "BJP
is in power, is perhaps the rarest category
of inhuman cruelty and atrocity. During
our political life we have encountered
police atrocities in many parts of the
country but really it is absolutely
exceptional because so ,many people died
in a single days in-r-ident.

The second question that, arises from
the statement is why it became necessary
to clear the railway track so urgently. The
train was halted by ihe demonstrators.
The train could have been halted for a
few more hours. What was the necessity
of urgently clearing the track? The
answer is that a police officer died, the
demonstrators pelted stones and unarmed
workers had indulged in violence! That is
always the story given by the people who
indulge in
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firing. It is not this particular case alone.
But the question is why it became so
urgently necessary to clear the railway
track. The Administration could have
waited, the police could have waited, and
if some more hours were wasted, at least
that would have been much less valuable
to the society than the loss that the
society incurs by this act of brutality,
Therefore, in the name of clearing the
railway track the people in power tried to
find an excuse for the firing. The excuse
for the firing—the reason that they seek
to give—is that the track had to be
cleared.

Thirdly, Sir, I would like to know why
it was necessary to resort to firing. Why
was lathi-charge not resorted to, why was
tear-gassing not done? Why were tear gas
shells not fired? Successive rounds of
tear gas shells could have been fired. I do
not know if the hon. Members sitting on
that side of the benches have been in any
demonstration facing firing and tear gas
shells. I do not know if those hon.
Members of Parliament had the
experience. We had the experience. In
our younger days, in our student days, we
faced bullets, tear gas shells and lathi-
charge. We know how brutal it is. Tear
gas shells could have been continued.
Successive doses of tear gas shells could
have continued. I say what I mean. Tear
gas shells could have been continued for
an unlimited period without resorting to
firing.

This incident is actually a warning
to the party in power in Madhya Pra
desh. This may act as a boomerang.
Please believe, in some parts of the
country you are in power, in some
parts of the country you are
not.  What has  been your
complaint when the Janata Government in
Uttar Pradesh had resorted to
administrative measures, police action,
during the communal frenzy? What was
your reaction? What was the reaction of
the same set of politicians during the
Mandir-Masjid clashes? If you call that
an act of cruelty, why do you call this act
an act of necessary cruelty? It was not
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necessary. This action on your pari
provokes, in the same way  not only
antagonistic, popular, reaction but it
also provokes, in the same way, admi-
nistrative retaliation, maybe in the
coming period. Let us believe that we
are living in a civilised world. It is
shameful that people find excuses for
firing. It is not shameful because of the
tragedy of the firing itself; it is shameful
because the political workers and
leaders who swear in the name of God
and Ram and political and popular
referendum, seek to believe that
bullets were necessary in this case. It is
not shameful because some people
died: it is shameful because by
resorting to such a behaviour man
himself becomes a beast. Man becomes
a beast by behaving as a beast because he
is upholding  the argument of a beast.
That is where man uses his intellect.
That is where man uses his creative
capability. That is where man
dehumanises his own quality. It is
tragic, more tragic than the death of the
people. Itis tragic that the  politicians
of this or that category seek to defend
firing, not only defend firing but seek to
convince the House that it became
necessary. It is tragic. Let us not dilute
India's freedom in the way we are doing
1t.

Therefore, Sir, my last question to the
Government of India will be: Do you
think that there should be a parliamentary
delegation to visit that part of the country
because there is a complaint that
atrocities are still going on? Therefore, it
is not  question of  awarding
compensation OF it is not a question of
ordering a judicial inquiry by a sitting or
a retired Judge of a High Court: it is a
question of knowing the things for
ourselves. It is not to depend on the
Government which is accused of the
cruelty. Therefore, my question is
whether the Government will kindly
consider the question of sending an all-
party delegation sponsoring an all-party
delegation' to visit that part and to know
for itself actually what the present
situation is. I hope that the Government
of India will kindly and sympathetically
consider this question.
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SHRI M. M. JACOB: Mr. Vice-
Chairman, Sir, many of my friends who
participated in the debate posed a volley
of questions and I would have been
happier if I were able to answer all those
questions at present. One of the main
points mentioned by many of my friends
is whether this is a report based on a
report by the Government of Madhya
Pradesh. I say "yes". I have mentioned in
the statement that it is based on the report
sent by the Government of Madhya
Pradesh.
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SHRI M. M. JACOB: Sir, the practice
existing with the Government of India is
that we write to the State Government for
a report on the incident which has
happened and the State Government is
responsible to send a report and we
expect from the State Government a
report. It is not clear from the records
available here whether they collected the
information from the Inspector or the
Zilla Collector. (Interruptions by Shri
Suresh Pachouri). Many of the points
asked by you BOW are yet to be
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answered by, or are yet to be obtained
from, the Madhya Pradesh. Govern
ment. So, [ shall certainly convey
those points which are not already
covered by the report furnished by
them to the Government of Madhya
Pradesh and to bring to their notice
the major points raised in this discus
sion this evening. Sir, one thing, I
mentioned in the statement that the
number of people who died is IS.
Later on I came to know, through
our sources, that the number is 15
plus one police personnel which makes
16. It is the information I got through
another source. But I cannot say
anything beyond that because I don't
have any information about the num
bers, 17 or 18, which were mentioned
here. However, the State Govcrnment
has informed that a judicial inquiry
has been ordeved under the Commis
sions of Inquiry Act. My friends
were also enquiring about the terms
of reference of the judicial inquiry
and who is heading the judicial
inquiry. Shri Srivastava, District and
Sessions Judge, Raipur, M.P., is to
inquire into the aforesaid matter. It
is. a single member... .

PROP. SAURIN BHATTACHARYA:
What is Mr. Srivastava?

SHRI GURUDAS DAS GUPTA:
Why- is a District Judge? Why not a
High Court Judge?

THE VICE-CHAIRMAN (SHRI M;
A. BABY): Let the Minister clarify.

SHRI M. M. JACOB: I am just
reacting; out:the information the State
Government has furnished us. "The
State Government  hereby  appoints
the Commission of Inquiry consisting Of
a single member, namely, Shri Sri
vastava, District and Sessions  Judge,
Raipur, Madhya Pradesh to enquire
into the aforesaid matters of public
?7importance.  The headquarters of-the
Commission will be at Durg."  Now,
;the time given to this Inquiry Com-
mision.is three months from the date of
the- publication.
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SHRI S. S. AHLUWALIA: T would
like to know whether they have
suspended the Divisional Com missioner.

SHRI M. M. JACOB: No information
is furnished on that. The terms of
reference are also mentioned. They are
the circumstances, background,. course
of events leading to police firing at Bhilai
near Power House railway station,
district Durg, on 1st July, 1992, whether
the firing resorted to by police was
justified, adequacy or otherwise of the
force used to deal with the situation and
such other matters incidental and
ancillary to the inquiry including
recommendations for prevention of
recurrence of such events in future.

A question was raised as to how
many rounds of firing took place. The
State Government's reply is 42 rounds of
firing took place. This is the
report of the State Government. Then
another question, was asked whether it
was a demand of the workers that the
killers of Shanker Guha Nyogi should"
be arrested and what action has been
taken. The State Government has not
mentioned- this demand in- its report.
But our sources have got some
information that this was one of the
main  demands of the workers. That
is the information which I could gather.
This  was the main demand of the
workers. Another question was raised as
to how many workers were retrenched.
The State Government report says,
according to the owner's management the
number of retrenched employees as
quoted by Unions earlier was 2300.  But
later they quoted the number of retrenched
employees as 4000. So, 4000 from one-
side and 2300 on other is the number
which is. furnished to us. It. must be
somewhere around these figures. I
cannot give the etfact number. It is a fact
that in Bhilai, as you know, it being an
industrial area, the working class people
are in great force, in numerical - foce.
Sixty thousand people, are: employed in
Bhilai Steel Plant. There are' some
captive iron
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ore mines owned by the BSP. Maybe,
around 20,000 to 22,000 workers are
employed there. It seems from the
information gathered that these wor
kers who are making this agitation
are people who are employed in the
captive units. Mr. Gurudas Das
Gupta mut be knowing it because one of
the unions other than the CMM working
in that area may be belonging to him. The
INTUC unit is also working in that
particular area. So. not Bhilai, INTUC is,
I think, the major factor with a large
number of workers. But here I see that
out of 180 units functioning there, around
10 units belong to larger managements
and some of them are believed to be very
powerful important managements. There
was a demand for a full inquiry into the
killing of Shan-ker Guha Nyogi in
September, 1991. Now the matter is
under the CBI investigation. So, I may
not be able to give more information
about it. But I understand that Mr.
Chandrakant Shah, the owner of one
major firm was arrested. But he has
escaped from the custody. This is not
known from the State Government report.
We have got this information from
another source. I don't know whether he
has been caught. So far I have no
information whether the man who has
escaped has been arrested. (Interruptions)

SHRI GURUDAS DAS GUPTA: He
has escaped from the hospital. He is hale
and hearty. . . (interruptions).

SHRI M. M. JACOB: Anyway, I don't
know: I have to find out more details
about it. I have to find out more
information about it. What I mean to say
is, even on facts like this I may not be
able to give you exact and precise points
in the absence of the relevant information
from the State Government. At the same
time in whatever way I could help the
House by collecting the information from
the State Government I have done it.
There are many other points raised here. I
have made a note of all the points
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made by the hon. Members. I have not
leftout any major point ...
(Interruptions)...

SHRI GURUDAS DAS GUPTA: Will
the hon. Minister respond to the
suggestion of sending and all-party
delegation there to actually verify the
.situation?

SHRI M. M. JACOB: A  couple of
Members, Mr.  Ahluwalia and Mr.
Gurudas Das Gupta mentioned about
sending a Parliamentary  delegation. At
this point of time I may not be able to
commit that T will send a
Parliamentary delegation or agree to send
a Parliamentary delegation. But the

suggestion will be considered. That is
all T can say now. Mr. Baby asked a
question whether  from the' Bhilai

hospital workers were forced to go out. I
have no information about any worker
who was forcibly asked to go out of
the hospital. About the point  that dead
bodies were burnt en-masse, it is a
matter that can only be presumed. I have
no-information on this point.  Since the
cremation took place  only on 3rd
July, I understand some dead bodies were
returned to their families and the rest of
them were cremated collectively.  This
may not be so and it would not be
correct on my part to say anything.
There was another question asked
whether any Central Minister visited the
area and provoked the workers. The
State Government of Madhya  Pradesh
has not mentioned any Central Minister
having visited the place and  provoking
the workers. Mr. Ram Naresh Yadav had
asked a question whether  the judge was
a sitting judge of the Supreme Court; 1
have already made it clear. Mr. Jogi
made a lot of points about one Mr.
Chandrakant Shah. I had just now
referred to that. Mr. Bhattacharya
wanted to know whether the judge was

a sitting  judge of the Supreme Court.
The matter is under investigation by
a Commission of Inquiry now...

(Interruptions) ...
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SHRI RAM NARESH YADAV:
What aDout financial assistance?

SHRI . MM.JACOB: 1 have
already rererred to it in the state
ment. Rs.12,000 is being given, by
tile dtdte Goverment. ns.10,000 is
oeing given by THe state
administration and Rs.2000 by the
District Admmisuration to the people
who were mjuced Beyonu thiss X may
not be able to gave you any in formation.
AS the same time, as I promised you, we
will convey the teenngs or the house to
the state Government, But I feel that
since this is a dispuce between the
workers and the management, it is always
desiraoie that negotiations and negotiated
settlements receive priority. Resooruug to
any sort of other method may not help in
the development of a health relationship
Dei-ween the workers and the manage-
ment and also tor our economic
development. It is unfortunate that so
many workers should have died in the
police firing. I share the anguish
expressed by the House for those people
who lost their lives. I hope the Madhya
Pradesh Government will take the
initiatve to bring about an early
settlement according to the normal rules
existing in the country.

SHRI GURUDAS DAS GUPTA:
While the hon. Minister says a nego.
tiated settlement is the only path, why
does he not in the same way believe that
when there is resentment, so easy
application of force should not also be
the course?

SHRI M. M. JACOB: The trend is for
negotiated settlement and this is our
experience for the last so many years.
Most of the Governments are encouraged
to resort to negotiated settlements,
tribunals, arbitration; so on and so forth.
Resorting to the last method of firing is
an extreme step and it is always better to
restrain ourselves. But if the crowd is of a
violent nature, it cannot be prevented and
naturally the State has to take to the final
resort of using violence. But only after
the investigation,
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it can be revealed and an investigation is
being carried on.. .(Interrup-tions)...

SHRI S. S. AHLUWALIA: It is a one-
man enquiry commission. And he is a
man*

SHRI M. M. JACOB: Sir. with this, I
may be permitted to conclude. Thank
you very much.

it m wWQ o aFIe, ¥ e
OF AT BIAT AEAT E | TH T AT
amitg auaT faw @ & i wer 13y
T ARG saar Iréf #1 eI @0 fRg
aawg § Fg feafr fxing ¢f fs agt
& awgd w mfEwt TmE wf
gfﬁ'({ 737 %g;afwzw ;%T SFIT

AT T ¥ gt & wogd
# 3T 7T § 3w QU FA F
fax @aia e wr W1 ok wfafafy
gq auifqes ¥ wifaa &, ofy
w9 fawm § o fewrfed 2, gawr
WG A9L @I ¥ wHLO W @
owrd o s Wi A
STHE ONT HIY FEeT ¥ {wan
8, 3¢ @) WA 9 AR W WG
g A AW T g WY
saeet &Gl v W wafies sy
& F wRw ¥ ¥ § ag Faw
o ®IEfir w9 mfuwrd w5 o«
BT AT off gar wr sEd @i
g, 93 T WOF HIgWm § R
¥ WUg AR /AU §

THE VICE-CHAIRMAN (SHRI M.
A. BABY): Today's business is over.
Before we adjourn, I wish to say that it is
a proud privilege of the Rajya Sabha to
note that the Chair. man of the Rajya
Sabha has been elected as President of
India.

The House stands adjourned till 11 o'
clock tomorrow.

The House then adjourned at
eight minutes past eight of the
clock till eleven of the clock on
Friday, the 17th July, 1992.

*Expunged sr ordered by the Chair.
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